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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE) 
e ud ~, 7th April, 1948 

Th& AB8embly met in the Assembly Chamber of the Council House at Quarter 
t4 Eleven of the Clock, Mr. Speaker (The HODOurable Mr. G. V. Mavalanbr) 

.in the Chair. 

STARRED QUESTIONS AND ANSWERS 
(a) ORAL ANSWERS 

PaoDOO'l'lONOI BlBm CDl'II'[04TJ18 BY IlfDI4N'B IN FiJI UBDBB NB.W boIIGBA' 
TION OSDIN..uroJI 

ol 

11'19. ·Se\h GoviIlddal: (a) Will the Hor-ourable the' Prime Minister bt: 
pleased to state whether Government are aware that according to t ~ JII'W ~ . . 
nligratlon Ordinance in Fiji, the Indians who are there have to produce birth 
certi6cateB? 

(bl Are Government aware that it is not posa:b'e for everybody to obtain a 
hirtb eertfioate? 

(c) Do Government propose to ta.ke. up this ma.tter with the FijI Govt.rnment 
so that t i~ condition of proouc;ng birth certificates is removed from the Immi-
gration Ordinance of Fiji? -

'!'he HonoUl'able Pandit Jawaharlal Nehru: tlovernment of India have U"'tm 
informed hv thp- Government of Fiji tha.t IndianR in Fiji do not ~ to 'o ~'  
hirth certificate8. 

Seth Govinddu: Is it not a fact that in Fiji, nd~ 1s are not allowed to 
tmgage their own teachers who belong to the Ramakrishna Mission to fetich 
them in their own local languages as well as give religious instruction? 

The Honoura.ble Pandit Jawaharlal Nehru: I should be very surpl'i;.,ed if 
IIny such thing happened. Does the Honourable Member mean any official 
engagement by the Government or priVoltf! engagement? 

Seth Govtnddas: Private engagement. -
The HOllourable Pandit Jawaharlal .ehru: I should he very surpl'I<;('d if 

that is so. 
Kr. Speaker: I am afraid the question really does not arise, 
Seth GovtnddU: Has the Association of Indians in Fiji sent any new 1 nmi-

gration Act of 'Fiji in which something h:1s been suggested with re3pect toO birth 
~rtifi cs teB ? . 

~e HOD01U'able Pandlt Jaw&harlal Nehru: I do not know what rq:.re,;ell-
tatlOn!; they haVe:! sent, but when the Honourable Member put his question 
we sent a ('ahle and the answer we got fmIn the FijI Government WIH; that. Hlfre 
i' no such thing as requirements of oirih certificates from Indin, 

Seth Govindda.8: Has Government l('ceivEld Rny new Immigmtion 
Fiji from Fiji or only a reply in the form of a ("able has come? 

The Honourable Pandlt Jawaharlal Nehru: I am afraid I e:lI1llot 
ilia!;. question without an enquiry. 

Aet of 

Seth .~d  Will ~rnm~nt jnst send for the new ImmigradoJ1'l 
Act of FIJI WblOh some aSSOCIations mtererlted in Indians o\'ersea'5 lull'e l':>lx'i':ed 
here? 

( 3343 ) 
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ft. BOllCMU'a.ble Pmclit lawa.harlAl Nehru: l'erhap" Home fUI'tlwr idot'l!.H· 

tion might helf) , . 
'fill 1Q30 there wen' 110 restrictiol1s on the admiss:on of IndiulU; iI' l'ijt 

Certain amendments to the Imrnigration OrdiuaDce. of 1911 wem mn(le in 
If,4fi, They, howevor, did IIOt. Reriotlsly Uffllct the pORitioll regarding t.h·! entry 
of immigrant.;;; into Fiji. . 

The Unit.e4 Kingdom Government {urwar<lecl to us ill ~e tmu er, H}47 , a 
!'opy of the proposed Immigration Ortiill'lnce, 1947, and invited our comments 
which were conveyed to them on tho 10th October, 194'7, especially regarding 
clauses 3 aud 8, On the 5t.h November, Hf47. Indian members of the l"iji 
Legisllitive Council informed us that Fiji Government had introduced a new 
(mmigration Bill more stringont th/;\n the one previously published whertlh,Y 
1\il Indllllls, except ,Fiji-borns, would lose domiciliary rights if absent frl>01 Fiji. 
{()I' more than 12 months, We were 110t aware of this amendment until we 
rc(!oived from the Fiji Governor OD the 11th November, 47, further amend-
nleltts to clauses 3 and 8, On 21st Novemb{!r, 1947, we requested hin. to 
c!brify the import of the amendments l,roposerl and pointed out that, owini:' 
to there being only ono direct sailing between India and Fiji, it would be im-
possible for an Indian leaving Fiji to rp.turn to tho Colony within· 12 mc;nthR, 
Tllf' Fiji Governor on 2~t  November, ]947, informed UII that: 

(a) peli>·)J18, who are domiciled in Fiji, cnn leave the Colony as long I\R 
they like without lORing their right to return RO long Q:- tney 
retain their Fiji domicile; 

(h) persons not domiciled but resident ill Fiji for n period of 5 yeal'S are 
exempted from the Bill but lose their right of exemption AS 
residen t if absent for more thrm 12 lIlont,hs; 

(c) tho Government of Fiji are ]cf::oping an open mind upon the qll"stlOll 
as to whether this perioo r.holllrl he ext,P,nded, if RO, wheth0r for 
2 or 3 years until the vif'w of all unofficial memhefS have been 
ohtuined in the d"bnte 011 the secollrl I'endil"g of Ih(' BiJI on thl' 
24th Novemher 1047, 

Ou 26th Novemher 1947 we asked the i ~~ nent fOf information as 
t,(j the tflsts of domicile in Fiii, The ecrf't r ~ o ernment, informed 118 
on 28th Novemher, 1947, that the domicile in Fiji is govAmed by the oommon 
law of n~ nd and that under '\\cw ImmlC'f'ltion Ordinance. the fact of Jowicile 
it; a matter for decision hy the mm ~rr tion . Officer with an appeal to n 
M ag;stro.te ',; Court and a further t~'  to 11 Superior Court., Moreo\,f'l', it 
Watl obsel'H,d that under Clause 1\ of ',he Orrlinllnco read with the Fiji Goven)· 
.')l'S telegram of 24th Novemher, 1047 Ii:l Inrlian born ill the Colony of f-arentg 
who at the time ~f his hirth were 'mlinlll'ily resident in the Colony ",ill he 
('xf>mpt from the provisions of the otclinnnce, 

Prof. If. G. . n~  Is it. not fI {Itnt, Sir. thaI: the Government. of IJl(lia I:nve 
110 direct. reprcscntlltive of their own !) t,his pnrticnll1l' Island nnd that tIll ir 
Hi!?l, Commisl'lionel' in Allst.ralia is pxpncterl to look after the interests of our 
Il'di!l.llfl 9.1S0 1~re nnd Wp hnvp not hari fiTly one to act as High Commis 'jon(')' 
o('callse Mr, Pamnjpye has ¢ven I1p his post and in hiR placp. nohody hilS b'lon 
Appointed? ' 

The HonOUrable Pand't. ,Jawabarlal l'eltru: It ill n fact that we htt\,<, ));) 
rcprcscntBt.ive ill ' ~i, 'I do not think t ~ Oovprnment of In(H,t is fit- l,wIt ill 
that. mll.tler. he01mHe we proposed to send a representative about a year and a 
ql.lllrt-OI' a£!o all'! there W9.S consinernhle (If l.tv in Ol1r aettine the rf R on~ ' from 
tIll' ColoniRl off we ill ~onf n, hf'(,9.l1sP WI' hllrl to dpRl t ro ~  the Colodal 
OfliM ir T .nn-t"" in ",.(TArrl to 'Ji'i ii. nut their r,nnRPnt camp eVPTltllll ll". It nd 
I hope iwe shall be able to send someone there, As for the High Commisslone1' 
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• ,~ Australia, he ha.d nothing official \.0 do with Fiji. We. suggested to him 

onoe that he might occasionally go to :Fiji and Dr. ParanlPye d.d go once: 
I do not think his visit was welcomed very much; anyhow he wentonctl. .80 
the High Commissioner in Australia really cannot. do very much except kpep 
/j,t. occasional touch with the Fiji Government. 

ESTABLI8W18NT 011' A Fa DBRA.TION' OF W.ST IlfD188 A.ND INDIANS IN'faBlI8fi 

1280. -Seth Govtncldal: (a) Will the Honourable the Prime Minister bt' 
pleased to state whether it is a fact that a move has been made in the ooun c 

-'fIr:es of the West Indies, such ItS Trinidad and Jumaica, for establishing & Fede-
Mion of the West Indies' 

(b) Was any conference held there in this connection last year' 
(}) Is it a fact that no representll'tive from Indin was sent to the above oon-

ferena8"and if 80, why? 
(d) What steps do Government propOSe to take to aSBUrtl that the interest. 

.r tbe Indians are not jeopardized, if such a Federation comes into e it tenoe~ 

~ !'he Honourable Pandit oTawfoharlal Nehru: (a) and (b). Yes, Sir. 
(c) Yes. It was u conference of delegates from the British West Indiali 

Colonies and the question of sending a lepresentative from India did not arise. 
We, however, asked His Majesty's '}f)vernment in the United Kingdom to 
furniah us with Q copy of the proceedings of the conference to that ~ t..ould 
offer our· comments on the proposals ?'esaIting therefrom. Accordingly we were 
ifupplied with a copy of the resolution I\dopted at the conference. . 

Cd) We have made suitable representations to the Government of the n ~ u 
Kir.gdom with a view to securing proper representation of the Indian commuuity 
in West lndies on the Standing Closrr .t\Hsocil\tion Committee which will be con· 
~tituted in accordance with a rpsolution adopted by the conferencp to sul.mit, 
.tIleor aha detai'ed proposals for a federation. 

Seth· Govtnddas: With resnect to c1a'Jse (c) of the question, Sir, is it /Jot 
II fact tha.t the Fiji Indians had written to the Government of India for dtmding 
some representative of theil'fl in that ' 01 ference~ 

The Honourable Pandit oTawaharlal Nehru: 1 cannot say strllight oft. but 
it is not clear to me how the Government of India can send representativelil 
t, a Conferen:!e to which only local people are asked to comp. . 

• ~ Jlet.h Gov1nddaa: Is it not a. fact that the Fiji Indians had written to t t~ 
Uovernment )f India in this respect to approach the Fiji Government SI) 'I'at 
.the representativeR to that Conferenee ma:\" be sent from the Government d 
India? . • 

"the Honourable PantUt oTawaharla1 Nehru: I do not think it will be proveJ 
for the Government of India to do Qny such thing. ' 
• Prof ••• G. RaDga: Are Government aware of the fact that in reoent yeal'lO 
t,hp relations he tween the Indians in 'T'rinidad, JumaiC'1l Bnd nil these islr.ndR 
e.nd the local Negro masses have come h be very much improved? 

The Honourable PantUt oTawaharlAl N£hru: I believe that is so. 
• Prof. K. ·G. It.&Dga: Is it not R f ~t. Bir. that oui" Indian Itladertl hll."f'! 
~ re9 ed themselves in favour of union with these people and not to d(.'TI1nnd 
for any se ~ te electorates or fo1' any ~e 8r t ' intereRts? 

The Honourable Pandit lawallarlal Ihhru: I cannot prpcisely say whnt they 
heve 8skerl for, but there is no doubt that the relations between tbe [lIelianF; 
VI!!· the others in· these islands havo Leen becoming progressively ml)re ('1)-

Qperative Rnd cordial. • 
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SeUt. GovIDddu: Are Government contemplating to send any IndiAlI ft'-

presentative or a High Commissioner from India to the West Indies countries? 
TIle BODOD1'&ble PUUU\ Jawlh&rlal lfehru: Yes. I said just that in answer 

to a previous question. We are thinking of Bending Q representative-be won'," 
b" a High Commissioner-to these islands. 

Shri B. V. Kamath: So, l\t. present, all our relations with these Islands, 
trade or otherwise, are through tho United Kingdom and not directly? 

fte Bcmourab18 PUUU\ JawabarJal Nduu! Yes, through the Colonial 'Jffice 
in London. 

IJIPOBT OJ' CONTJU.OBPl'IV. llfTO INDIA 

1281. ·Shrt B. V. KamaUl: Will the Honourable ;Minister of Commerce b6 
pleased to state: 

. (a) whether any restrictions are placed on the import of oontr ce ti ~ ~nto 
lndia. and if so, what; and 

(b) if the answer to part (a) above be iu the negative, whether Govemmeut 
propose to restrict or ban the import of such goods into our country? 

The Honourable Dr. Syama Prasad lIIookerjt: (a) Yes, the import of coltt,r:l1.. 
ceptives from shrood is prohibited. 

(b) Does not arise. 
Shrt B. V. Kamath: Aw Government awart' that there are lots of con· 

traceptives coming from abroad into this country? 
The Bonourable Dr. Syama Pfuad Kookerjee: I have nothing to add to-

what I have said. 

CEILING PBIOESJ'OB IMPORT 01' C£BS AND TRUOKS FBOM DOLLA.B ABU 

1282. ·Shrt »eahbandhu Gupta: (9.) Will the Honourable Minillter of Com-
merce be pleased to state on what basis Government have fixed the ceilint 
prices for imports of cars and trucks from the dollar area? 

~  Is it a fact that the decision of Government to relltrict imports ':If car:; 
and trucks from the Dollar area, to knocked down n:pits with a price ceiling of 
RIO. 5,000 and Ra. 4,000 respective'y, was notified either in a Press Communi-
que or in the Gazette Extraordinary dated the 12th December, 1947, in which 
Government anno1lnced their general import policy for the shippint; periO(t 
:January-June 19481- . 

(c) Is it a fact that <1overnment did not co~s t all the importers about the", 
poUcy before adoptiyg the same? / 

(d) Is it a fact. thAt Reveral importers of long standing, were not Qonsulted as 
to their competence to import cars and trucks in accordance with the new 
policy? 

(e) If the ,~ er to part (e) above be in the affirmative, do Governmrnt pro. 
pose to take st~ s to redress the grieva.nceR of such importers? 

(f) Is it n fact that Government o~ ted the entire Dollar quota to a certclin 
numhp,r of im!,!orters even before the pUblication of t,he Gazette tr o~din r  
tfateo tho 12th Decemher 1947. ~n which they enunl'iuted their ~ener  import 
policy for the period Js.nuflry-.Tune 19487 6;... 

(g) Did Government take any IIteps to verify if each one of the ~ id import-
ers was able to . utilise the 8110c8tions. for the purpose of importing the particular. 
ma.kes Qf vehicletl represented by them? If not. why not? . 

(h) Are Government aware that 8 certaia number of importers with facilitiy 
forf;he 88sembly o'! C.X.D. units have not been allocated any quota at. aU? If 

16, '0 Government propose to offer any relief to such importem" 



ITA-aUD QUJU;TJ0l!1 AND AlfllWBR8 334:'7 
t1iI Honourable Dr. 8yama Pruad Kookerjee: (a) The ceiling prices were 

based on the F. O. B. prices .f cars 'md truck!! in the U. S. A. liud were fixt:d 
'With • view to permitting imports of 11 maximum number of oars with • lir(lited 
·.moUDt of dollars. 

(b) The decision in questioll was not ~otified either. in a Press Communique 
or in the Gazette Extraordillliry dated the 12th Decewber HJ47. 

(0), (d) and (0). Importers were ',.It eonsulted before the decision. 1118.8 
. adopted by the Government. But the position was duly brought to the notice 
·-or all the assembly workshops who 'vere known to assemble 'oars and truck" 
and who were, therefore, eligible for quotas. 

(f) Yes, Sir. This step was necessary ~ ensure that the p'roduction Cf, ~ 
, city of the assembly workshops is kept uninterrupted. 

(g) Firstly, the licensees themselves havc stated that they would bf:l ahle 
to utilise their allocations in full. Secondly, ~ e importers have been /lsked 
to furnish the Chief Controller of Imports with a monthly statement of the 
actual shipment of cars and trueks imported by them. 

(h' Oovernlllf'nt are not aware of rny other firm who has the nece;l!ol\ry 
facilities to assemble cars and lorries, i.B. workshops, equipped with necessary 
plant !lnci machinery ,organiRutiull Qud trade ngretlments with milkers of -'tom-
ponent parts for their supply. 

8hrt Deahbandhu Gupta: With reference to part (f) of the question, may 
I know whether there WftS any informat.ion availl\ble to Qovernment thftt there 
have been several other firms-some of them being the biggest importen of 

motor Clll'll-who had assembling rr tn ~ nt ntt1 even before the war brokl> U'lt? 
. The Honourable Dr, 8yama Prasad MOOkerjee:· Government had information 

1 ~  sunplied by the provincifll Transport Officel'll and also by the partie!lcon-
m~. . 

Shri es ~nd u Gunta: Are Govet'lment satisfied that the infol'mation 
supplied to them WIlS correct? 

The Honourable Dr. 8yama Prasad )[ookertee: If it is found that there 
bas been Bny mistake Government will surely stand corrected. 

Shrt ~ d u Gupta: Is it not a fact that one of the firms i ~  WIiS 
given & quota has not got the assembling plant even to this day? 

'l'he Honourable Dr. Syama Pr&8&d ][ookerfee: Some. such report has 
l'eached Govemment and inquiries arl:! being made. 

Shrt D8IIhbandhu Gupta.: III it not B fBct that one firm named Gujrat Motor 
House Ltd, Bombay, was given B quota without steps being taken to h"d 
OUti that the makes of the cars for which quota .was granted, vis. Fraser and 
'Kaiscr, did not fan within the ceiling limit fixed by Government? 

The Honourable Dr. Syama Prasad M'ookeriee: The list was really obtnin9d 
t.;> the Transport Ministry Rnd forwar,b1 t.o the Commerce Min;stry, nn.l it 
~' 9 on the ba.Ais of the information fI'lpplied by the parties oonce~ed. Bitt 
the Honourublp. Member will Ree t.hat everv licellsee has to lIubm'( B monthl:v 
account, Rnd ;r it is fOlln,l t,hat ftnv ir,fomation was ~ r ied which WIIS no'. 
'80rrecfl, the licence will be immediately cancelled ann proper steps will be 
taken. 

8bJ1 Desbbandhu Guota: WaR a.n:v such information received by GO\ll'rn-
ment. 8ubsequentl:v thst the price of Kaiser snd Fraser cars WR!'I in the. 1I •• i~
bc-,u'l"hood of Rs. 115,000 whp,reas the ~ei1in  fixed waR Rs. 4,000 or RR. 5,000, 
:and has the licence of th'R firm been 'cancelled 9in(J'? . 

fte.J!OIlGurable Dr. 8yama Praaact 1(00ll:el1ee: I shall look into tha.t mat.fielr; 
t ~ answer ofP-band. 
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ShIl II • .ADanthlla)'anam Ay)'anpr: With refer~nce \0 part (f) o~ the 

question, namely, that the entire. dollar quot" was given to " few Impunm"!i 
even before the policy was t!nunCisted, n,sy I kwow 011 what baHI!! the ddlfJ,r 
quota was o~ted to these importers? 

The HOIlOurable Dr. Byama pr .. ad Jlookertee: I l'lIli find nut Bnd ~ H •• 
HOllourab e Member know. 

Shr1 KohaD Lal B&k8ena: May I know the munes of t.hese firmf; who ",.'T.! 

aUotte.d these quotas? 
"1'b.e Honourable Dr. Byama Pr&IId lIookerJee: I think it! answer ~ A 

previous qu('stion Government said that it was not desirable tho.t the nume!! 
should be disclosed. 

Prof. N. G. Ka.n&a: Why is it undesirable? Is it against public interest 
toO disclose them? 

'!"he HOIlourable Dr. 8y..ma Pruad JlcOkeriee: 1 shall look into that tt~ ' 
and if it is found necessary that the names should be disclosed I shall be pre-
pared to do so. But that IS the answer which is now available before me., 

Bhrl De*baD.dhu Gupta: May I know if this firm to which I have referrt'd 
before was allowed subsequently to change the qu<)ta in favour of Nash eol'll 
which were to bp imported from America from Fraser and Kaiser. to bring the'!:}! 
to the price level?' 

The Honourable Dr. Syama Pruad Kookerj": J haw no infonllatim) ~ 
that etIect. 

Shr1 DeshbaDdhu Gupta: Is it 0. f~ct that thil:\ timl if:! btling ullowed "J;bil'l' 
to go back to Fraser Bnd Kaiser and they are now t,rying to mauipulBtt' ilia 
manner 80 that their price may fall within the fixed level? 

The Honourable Dr. 8yama Pruad KookerjH: I may assure the Honourable 
MeJl1ber that. if the [cence W[lI' granted on illformntioll which is now fOllnd ~ 
be incorrect t.he lice nee will he cBneeJltld, 

8hri R,amnat.b. Goenka: Is it a fact that t.here was ~ gentleman's agrCt;mellt 
between the motor car importers IloIld the Government of India Ilnd th:J.1i (luI, 
thosp firms who made 1\ breach of bhut ngreement. were given the InrJefo!t 
quotas? 

The Honourable Dr. 8yama Prasad Mookerjee: raul not III It pooit.inll to 
answer that queBfon but, if more details are given I shall gAt.. In faet tho 
Honourable Min'swr had a JiR('Ussion with severnl Honourable Members of 
thIS House, twd I was under the impreHsion that the pOflition hud belln ~1 1 i
ciently clarified. But if there arc !lome furt.her doubt-I:! to he clarified I studt 
be prl'pnrp<l to Hleet all.v HOllourllble MCInbc'I' who Inny Wiflh fo obtain rurthf',r 
information. _ ' 

8hrl ~n Lal Swena: Ma'y I know whether the r8~s ort Miui.4ry 
took any f:WPf! to find out, t.he aRllemJ.,ling capacity of thf' various tinT''' who 
have been graatcd import quotas? 

. The onour ~ Dr. 8yama Prasad M'ookeriee: Apart, from the infor '~ut n 
g.:nm by the applIcants thf'TDse\ves. inforTl'mt,jon wus ull10 oht.sinNl from the 
provincial 'rransport Controllers. 

8hrt Deshbandhu Gupta: May I how whethtlr .theHtl firms whicR "'ere 
given these quotas have heen nh1e to 'Wni) of the im ort ~d C8rs and have ~ot 
sufficient rr n~eme ts to assemble thelll? 

The Honourable Dr. 8yama Prasad Mookerfee: That is due to be dwda:ld 
evcry month. I cannot say w"at exarr.lv the latest report is. 

8hri DeshblDdhu Guptt,: Will the Honollrable Minister give 8 definition .,. 
C. K. D.? . 



Sl'ARllHIJ QUl':tl'l'lONf:I ,\ND ANSWER!! 3349 

'!'JI,e Honourable Dr. S7&ma PruadKookerjee: That ill. completely knoLk('d· 
down QOIHUioll and S. K. D. if; semi Imoe1[ed·ctown condit.ioTl. 

Shrl Deailbandhu Gupta: Bllt, whut il-l the really completely kllodwd (!I)WIJ 
~ ir as takclI ll.), Government.? 1H it ;1 ear·· which hus got certHin part", 'It! 

oertain U1nl{(·i't ilre trying to IUlLllipulatl' thr, prieel! of cert·ain highly priced "ilrt; 
in such U Il1ltllller that they full within this price aud they ure eall!,ft ('. K. -;). 
lilt,hough they lire not so. What is ~ e Govermnent'H definition? 

'J."he ll<mourable Dr. Syama Pr&l&d Kookerjee: In t,lte hOt)ktl of i :'1\ .. ':'11· 

Int\nt the dcfillition T believe, is,-completely knocked down eonditioll. 

RBDISTRlBUTlON OJ' DOLLAR EXOIUNGlII TO I'AOILITATE I"'PORT OF V1IHICLPJH OF 
VAR:OUS !\lAOS 

18. ·Shl'l Deahbandhu Gupta: (a) Will the Honourable Milllater lit l'om J 

mercc be pleased to state whether it IS pemlissible to utilise the quota granted 
to an importer for a particular make or makeR of vehicles to be lIf:i1i"ed fflT tht, 
importation of other mAkes of vehicles? 
. (b) If not. do Government propose w equitably re-distribute the Dolia.r 
quota which cannot be lItiliRed hy some importers for the importatioll • ,r parti-
oular mnkell of vehir.leR for which the alloCRtion was originally, granted? 
, (c) Do Goverument propose to ~  IIIeparately the figures of Dollar .IJ111 StA:r· 

ling allocutions given to tbfl vanO\lf:; importers of cars and truckl!? 
(d) HavII Government rtiHerved tl.lly Dollar or Sterling ElfChan gl' for t ~ in.· 

portat,ion of CllrB 11nd trucks from the Contlllent of Europe? 
le) If so. do o erm f~ t pro nose to state the :nrlount held ill rc Cr....- ~ fOl 

this purpose and the manner in which it i. intendpd to be ll11ocl\ted to the vltri· 
OU8 importerRl' 

(f) Do GllvcmUlHnt propose to o.sslIre the HOUMfj that in future, ~r t 
will definH lUl,l nireulnr·t;{) their proposed policy to all the importers, well in 
advance. so as to enable t,hem to· fom11l1ate their nlaJ\s and ailjust, t,hl'lIi toO tht: 
policy of Government? 

'!'he Honourable Dr. Syama Prasad MOOkel'jee: (a) )'HtcO, Sir. "Xl·t;pt, ill til" 
case of licences for eornplete cars from the ni~d Kingdom, where parti('ulnr 
rnakeN have bpen Hpllcified. In the lrltter case the licenceR are J.,1J'nnff·(j tJ 
accredited distrihutors of specific m ~d . 

(b) DOCf; not nrif;e. in view of the fact that no licensee has 80 far stated 
thnt he if; \lIl11hlt' 10 utilise the liecnce for the imp()rtation of the specific make .. 

(e) 1 1I1l1y invite thl: attention of tlw honourable member to the tlll-" pr 
given to Ht.arri\d (JuH!tillll NOR. mu lind 1026 011 the 22nd and 30th Mnrch 
] Sl48 respecti'lely. 

(d) A buhl'w(: of !Ion·dollal' exchange (amount.ing to Hs. tUl lakiJt;) tJao"ll,ar'i,·d 
for import of' Tlohn' vehicle!; it> ;vet to ~ allocated for the imports 01 {'af" f!'IllU 

j,he coutiTlI'llt, of Europt' lind for further import;; of eRrs from tIle [l"ited 
~in do  . 

(e) In UJukjllg allocatioll!; of this amo'JIIt. toO varions importers, it is r ~,d 
to adhere to the maximum c.i.f. value of HR. 6,250 per unit and to i~ ' ' 
hCCllCCH mainly to the ItUthorilled agents in India of th'e various mn 'r~ d 
('tmi whieh conform to this limit. 

(I) ()w:ng 1.0 frequent changes in the exchange posit,joll, it may not a'wllys 
b· possible to follow such a course. 

Shrt Deshbandhu Gupta: With regard to the reply to part (a), may I know 
whether, Government has itself taken n:-"V st,·ps to enquire whether the 1i"Qt,as 
allotted to these fiIDlS have been ut;liB3d or not? Or are Govergment rplyintT 
on the st(\tem,mtl; supplied by these imp.:>rters? 
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The Honourable Dr, 8yama Prasad. Kooker1ee: As I said, GoverrlUlc.lt 

usually rely on the statements givon by tho applicants and also fihe pro-
vilJc:al transport authorities. 

8hri Deshbandhu Gupta: In view of the fact that information has hE\e1l 
given by certain members, will Government make enquiries and in calle It iA 
found that SOllie of these firms have wt used their quotas, those quotaq will 
bf al,lotted to those not consulted in the beginning? 

The lloDOUl'able Dr. 8yama Praaad Kookeriee: We shall check up. 
8hri K. Alllmthasayanam Ayyaugar: Is there any correlation betweeu this 

Ministry and thfl Finunen Ministry in the matter of allocation- of do113r t'X· 
ohange? Or is it that independently of his Ministry I the :Finance Ministry 
goes Oll giving dollar exchange quotas to various individuals? 

'l'he Honourable Dr. 8yama Prasad llookertee: Obviously there is ,~ 
, Jrrelation, 'l'he Finance Minist.ry has t( tell lIR how much ,can be . P81'od, 
a.fter bIking into consideration alt the (1l'mands of the various ministrie-l, und 
thon the nllotmellt is made by the Ministry concerned. 

Shri K. AnantJiasayanam Ayyangar: Then-may I osk whether, in the matt l.' 
of allocation ,)f dollar exchange quotas to some of these firms P\'t'!1 betl)rc his 
D&partmcnt oame out with this particular policy, there was a policy of giving 
away advance quotas to others? 

The onour ~ Dr. Syama Prasad Mookerjee: T huve not here fI".V 

[uaterilll to answor that question. But T can eheck thltt up Rnci ~e  ;.vhat 
stage that was so. 

Slut It. 8anthanam:ls there a' department of the Reserve Bank \\ hich 
watcllcs OVi)r the manner in which these dollar qnotas are utilised and :,llppli",1' 
mformation to the Finance Department or the Industry Department? 

The Honourable Dr. 8yama Prasad. Mookerjee: So far 8S my Mini-try i~ 
ooncemed thiR is 110t tne CitRA. Whether it if; so in the caso of the Finnnce 
Ministry, I cannot say. ' 

Prot. K. G. Banga: Is there any advisory council or standing committee. 
whoso ~ ni  it is to Rcr].ltiniRc how thco;e allotlllcnts Ilro being made 'lncl 1\I!'lo 
to advis(' these three or four departments interested in this TllaUer? 

The Honourable Dr. 8yama Prasad Jl9okerjee: There if> no· nrlvi!'lor.v com-
mittee oonsisting of outsiders, hilt mlltwl1 consnltations among' tllp Ministri .. s 
concerned are held. 

Pandit Lakshmi Kanta Kaitra: Is there nny Cabinet s -commit,~e - to 
scrutinise. aU these things? . 

The Bonourable Dr. 8yama Prasad Mookeriee: I helipve it i~ rot possible f(tT 
8. Cah'net rmb-committee to go into the question of individual licences. 

Prot. N. G. Ranga: Are Ilny stopf: takpn at /lny f't.l\ge--if, u,,~i  aL ~  
ministerial level-to Rec that no undue or invir1 iOUR discrimiu'ltion if\ ol'\de 
between onA firm /lTld ft110ther Imd ,t ~f  that <lollm· exehllnges (lr(' not neiTl't 
frittered away Of wasted? 

The HOllOurable Dr. Syama Prasad Mooll:eriee: tn som,; C ' t'~ nll"hnl'!nt'" 
were made with the approval of the Honourahle Minister hiTl",,'lf, hilt, r "lin 
tell the House that Government cont3mplate the Retting up of ' it '~ 
mach;nery so that anyone who has ,my grievanne re~ r i  the o i' ~ t)f 
tht;> ,control system or the operRt:on of any of theqe restriction sysfi<lms. ""'lV 

come and put hh grievanoes before such an authority. 
Shri Kohall Lal 8akseua: May I know whether there WIlS Btly. gtontl"'. 

makt 'F! agreement re~ rdin  the fixation of ceiling prices of can? 
fte Honourable Dr •• Syam.a Pran4 Mooken .. : There wa .. IlnfYle 8 t'~ i''''fo ~t. 

..,ith the Traniport Ministry v.nd with the tDsnufacturers concemed. . 
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8hrl MoilliD ,Lal . SaJueDa: May I know whether any firms oommit.t&d .. 

-breach of agreement- thereof? -

ft. B010DTable Dr. Syama Prll&d 1d.OOkerje.: There haTe been all'!.rationa 
sbat lome fir1na have sold at a rate higher than what was agreed upon, 

, Sb.ri Kohan La! Sakseua: May I know whe,h6r 'hit ~1 r.t t:hR' they h"'l ""RI· 
mltted a brpa'lh of the agreement -,vas taken into oonsideratioll in llIAkiue 
allocations of these quotas for imports? . 

The Honourable Dr. Syama Prasad llookerjee: The Honourable Member 
.hould hear in mind that there is no control price fixed now BUt! whM··vt·r iP 
done i!'l d')ne 8S a result of a mutual aql"?emcnt, But what is now being dOfl\) ia 
~i --t d already a decision has been reAched. In future when JicflnceR Art' 
grant d. it will have to be .. tated ~t. er the price struoture follow!' title 
directions which may be issued by the (lovennnent from time to' time, '''h.t 
ba. been done and in' future there will be no possibility of the IIIort (,f \"lfle 
which hAS happened being repeated. 

8hri Koha.n La! Sa1ueua: Will it 1'\ot be d('Flirable in the pllhlicintew;t to 
find out whdh"lr the fimls Jlllotten t e~e quotas will be ablf' tn ~i1i  t.hem 
fully and wbether they have assembly plants 8S has heen reported? 

The Honourable Dr. Syama Prasad Mookerjee: ,'\fl I hUVfl Buill, the iceno~ 
prm'iclel!l thBt every month illformat;on on tl>p e~~ent.i  pointR ~ to be . i ' ~. 
I! it is found that thf'y are not Bcting a.ecorrl ing ilo the conrlitions laid clown, 
the lic('nce shall be cancelled, 

8bll Kohan Lal 8mena: My queption is whether Government will tak.l stq,,; 
10 verfy whether the informat'on supplied by the allocation authorities is correct:' 
Is not it desirRble in·the publ;o interest for the Govenlrnent to t~ e "'tel's Ii? 
verify that the information give.n by th@ allocation authorities is corre ~ .uuf. 
if not, to cancel the quotas at once? 

'1"Il8 Honoura.ble Dr. 8yam.a Prasad lII°okerfee: When the monthly retllL'OR 
oorne in this will oertainly be dOlle, 

Shrlllob.an LalSakleu: I wanted in{OMnBt;oll about t.he pll.rticulars RUIll,lied 
of the Ilssembly capacity of various firms. Have thcy th(> c ~, ~cit  thnt tI e1 
sBid they have? Perhaps one firm aoes not ~8  any It>lsembly plant. 'Will' 
Government take steps to verify whether thiR particular firm or firrm'l thut tll>ve 
been t\Hotted these quotas }Ilive the ~ee~ '  asseHluly clI.psmty which ~ c  
have said they have? 

The Honourable Dr, 8yama Pra9ad )foOkeriee: Goverumellt will go ru~tt , r 
thun that. What Government has RUld i" t.his: If it i!'l found thut the ullmher 
01 carR which have to be assembled ll.' .. "nrciillg' to the eOlHlitiolls rf cri ~,d is 
not 8,<;Rprnhled. then et e ~ t er~ ij:; ('ap:lcity OJ' not. the licence will 1)(' 
ceooelleJ. 

Sbrl Mohan Lal SakBeD&: Will Lhe Govemrnment, take "teps to "C:!' I !'ltt 
under K. C. D even thoRe cal'!'l wnic,h ~. ~ TrI01'C than Rfl. ;',000 al'C not LhllJght 
it:. two portions-one costing- REI. 5.000 and the other also cost;nK RH. i'i.!i.;O---
ir order toO def(>at the r!l!oltrictioll Jaili ilflWII !Iv the OnvllrlllllclIt? 

De Honourable Dr. Syama Prasad lIIookerjee: We Hh,,11 sco that nothill, 
ir done to evadA the, policy of Govemtllent. 

Shrt R mft~t  Goenka: Mav r knflw if if: lSI within the knowledlle of tilt' 
Govemment that the gentleman's agreement for the fixation of prices has been 
broken by certainfinns? 

fte Bouourable Dr. S,a1D& Pr ... Koo1tert .. : Information has l'dl4obeci 
Government that prIces- were n r~i  f\t a ~ er l'II.te, Bu,t, all I &nilwerelf 
• few d .. ,.. ago. the prices have now brian revised. 
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8hrt Bamnat.bCJoenb: Since it ~s been broug}J! to the no~ice of Governmt:lt 

tbat the gentlemlln's agreement hus \wen broken, will they f~on8ir e ' ~.,~ w,l-
vi!llibilit,y of strnightuway enn('el ing the Iicellces a.:/"cndy grllllted? 

.... Spe&ker: This is nIl by way f !4liggest,ioIlB Illld nrgument,t;! 
Shl'i •• Ananthaaayanam Ayyanga.r: Ts t,hN'e uJly ag"nc,;v in hi .. de . i , t'~ t 

to chl:lck up from t:JIIe t,o time if t.hp 'f nr it. on~ in HIP lict'Il('l' allll t,}", IJIlIl,,)"-
standing have been carried out? 

'fhe Honourable Dr. Syama PrU14 Jloo.kerjee: Thert! is IIU agt:'lw'y IIndt;' tlw 
Central Government. Obviously we can proceed throngh thf! l>rovin('iRI GIWt,rn-
ment or the provincirtl Transport Authoritiell. 

Prof. Shibban La! eakaeDtt: Is there any penalty attaohed to tho&e ~ 
violated the condit,ions? 

'l'he Honourable Dr. 8yama Pr .... d Kookerjee: Withll"!lwlIl of Ul/' liCt')\{'.p 
ii, sufficient penalty I 

~ Delhbandhu Gupta: With regard k t.he n'vly to part (d) (;lie HOJ}ntJl'ltbl .. 
Minister said that Rs, 63 lakhR had hfcn ertrmtlrkcd for importing earl'; ff0Jn 
Ule Continent of Europe and the Vnited Kingdom, Will Government c ~~ i t'r 
the dtlsirability of a.llocAting these quoti!.S to firms which werp unfnirly (r'.'Htt'd 
in the beginning? 

fte Houourable Dr. Syama PrI8ld. Kookerjee: Well. we ~  spe that HIt' 
licences are gronted t.o persoRs who fulfil th(· condit,ions, hilt whether we flhRn' 
make n Rpe-cin! ~e ect.io  within II partj(,1I1or ,'nt.,.,gor;v it i~ liiff\(,l1lt t,o ~ , . 

12M. .[WITHDRAWNJ 

..... U8 FOB BOABoDD8 IN VAJUOU8 VMJlTABUN AND NOl'-VJIOlIT.4JI,U.N HUr-;7JlL8 
IN DlILBI, AWD NlIW DlILBl 

1JM. -Prof .•• G. :aa.nca: (a) Will the Honourable Minister of Worb, 
Mines and Power be vlessed. to st.ate et ~r Government allow the committee .. 
of boarders in their hostels like the Emtern Rouse, Putaudi and Kota houses to-
appoint, their own caterer>! or to chBDlre their men liS wit.hin t.he nl'flscrihcil finan-

.• laJ limits? 
(h) Have Government fixed anv rateH to he charl!e<l from the honrnel'l:l in the 

various e et ri~n al'!d non-vegetarian hORteIR, in New Delhi and Delhi? 
(.e) Tf so. what are the rateR fe,r bOllrding and lodging in tiifferent hosted.,? 
(d) Are novernment awm'f\ that the hflAtel-keeTlerA are not d u· . in ~ Imi-

forml;v? 
(p) If i ~ alls·.\'!')' tn l'lIrt (d) ,d)()vI' f,., ill n ~ atlirrnutivf'. do nOVO'l'Illllt'lit 

propm;e t,o tnke steps in the interests of the' boarders? 
8hri Satyanarayan Sinha: (a) Honse Committees have belln formed ollly 

in three out of the five Govornment hostels in New Delhi. Caterers for hostel. 
where HOIIRe Committee exist are selected by the Est,ate Officer in consultstif}D 
with the Committee after inviting tenders. 

ChFlnge!l in day to day menus within the prescribed standard menu are per-
missible subject to the restrictions under the e istin~ rationing orden. 

(b) Yes. There are, however. no Government hostels in old Delhi. 
(c) A statement showing the Tates in hostels in New Delhi is laid on the 

.hIe of the House. 
(d) No. 
(e) Does not. arise. 
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SJad B. V. EamaUl: Whioh are the two of the five hostels that are without 

House Committees? 
8lar.I. Sa'1&Dar&J&D. 81DIIa: I &Ill afraid, Sir, I oannot answer that question 

without notice. 

Ihrl B. Daa: Is it not a faot, Sir, that the Western House which accom-
modates a l"rge number of refugee girls haa no House Committee, but is under 
a Lady Superintendent? 

Shrl Slt)'&D&rI)'&1l Slda: That may be correot. I would like to make 
enquiries about it. 

REOBUITIl:DT FOB TIIB POST 01' CoNTBOLLBR OJ' PB.rNTnfO .AND STATIONBBY 
THROUGH THB FBDBRAL PuBLlO SUVICII CoKMISSON 

1288. ·Shri B. V. Eamath: Will the Honourable M;inister of WorD,Minea 
aud Power be pleased to state: 

(a) whether Government are aware that the _post of Controller of Printing 
aDd Stationery lira!! advertised throulith the Federal Public Service Commi8810n 
and if so, what were the qualifioations stipulated for the post; 

(b) whether the selection for t.he post has 80 far been made: 
(c) whether the selected candidate possessed the qualificatlOnti. gClId'9.1 oln:} 

-technical. as stIpulated by the Federal Public Servioe COmmiS8!On: 
(d) whether 8ny departmental officer competent to adviHe the Federal Public 

Service Commission regarding technical qualifications was !lre8ent at the inter-
?ie,,; -

. (e) if the answer to part (d) above be -in the negative. the reasons for not 
,deputing such a competent adviser: 

(f) whether there were any trained offiClerR in the Print.inQ' /lnd t tiC e~ 
Department who possessed the qualifications-general and technical-pre?· 
oribed for the post of Controller; 

(g) whether it iH a fact that t. ~ post of Controller fall'l ill the· (!ategory ot 
1 ~ 6 to be filled through the Federal Public Servicu Commission; 

(h) whether it WQS deposed hefore the Royal Commission on LBbour ill n~i  
(Whitley 1929) that the apprentice8 who were selected in the r nti ~ aud 
Stafonery Department in 1922 for 8upervisory posts would in due course be 
appointed to the post of Controller of Printing and Stationery; and 

(i) if the answer to part (h) ahove be in thfl affirmative. whv ~ C  course 
bas not been adopted in the appointment to the post of Controller? 

Shri Satyanara)'an Sinha: (a) Yes. A statement showing tho qualification8 
prc;;cribed for the po .. t it'; IBid on the table of the Hou!'Ie. 

(b) Yes. 
(c) The selected candidate complied with all the prescribed qllnl;fication8 

Ncept educational qualification which the Commission was empowered to 
t'61ax in the ca8e of candinates who IIBtisfien nt,her cnnditions. 

(d) The Secretary to Govemment in the Ministry of Works. Mineli and 
Power was present at the interview. 

(e) Does not arise. 
(f) Yea. 
(g) Yes, except when the post II filled by &Ome olass I officer or an officer 

ol Provinci"l ARnice 01' by promotion from ClaSs II iN an officiating oapacity for 
len than gne year. 

(h) Mo. • 
(l) DOf'" not arise. 



STAUJlD QUKS'J'IONS AND A)lSw.a@; 

8lGtefllC"t 

...... CODMiDiDl the quaWiIlAt.ioD8 preecribed fOl' the pOIit. of ;tl.e ('ont.rolh:r 0 f P Illt)J ~ IIIri 
8tatiClDt!l')',Iwil&. 

(a) CaDdidat.e Mould be a graduate ,f a NOOpised Univerait.y iD Art. or 8cieDoe or 
aboald bold a degree in t.he Art. of rin~in, aDd allied trade. from a noopiaed m.wtutios 
in India or abroad. (b) Should po..... wide experience to r1ID bi, olficee. AD otftCll' 
wit.ll .\roDg eno i~  and initiUlve will be preferred. (e) Considerable eJ:perieaoe of 
parcbaaiDg .torte (preferably It.a\ionery etoree which Ulelude paper aud paper product.e) 
or int.imate kDowledge of modern rin~ ~ aDd their working. EzperieDce of haIul· liDf indepeDdeat.1y big concerne employmg larae labour force will be additional quali . 
.. e~ . . 
. H.B.-Qualification No. (al may be relaxed in the case of I'..anrliclates who latillfy otJtar 
eODditioDL 

Prof •••. G. BaD,a: Why is it, Sir, that the edueational qualifications were 
not ins:sted upon? 

Bhr1 Satyanarayan SIDha: I shall, for the information of the Honourable 
Members read out the qualifications which were prescribed for the post of 
Controller oJ Printing and Stationery. 

"(al Candidate should be a graduate of a recognised University in Arts or Science or 
Bhould hold a degree in the Art of Printing and allied trades from a recognised institution 
in India or abroad. (b) Should poRSess wide >'Ixperience to run big office.. An officer 
with· strong personality and initiative will be preferred. (c) Considerable experience of 
purchBBing ,tares (preferably stationery stores which include paper and paper products) 
or intimate knowledge of modern printing presses and their working. Experience of hand· 
ling independently big concerDs employing large la.bour force will be additional quali· 
caLton. 

N.B.-Qualification No. (al may he relaxed in the calle of candidates who latisfy other 
condit,ions. " 

Shrt B. V. Kamath: What is the name of the new incumbent? 
Ill. Speaker: Order, order, I cannot permit that question. 
Shrt Kohan Lal Saklena: What. are the educational qualifications of the 

person who has been selected? 
Ill. Speaker: I will not encourage questions regarding individual appoint-

mentB . 
. Shrt Kohan Lal Saklena: We want to know the qualifications of the new 

incumbent, because it was Baid that in this case the educational qualifications 
were not conBidered. 

Ill. Speaker: He never said that they were not considered. 
Shri Kohan Lal Saklena: I mean there was a relaxation in this partioular 

case. 

Ill. Speaker: Yes, in view of the candidate's other qualifications. 
Shrl K. Ananthasayanam Ayyangar: Sir, on n point of order. May I ask 

,ou, Sir. if Government lays down certajn conditions undo qualifications for an 
appointlllent, hilt appoint a man who does not fulfil those qualifirations 
how IITt' "f' to ~cert 'n his qllulificntions \I'ithol1t ttin~ questions. I cf'rt1 in ~' 
?ow. to your ruling. But if B man who is ahsolutely unsuit.ed to 9. particular 
Job IS appointed, is it not the duty of we members to bring it to the notice of 
tbe HOllse? /' 

Kr. Speaker: WAll, I mil!'ht as well make the position clear as to what i. 
88i ,~ in my mind. I think thiR House would do well in not entering into 

the m~  or ~e snoes regardinll individual appointmf"nts that are made. In .a IIllch cases. the best. course would be for m~m ers of the House to approaelt, 
> .-
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t.be Minister .concerned. For one instance of that kind, I CBn well reci ~ 
and imagine hundreds of instanoes in which allegations may be madtl by lDter-
6sted parties against the person appoinWd, through questions by members in 
~ House. Looking to the balance of oonvenience and inconvenience, I do 
'681 ~ t. the less we discuss about the personalities of officers of the executive, 
the better it will be for the administration. Otherwise, the rone of the ad-
ministration will go down. I am saying this with what little experience I 
have of the administration of the municipalities. !,\llegations come in, even 
against the best meD for ODe reason or another. I do not mean to suggest 
that all these allegations are always false j some may not be. ,But the best 
t r~, to my mind, would be, to aproach the Government, approach the 
MinisttlrR and I am sure the Ministers are bound to satisfy the members. In 
ease there is any injustice, even after representation to the Minister, it may be 
open to members to bring the question before the House. That should be the 
general policy. Otherwise, if every Honourable Member is going to interfere in 
the administration in respect of every appointment, I think there will be no 
tone at all left. " The function of the House should be to lay down policy and 
waOOh the general working of the administration, rather than iDlierfere m the 
day to day work. That is what is passing at the back of my mind and in cieBlinl 
with questions from Members, I am guided by these general r~oi es. 

Prof. ... G. Ban,a: Sir, I hope this will not be treated as a ruling, but 68 
& kind of advice coming from the Chan-, because, there is also the other danger 
of the Honourable Members of this House being turned into petitioners to get 
jU$tioe for this individual or that individual. And when we bring to the notice 
of the House any injustice done to a partiCUlar individual, it is something like 
• test audit. It. is by the way in which Government deals with slleh com-
plaints, tbat it stands or falh;. 

1Ir. Speaker: I may tell Honourable Members, whether you call it a ruling 
ef you do not call it a ruling, the allowance or disallowance of questions will 
have to l'Cst with me and I cannot claim that I shall be exercising my judgment 
always (lOrreetJy, though J can assert that, it will be a'ways bona fj.cZn 'md in 
the best interests of the House. The lines which I lay down are the lines 
Ulmally followed in the House of Commons. And, therefore, Honourable 
Members would do well in all such cases to approach the Ministers and in case 
they are not able to get satisfaction, or they feel that the injustice has not 
been redressed, it is perfectly open to them to come to me and explain the 
POllition, so tlJat I may be in possession of the facts and may be in a better 
position to judge as to whether 0. particular question should be allowed or not. 

Honourable Members will agree that many times even 'fishing' question;; 
are put. based upon unreliable information. In snort, the executive must be 
ufe j provided they are acting. properly, there should be no unwarranted 
charges or slings against them in the House. 

Shri Kohan La.l Sabeu: May I point out, Sir, that in this case the selee-
ttOD was made by the Public Service Commission and. therefore. the Minister 
doeR not come into the picture. The only information which the question 
BeekR is whether any relaxation was made in the educational qualifications 
prescribed for the selection of candidates. 

Mr. Speaker: That is exactly what J have point,ed out-that WI' should 
nob ~o into individual appointments. I have laid down the general polioy and 
Members will do well to be guided by it. ' 

Shrl B. V. ltamath: With due reSf)eet to your I'1llinl{, Sir, does this post 
fan nnderthe category of posts to be filled through the Federal Publio Servioe 
Commission? • 

8hri Satyaura,.m. Sinha: {)ertainly. 
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Ih.ri. B. V. Kamath: Is it not a. fact, Sir,tha' there were Dlany other oandi-
dates who appeared before the Commission and who were eduoationally and 
technically better qualified? 

1Ir. Speaker: I think we had bettAll' go to'the next question. . 
Sbrl B.l. lDlandekar: May I know, Sir, whether the qualifioations of oan-

·didates were relaxed in the case of Harijan candidates for this particular post? 
Shrl ~ n r n SlDha: I cannot say; I will have to look into it. 

EVICTION BY GoVEBNMENT 01' TIBIA. OoLI.lIlGE HOSTEl, 

. l28'I. ·SIu1. Dam04ar Swarup Seth: WilI the Honourable Mnister of WorJ.:iii 
Mines and Power be pleased to state why the Government of India have 80 fal 
not been able to vacate the Hostel of the Tibbia o e~e  . 

1b.r1 Satyanarayan SlDha: The Tibbia. College Hostel building Was vaoated 
aoCt returned to the College authoritielJ in November, 1946. 

8lar:l DelhbaDdhu Gupta: May I know whether the HonolU'able Minister ill 
aware of the fact that sinoe this building was vacated it is being misused .and 
let out to a hotel and some other shops? Will Government now take step. 
m lee that this college with whioh the name of a very big patriot is associated 
is not misused for the benefit of oertain individuals? 

Sbrl latyanalayan Sinha: Government might consider the suggestion malil'! 
by the Honourable Member. 

RBPOBTS OF !NDUN TRADIII OOMMISSIONBRS AOBO"D FO'R 1945-47. 
1288. ·Seth Govind4aa: Will the Honourabl!. Minister of Commel'cC' VI' 
~ 8ed ¥l state: 
(8) whether reports for the years ]945, 1946 and 1947 from Indian 'frlldl' 

Commissioners stationed abroad have all been received; 
(b) if not, reports in respect, of which years and countries are Rtill dill>' 
(tl) what t~t d iii adopted hy Government to make these rerorts known t;<I' 

thE' public ill general, and trade and industry in partioular ill Indin,; 
(d) whether it. iR R fact that only extractH from these trude repOl·ts Ilre pui,. 

i~ ed  

(e) whether it is 8 fact that these !'epo!'t!! are printed but are not available (0 
thl' public on payment; aud 

(f) whether Government proposc. to cOllsider the desirability of malting til( 
reports a priced publication and if not, why not? 

'!'he Honourable Dr. Sya.ma Pruad Kookerjee: (8) and (b). Annual reports 
for the year 1945-46 have been reoeived on Iv from the Trade Commissioners in 
Canada, Australia and East Africa.. Reports for 1946-47 have not yet been 
received. Monthly reports are, however, being regularly received aud publi. 
<Jised. . 

(c) Summariel! of these reports are published in the Foreign Mll.rket Review 
and the Indian Trade Journal. The former circulates to trade nnd industry 
mainly through Chambers of Commerce and Trade Associations and the latter 
which is a periodical priced publication, h!t'il a fairly wide circulation among the 
com.mercial public. Summaries of such reports are also released to the presl'l 
for pUhlication by the Bureau of Public Information. 

(d) Fairly full extracts of monthly reports are reproduoed in the I.T.J, A .... 
for: annual reports. the Honourable Memh..,r is referred to the am;werR furniAhorl 
to parts (e) and (£) of his queRtion. 

(e)"and (f). Annual reports were printed in this part and made' avaUablc for 
IiIRle f.o the public by till' Manager of Publioations, ~ i. i~ practioe WM 
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)sowe'1'er, discontinued during war-time slue to ahortase of paper ana printinc: 
facilities but is now being resumed. 

8etll GcmDddll: Will the Honourable Minister please state whioh are ~8 
oount.rie~ from which no reports have been received since 1945? 

ft. Honourable Dr. S1ama PrUI4 Kooktrl .. : All those countries other than 
Qanada, Australia and East Africa. 

Seth Gov1Addal: Why was it that these reporte had not been received fronJ 
those other countries? 

fte HODoarabl, Dr. S1&D1& Pruad JIookers .. : Apparently the system of 
sending reports was discontinued during the war and the officera themJelvea 
were not sometimes prompt. 

S,tIl GovIDddu: Will the Government now intimate to these Trade Com-
miBSioners that they should send thele reports? 

The Honourable Dr. S11Dl& PrIl&4 JIookerj .. : That haa been done alread,.: 
Set.b Govinddaa: Why is it that from these countries monthly reporte are 

being received but the annual report for 1946-47 has not so far been received? 

"1'he Honourable Dr. S1ama Pruad llookerj": As I said, only a few months 
ago Government had circularised that. annual reports should be Bent. It baa 
been felt that monthly reports now in the present conditions are more helpful 
lhan aDDual reports and monthly reports arp being continued. 

Prof. N. G. Banga: Will Government consider the desirability of reviling 
the price of these anDual reports? They are very high at present, 

'!'he Honourable Dr. Byama Prasad Kookerjee: I shall look into that. 
Bhri K. Ananthaaayanam Ayyangar: Will Government consider the desir-

ability of supplying these reports to the lllembers of this House? 
The Honourable Dr. Syama Prasad Kookerjee: We shall certainly consider 

the dellirability of supplying them to members either free or at a specially 
cheap rate. 

POLIOY RB T&A.Dl!l BBTWBBN EAST PuNJAB AND WBST PUNJAB. 

1289. ·Seth GovlnddaS: (a) Will the Honourable MiniAter of Commel'ce 
be pleased to ~te the policy of Goverument with respect to the trade between 
the EaRt Ilnd West Punjab? • 

(b) Is it 11 fact that the 'trade between East Punjab and West Punjab i!l 
possible through the ports of Bombay and Karachi and not through the border 
wwns of the East Punjab? 

(c) Do Government propose to allow trade between the East and the West 
Punjab through the border towns of the East Punjab? 

(d) Is it a £aet that traders ~n e often heen rre~ted and detained under 
the funjau Safet.Y Act for trading through t.he East Punjab bordct, towns? 

(e) Do Government propose to lay on the table of the House the export 
"tn;l import figure», if Ull,\', in i'('.l>pe,·.t 1)£ tm,le "ith the West Pun jah through 
the Amritsar border since 15th Augllst, 1!"147? 

The Honourable Dr. Syama Prasad Kookerjee! (a) Since the termination of 
t,hfl Htillndstill ~reement on 29th February 1~4  tra.de between East and West 
Punjab is technically foreign trade and as Buch is subject to the import, export 
and other control regulations re~u tin  such trade, 1n vipw ho'vpvpr of 
the clm,e economic, bonds subsisting between the territories it has been agreed 
1llst the maximum assistance should be given to the free movement of goods 
Irom East PJlnjab to West Punjab, I would add for the Honourable Member's 
iaformation that no restrictions have at present been placed On import. of any 

• 
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__ of goods in East Punjab from West Punjab. Measures for further faoilit. 
_au, movement of goods between the two areas are also propostld to be dis· 
~d at an inter. Dominion Conference which it is proposed to OODvene. 
lhortl1· . 

(b) The answer is in the negative. So far 8S the Government of India are 
. eoooerned, there is no ban as such, on trade between East and West Punjab 

&01'0861 the land customs frontier. Such trade woulli. however. be .ubjeo' to 
Pport;. export and other control regulations. and can p."I& thlough only certain 
apeoilied routes and land Customs stauona. . 

(0) Does not arise in view of the answer to (b) above . 
.. Cd) I have no information on this point. 

(e) No, Sir, as the statiatics of exports and imports l'equested are notl avail· 
~. . 'lui DtIIlbllLdJlu Gupta: May I know if it is a fact that whereas Ouatotll 
baa beau imposed on imports from Pakistan arrangements have not so far been 
maci.e by Government to set up a machinery to guide the traders in respect of 
the duties levied on these imports and a good deal ot commoditiesia lying in 
Delhi which could not be taken delivery of on account of arrangements not 
bating been made by the Government so far? 

fte B0D01Ilabie Dr. 8)'am& Pral&d IIookerjee: I should be prepared kl 
!ook into that. As a matter of fact so far as customs stations are concerned 
1*.ere are already 82 customs statiolls opened in the area concerned. But as 
reganis the particular class of cases which the Honourable Member has referred 
to, if I get the details I shall certainly look into them. 

PlOt. 5. G. BaIlia: How man,\' more places are there where such arT'ange-
IDOOts have not yet been made or yei to be made? 
. !.'he Bonourr.ble Dr. S)'ama Pr&lad Mookerje.: So fdor aij East Punjab is 
coocerned customs stations have been opened in the Gurdaapur, Amritsar and 
~e ore districts and t.he total number <lomes to 32. 

Prof. 5. G. JI.aDp: The Honourable Minister has said that from East 
Poojab to West Punjab every effort is being made to facilitate the Itlbvement 
(,l goods. What is the Government's oxperience in regard to the movement 
from. the other side, from West Punjab to East Plmjab? Are they getting pro· 
per co-operation from the other Government? 

'lbe BOIlo1llable Dr. 8)'&D1a Prasad. llookerj .. : That is one of the mattere 
"hiob is proposed to be discussed at the Inter·Dominion Conferenoe which 
ril be held shortly, It will be to mutual advantage if these barriers can be 
reiuoed, but they must be of a reciprocal kind. 

1290-1291. • [W (TIIDRA WN] . 

• \r.tdJIGBD o '. ~ ' . f ' r.~~1 1  T) \luI"" (A G \N'()!I[ r~ RllIlu'BU:UTIOK AND 
R.·s.rr ~ ~r 0' RU(J''}IDl3. 

1292. ·Sbri B. V. KIma\h: Will the HonoUl'l\ble the Prime Minisw:r t't> 
Jdeued to state: . • 

(a) whether GoverUlUe!lt gave any pledges to Mahatma Gandhi, ere be me~ a 
ffl .... tyr·s death. in regard to the rehabilitation and resettlement of refugee. in 
~m . and of refugees returning from Palril.tan ~ Ind:ti in partioular; if so. 
\\'b fAt the {'ledges are; a.nd 

(11) et.~er Government'I; policy in respeot. of the refugee problem ill mould· 
,,4 by those pledges? 

The Ilonoarable PIIl41t J'aW'ah&rlal Kehru: (a) I presume the Honourable 
¥ember is referring to the pledges given by members of the Central Peace 
Qtmmittee to Mahatma G&ndhi. These pledges related mainly to the treat,. 
... t Of Muslima 'in De-Ihi and wers published in a.ll t.lJe neWApl\perB em 19th 
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January 1948. These pledges given by the Peace Committ~e were endol'Hd, 
on behalf of Government. 

(b) Government are naturally anxious that Qny pledges given to the. Fatb" 
of the Nation and to the public generally should be favoured. . 

Shri B. V. Kamath: May I draw the attention of the Honourable the Prime 
Minister to the answer which he gave to n,.\ supplementary question a few day. 
ago to the effect that Government .m~ J!ltJdges to Mahatma Gandhi and that 
the policy of the Government in respect of this problem is moulded by these 
pledges: may I know whether the pledgt!s were given by the Government or 
by the Peace Committee? . . ~., 

".l'he Honourable Pandit Jawaharl&llfehru: Both. 
Shrl B. Das: Ms.y I no~ how many Muslim refugees from Delhi hATe 

lignified their intention to return to Delhi so far? 
IIr. Speaker: That question had better be addressed to the Relief anel ~ ..• 

babilitation Minister. In any case how does it arise out of this? 
Shri B. Das: It arises out of the pledge given to the i1uslims so that t ,~. 

can come back to Delhi. 

Shri B. V. Kamath: Will the policy of the Government always contiMe 
~ be moulded by these pledges irrespective of the circumstances that may ariser 

The Honourable Pandlt Jawaharlal Nehru: The pledges are based on .. 
principle. If the principle'is good it should be valid irrespective of cir~um-
stances. But every policy is moulded by circumstances and by changing 
conditions. So when Q question has to be considered it bas to be considered 
in it" fundamental aspect and in .its varying aspect: both have to be taken in~ 
consideration. No policy can be said to be a permanent policy, because con.di-
tions change but the outlook or the principle o ernin~ it might continue to be 
the same, although other conditions changing it has to be applied differently. 

Ihri 11. V. Eamath: Considering thfl fact that non-Muslim refugees return-
ing from India to Pakistan are not treated as generously as Muslim refugees 
returning to India, do Government propose to secure justice to our nation. 
first before they show generOSity to others? .at 

fte Bonoqra))le Pandit lawabarlal :Rehru: I have not wholly understood the 
question but it would rather involve a length) argument if I attempt to answer 
the question. There is no question of generosity involved in it. It is a ques-
tion of the outlook of the State. We have declared that ours is a sbcular 
state. The other state so far as I knQw is not a secular state. Now are we to-
faU in line with the other state and not see that our State is a secular state' 
I do beg the House to consider this matter not from the point of i~ , as has 
become rather usual, of Hindu or Muslim or something else. I know Tor & 
fact that quite a large number of MURlims are very loyal to the State here, aDd 
I know for a fact that a very large number of Hindus are disloyal to the State. n is not a question of Hindu or Muslim. It is a question, if you like, of per-
IOnl who are loyal to the State. That I can undRrstand. But the mere fact 
of • flerson's relillion does not make a person loyal or diRloyal to a St,ate; and 
it is a wey wrong way of describing a person or considering a question on 
those lines. At the pre!lfmt moment we hAve said that, we would wplClOme 
pllOTlte who had gone away from the city of Delhi to come back. Nnt.1lT111lv, 
while we welcome them, the fBelt of their coming back. their numbers and their 
.~commod tion are !!'overned by all manner of difficult faoto1'8. All tbeR 
tacto!'ll CAnnot bf'l overlooked. Nevertheless. the fllflt is that becau8e a' pel'8Ob 
ia • Muslim. be. tli no~ kept out and is welcome to come back., 
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Bb!t E. V. KamaUl: Am I to understand that the non-Muslim mu,eu-

nltuming from India to Pakistan are less loyal to Pakistan than·lIU1lim. 
"fusees coming from Pakistan to India are loyal to India? 

Mr. Spelker: I think this is entering into ~n argument. 

RBOBOAlfIUTION OF LEGAL S'YSTBM OF INn:A 

1298. ·Shri V. O. Jtuava Rao: (a) Will the Honourab'e inis~r otLa\\T 
be pleased to state what action Governnlent propOil(' t<l take to re.or i~e 'f  
legal system of the country? . , •... <.' " 

'... ' .' ',1 .. 

(b) Are Government aware that the system of law in the Cou.~ tr.  is ooiltly 
n~ ~ ond the reach of the common man? . . . • 

(c) If 80 when do Government propose to consider the ,qu.o8tion of m8king 
Jegal remedies accessible to the poorest of c'tizens? . 

" 
(d) Do o crn ~mt  propose to take up the question o~ d~  in tbe •• ~i8-,. 

tr t.i~n of law which is fl major problpm for 1he lit'gllnt public? ./ 
• ~' t .. 

The Honourable Dr. B. !t. Ambedkar: (a) No 8uch question 'Hi UDder, ~
lideration at present. 

(b) Government is aware that this view is held by'many people. 
(c) and (d). Govemment eonsider that the proper way of tackling tbe··quel!l-· 

tion would he to set up a Comrnitt 'r. on MIB in,-~8 of the Civil .J uatice 
Committee or 19'24. Th('y howeyer thinl{ that Ow rreient me ~ i('! }lIN'dly 
(',ppo,1',une for the I1ppointmc·lt. of R"eh B eommiLtpf' all,l t,he country will haVt' 
k> settle down to more normal conditions before extensivt:llegni reforms of this 
nuiu'ra couJrt be undertaken. ' :, 

LmTJIR IN Blitz,.e }lISEfUES OF INDIAN SA;LOBB SUFFERED IN BRITISH OwNBD 
1 ~ . 

12,94. ·Shri V. 0; K88&V& Rao: lUI Will the Honouruble in~ter of Com-' 
merce be pleased to state whether the attention of Government ha!'l beim 
Crawu . to a If'tfier thut appeared in the tft~, d~ it d the 20th Maroh, ·1948-
frum an Indian BAllman descrlbmg the miyeries suffered by 700 of oUr Bailors 
in British owned ships? 

(h) IS the report that t. r~e of our seamen were frozen to death correCt? 
(,,' Have Government ta.ken any steps ~o improve the working. conditions ~  

thb8B peoTlle? 
(d) Do Government propose to take action to see that compensation is. paid. 

to the deoendants of the deceased? ' 

'. B:cIaGarabi. Dr. S, ... PnIa4 Ilooklrj.e (a) yes, Sir. 
(b) I am making en uirie~. 

(0) Yes. Sir. Provision exists in the ndi~n l\ferclhant Shipping Act lfolic}'. r~ 
the tf rm~ of agreement regarding engllgement of seamen prescribed under the ' 
Act to BeClIre thnt reasonable condit.ions of "ervice ate given to the '~ ~n 
Govel'llment, see t.hat. conditio~  ~'e ncted upt,o anll also blkc allY ° Il}lt)l' t.l1 n it,\' 
t ~ t occurs to eff<'ct, any irn ro erne t~ that, f rf~ p.osRible. ' " 

(el) Yes. Sir; if 'n ui 'i ~  indj,'ute thut fltlch Iletioll i~ neceA"Or:v. 

,.",1. •. G. JI.aDp: How long ago were ,enquiries made into the 
,'oJl./:t.i(.\ns or these seamen? 

fte lIoDourablaDr. sr&ma Prasad Itookefjee: We shall -expedite 'be: 
.tuiriee ; we .hall see that no unnecessary dela.y tfkee plRce. 
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8bri V. O. Kelava Rao: r~ Govenlment in a positioll to say that the 
.. hin hy whieh thcl'lt> flt\iloTR were Rent waR found fit or not? ,. , , 

The BoDoarable Dr. 8yama PrI8ld Ilookerjee: As 1 huye said, we have' 
U',\ in/ormation ill Hw Gon-rr1Illt"llt. \Vt- :.;aw the pn'ss I't'port anti we have 
.. I·wt;c<1 mnkill!-:' ~  uires, 

Slut "1'. T. KrisbDamacbart: May 1 know if tbe Ministry h88 at ita 
:1ispoaal adequate machinery to look after the comforts of the Indian Seamen 
'1n the vRriOIlK places ill which they are employed ~ 

"ilia BoDoarable Dr, 8yama Pr .... 4 Ilookerjee: I csnnot say exaotly 
whether aDY specific machinery exists i~ Delhi for that purpose, 

81ui '1'. '1'. K.rlsbDJmachari: Will he make enquil'es and see that adequate 
HPuJhinery is erested for the purpose? 

fte Honourable Dr. Syama Pruad Ilookerjee: There may be ne0688al'1 
ml\Ohinery already.available. 

SIart. 1[. Saatbanam: MlLy 1 know fronl the Honourable Minister whether 
8. oomplete list of Indian Seamen is maintained? 

fte BoDoarable Dr. 8yama Prasad Ilookerjee: The list is there; but 
," ~t ei' it i8 complet.e rtnrl IIp-to·dat!' 1 ()/l!1not HIl," heC'.IlIlHP- a lot of p('ll'8()nloo 
h:Wd gOlle aWRy to Pakistan.' 

8hri 1[. 8aDthanam: May I know whether Government will take step" t.o 
~ that the list is brought up.to-date? 
fte HOIloar&ble Dr. Syama PraIad llookerjee: Yers, we shall do it. 
Sb1't •• AIlauthaaaY&DAm Ayyangar: Is it not n fnet that there are .. bat 

Me known as Seamen Welfare officel'R in every port? 

fte Hoaoarable Dr. 8yama Pruad Kooker!ee: We Hare Officers there 
ill", but I eannol; ,,:loY off·hand whether thl.rp if; :lTlY ~ ' '  organisation 
under the Government of India, 

Bhri •• ADanthalay&Dam A1Yagar: May I know what is the answer 
f,.) pa"t. (h) or t,he qtlt'stinn whether three of our seamen were frozen to death? 

fte HODOurabie Dr. 8y&lD& Pruad Kookerjee: I have already said that 
.'the matteI' iR being lInqll:r('o into. W(' RAW UI!' I'rl'Sg Tt'port lind immedia.tely· 
tlw MHllIir,Y Wl\;; !'Ital'ted, 

~ ~ ', Ill!' [(I"J tr '~'4 lIB FOB 'rluOrOBS 

lti6. *Shri Bald80 Swarup: Will the Honourable Minister of Gomnlflrc ... 
h •. ~ i e ~ed t.o ~t tt  whether Government are aware that people are bein6! n·· 
4used im!)orts of items like tractors that are im er ~ e  needed and if 11(,. 
d) Goverument prof/o,,£, to Jav on the tahle- of the House " statement showin, 
tbe names of firm!: whf) were allowHcl or (lisnl1oweri importR of trRctors durinr 
t947 -49. with re1 8on~ for RlIowing- or dis:lUowing and Allm the fneility ro os~ 
.tv 00 lliven to n('w ~f rn rR  

fte Honourable Dr. Byama Praaad llookerjee: Licences for importation of 
trac'tors ~ re granted lttl\'ing reunrd to (1\) th(' IWRi1ahi1itv of forAi!.!'11 />y"h ... .,~  
{b) availahilitv of futlll'! required for operating the machinps: (c) snit.nhility of 
types propose'd to be imported and (d) availability of workshop facilities and 
- in~1 Rtaff to ' 'r iC ~ t.ht' n'ulchinerv. lit tlw 1i~ o .  of the 'mnfll'tpI', T IRv on 
thc table of the House two Htnt.ern"nts showinl!' t.hp nRm(>s of nMTls who were 
-grant.ed and t, f ~ who were fefused licencPR for import.at-ion of f.ract.ors during 
1947-4A. Whilt' 1!r11l1ting licencf'.s, no discrimination i~ shown againlft new· 
C·,"IlT'nrs 
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abowing the names of the tirmg whose location for the import of Agl'icultural 'hSl'h" .. 
were refused in t.he year 1947·48 on the advice of the lIinie"ry of Agriculture. . 

Serial 
N9. 

1, MIS, 
2. " 3. " 4. " 5, " 6. n 
7. " 8. " 9. 

10. 
11. " la 
13. " 14. 
1~ " 16. 
17. " 18. " 19. " ~. 
21. 
m. 
23. " 1M. 

26. 
~. 

n 

27. 
28. ,. 
211. 
30. 
31. " 32. . , 
33. . " 34. 
M. " 36. " 37. 
38. " 39. " 40. " 41. 
42. " 43. " 44. " 45. " 4~, " 47. 
48. " 49. 
50. 
51. 

Part·iculars of ftrDUI 

Sepukher. & Co., Ltd., New Delhi. 
RajkisBen Radhakilllen MitlA'1' 1 Co., Calelltta. 
!\lata Lachmi Co., Bomhny. 
Amzel Ltd., Bombay. 
Hhatnagar &: Co., Delhi. 
Bachhro.j FadoriH Ltd., Hombay.· 
Gopal & Co., . Madras 
Milkhiram (India) Ltd., Bombay. 
AS80ciated I ndu.trial Promoters 1M., Bombay. 
B. L. Anantbha.t, Bombay. 
A980ciated Indu.trial Promoten Ltd., Bombay. 
M. V. Raghvarao Naidu, Parlo.kimedi, OriRBIl. 
K. Ram80n & Co., (1916), Madras. 
Ranjit Singh 1 Sona Ltd., Lucknow. 
Ramson A Co., (1916), Madras. 
RUBtom K. Rustom, Bomba". 
Spence Ltd., Calcutta. 
Simpson &: Co., Ltd., Madratt. (I 
S. C. Surdivall Gola Gakaram Nat.li, i~trict Kheri ... 
India Collective Farms Ud., Calcutta. 
Vu:can Trading Co., Ltd.', Bombay. 
Bhatia Corporation, Jubbulpore. 
Currimbhoy I.allj"e Sajun & Co., Hombay. 
The Industrial an,l ~ri~u t rn  Enl{inel'ring Co., (M.VlIOre), I.td., Bant/_loN 

.City " 
Primera Corporation, Bombay. 
G, I'. Shukal, Ahmedabad. 
T. E. Thompson & Co., Ltd., Calcutta. 
T. M. Thakore & Co., Hom.y. 
A. V. Thomas at Co., Ltd., Alleppey. 
United Machine Co., Calcutta. 
Vaaantrai & Co., Bombay. 
Vithal Dattaram DeMi, Bombay . 
Jacob George & Co. ·,Bombay . 
Somani &: ('0., Bombay. 
Shrell lIind Vijay Co., Ltd., om ~·. 
Garlick &: Co., Bombay. 
Inimex Agericv· Ltd., Calcutta. ~,-
Impel( (India) Ltd., Bombay. 
Bengal n ineer~  Co., Ltd. Calcul.ta. 
Ileliance Engineering Co. , Indore City. 
iRalli BroB., Ltd., Calcutta. 
The General Commercial Corporation 1M., M"dras. 
Dandhi Broil., bombay. 
Govind Ram Bros., Ltd., Bombay. 
Rahalo.l Makanjee Zaveri, Bombay. 
Dharamaveer &: Co., Madras. 
Doshi Bros. (Bombay), Bombay. 
Hindultan Induatrial Crcporation, Nf!w Delhi. 
Fa7.a.!bhoy Foreign AgeneieB, Bomb&y. 
National Garage Ltd.., Bombay. 
National Trading c,o., Calcutta. ~ 

litatemefl' 
~ o in'  the namel of the firms to whom Iicencea were granted for impor.a of ~r cu ,ur.1 

Tractors durin,; 1947·48 on the recommendation of I.he MiniBtry of -Agt'iculturE'. 

Serial 
No. 

Name of firma 

1. MIG. Tractors (India) Ltd., CalCDtta 
2. " Vnl\fart Brothers, Bombay. ,. 
3. ,,' William Jacka &: c,o., Ud., Calclltt.a. 
4. Buckwell &: ('0., U,d., Labore. " 

. -.-- ._-----,--

• 
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··Serial :No. NMIDe of firma 

Ii. MIS Punjab HardwlIl'e Stol'es, Lahore. 
6. " T. E. TboRleon & (;0. , Ltd, Ualcutt .. 
7. American Seed A Machinel'Y (,;0., Lallure. 
8. " The New Engineering (.;0., c",cutta, 
9. " It'rancia Klieo &. Co., Calcutta. 

10. " DiDaIIath H&imuk&nd, Lyallpur. 
11. " A. S. Ahluwalia &. Co., Delhi. 
12. '.' HiudWltilAn Tractor (;0., Hombay. 
13. .. Indian Mildura Fruit Farms Ltd., Montogmery. 
14. M. A. Malim " Co., Bombay. 
15. " Narayan D .. " Vo., Karachi. 
16. " Irvch D. Engineer " Co., Bombay. 
17. " Dharmvir" Co., Madru . 
. 18. " Currimbhoy Laljee .\ Co., Bombay. . 
19. " The Un.ited 1'1Oviucea C merci~ CorporatIon,. Calcutta. 
:I). " Empire Intdia &. Ceylon Tea Co., Ltd .. Bombay. 
21. Gillanders Arbuthnot Co., Calcutta 
22. United Machine Co., Calcutta. 
23. .John Fleming &. Co., Ltd., Calcutta. 

:24. Supulchre &: Co., Ltd., New Delhi. 
25. The General. Manager, AlIaam Railway l'raclin!( 1.'0., Limited, Auam. 
'26. The Britiah Trading Corporation, l..ahore. 
ZI. Impex (India) Ltd., Bombay. 
28. Sone Valley Portland C~ment Co., Ltd., i 'alcuttft. 
29. Puhabhai Patel.\ Co., Bombay. 
30. Construction Equipment Co.. Bomhay. 
31. Jhalani Bros., Delhi. 
32. Ani1eah &. Co., om '~ 
33. Sanghi Bros. ,Jodhpur. 
34. Venka!Jeswar Motor' &. Radio Co., Nnn,l: al. MR.dras. 
35. InduaLriea Service. Corporation, Bombay. 
36. Ford Motor Co., (India) Ltd., Bombay. 
37. Bhatnagar & Co., Ltd., Delhi. 
38. Choudhry Al.htar Hyder HUMain, Umnrhlpur (U,P.). 
39. IUIIe Penhll8 (India) Ltd., Bombay. 
40. Comptroller' of the Household of H. E. the Gaekwal' of Baroda 
41. LarHen & Tool.ro Ltd., Bombay., • 

Prof. :R. G. :Ranga: Was n.1I,V effort. made, Sir. to c(J!1sult t.he O.lvern. 
!lIent of India's own AgricultUl'al Rng'neer here in order to settle whl!ther he 
iR satisfied with the suitability of the type" ro os ~d to be importpcl? 

The HOllourab'e Dr. Syama P'raaad )4'oo1(erlee: \V'e alway" flCt in:conAuHa. 
tion with the officers of the Agriculture Ministry. 

Prof. If. G. Ranga: Is it not a fact that this J.larticular officer who really 
is expected to disc r~e this function was m'ver consulted at all but on the 
other hand it was, I think, the Agricultural CommiRsioner who has no teobni-
cal qualifioations for this that was oon u t~d  

'!'he Honourable Dr. Syama Prasad Kookerjee: The Agriculture Ministry 
i!'l naked to send its repre"ent,lltivc. Whcf hcr the particular l'epreRtmtativf' 
~e t ~' them iR :tn m:pert or not iR f more than wh'l.t. I elln RSy. 

Prof .•• G. Ranga: Will Government, enqu're int,o thiR? 
The Honourabl, Dr. Syaroa Prasad J(ooker1ee: We cannot ,:(0 into the 

"'una fid",. of an expert sent by 0. particu'o.r Ministry unless the ulltlgation ;. 
m d ~ that tho officer knows nothing about the subject. 

Prof. If. G. ltanga: That is the point. 

ftI JIoDoarable Dr. Syama Praiad KookerJeei I am not preparea to agree 
thAt the etpert who, sttenned the meetin,:( on behRlf of the ~io ture 
?.fin :",t.rv knew not in~ of the I'IlIbfeot. . . . 
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Prof. If. G. Banp: Will the Government at least enquire whether the 
~c~ ed Government expert who advises them that is the Agr:culturtll Com-

.mlSSlOner, ,has got the necessary. tecbnical qualifications or experience in 
order to glve t~e~ advice as to the su:tability of the types' of tractors 
P!'OP'ISf'r1 to be Impprted into this country? 

Mr. Speaker: Rather than asking (lne Ministry to enquire about ,'mother 
ifml8try'S Officer is it not better 00 put a question straight to the· Agr:culture, 
Ministry 8S to whether the repesentative they sent was qual:fied on the subject 
(If not? 

Prof. If. G. Banga: The difficulty is it came up only yesterday and we 
-coufd riot put supplementary questions. Today the Minister is not here, 

Irl'. Speaker: It can be don~tn the future. 
s.~ •. Allanth .... y&D&lll AyJaqar: May I know if these tractors are pur-

.chased through the Supply Mission in America or directly through the impor-

.~  to whom ilnport lioences fire granted? 
'ft, Honourable Dr. Syam" Pr&4l¥lllookeriee: Through the supply '{i'lPioll. 

What I did say was that Dr. Raiimdra Prasad asked me that we might Ulllk6 
eoine exception in the case of parties who might be ahJe to brin5l us soma llfileful 
wformation and we were prepared to relax the rule, Ordinarily it is got througb 
ihe Supply Mission. 

Shr\ II . .A.nanthalaya.nam A)'yi.ngar: In that case does it mean that all 
the orders for the import of the tractoDli have been given only to private agenciel 
and none through the Supply Mis!lion? 

The Honourab'e Dr. Syama Pre.sad It'Iookerlee: It i~ through the SUPJlI 
}fission of course. 

Shl'i 1(. AnanthuaY&D&m AYY"114tar: Was any exception made in favour 
-of ~rti u .r importers on the advice of Dr. Rajendra Prasad? , 

The Honoura.ble Dr. Syama Praaad I(ookerjee: I do not think so. What 1 
d~scri ed W8!'1 the policy and I said that the Industries Ministry was pr·'pared 
to make un f'xcepfon in ordor to meet the wishes of the. then Agriculture 
Minister. 

Dr. P. S. DeahmUkb: May T know bow many tractors have actually bee a 
... imported in 1947-481 .' • 

The Honourable Dr. Syama Prasad Mooker!ee: So for a8 I remembet. we 
have p' aced orners for about 220. 

Prof. N. G. Rll.nga: How muny have hpcn l'eceived till now? 
'l'he Honoul'able Dr. Syama Prasad Mooker'ee: They are due to tlJ'riVt, 

from April onwards, At least 80 ppr cent. of the lot is to be completed by june. 
The whole idea. was that the f'nRuing season must. not be 10f;t. 

Prof. Shlbban Lal ~ en  Is tl\t' Covernment aware that 1ll8nV tructors 
arn already lying idle in the country because they do not ~t f'le! for working 
them ; Qnd if so will they tako steps te, make the fuel Rvailab!(, '/ 

The Honourable Dr. Syama ~ s d l(ookerj8l:Tbere hOR t-.f.pn difficulty. 
with rf'garn to the i!llPllly of diesel oil. But thA very Bcute POA't:l" whi-:: I: ',ns 
in existence" few e ~ 8 ago has been o!tered now and we exp" (·t t() get larger 

.... uppHes of diesul oil. . 
Seth Qovtnddaa: Arp t.he!l(1 tractors going to be distrihuted to varic..u8 

:ProvinceR according to their needs or Itre thev to be centralised in a certain 
plaee. 

-iIle' Honourable DT. Slama Pruad llookerJee: The.y are going to be 
• 'tlU Pll I jeri to the different Provinces and B pro,"amme hos beeft drawn up in 
.6'( • ~ t. tion '\lith the Provincial Governments by thO Agrioulture Miniostry. 
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(6) WRITTEN ANSWERS 

boo.'!' 07 TIt.AO'l'OBS ON PB&IIl88JON.AND B.lI00llMBND.ATJON 
AGBIOULTUU 

-[7"H AUJl.. 1948 

1296. ·Shri B&ldeo Swarup: Wil1 the our ~ Min:ster of CommerM 
be pieaaed to sta1ie; 

\a) wnetber ltovermllem. '~ r~ thnt, Imports of tractors ri u f,~ 

"rtl permuited only on tbe recommenuatlons of the MiDistry of Agncult,Ul'e ana. 
jf so. what is t.be estimate of the nUluber of famlen who nan Iltlord to :PUP-
chase and keep engaged big tractors; and 

(b) whether i~ 18 necesslIorY ~ t all t.ractors should undergo Nebraska Tf!h. '. 
befoT(l they nrc landed in India and whether th.s question was raiaAd In aDl' ... , , . 

The ·Hono1l1'able Dr. Syama Prua4 JiIookerjM: (a) Yes. Sir; lieeDell b-
ilnportation of tractors are granted on the advice of the Ministry of AgriCIua1ll'e. 
Government have on information' regarding the estimate of the n __ 
of fanners 'who, can afford to purchase nd, ~  engaged big tractors only titOl!le 

who p08seS8 large farm8 YBrying in size from 30 ncres upwards w.ll, howe"'fIY b& 
able to use big tractol'll. 

(b) It is desirable. but not essential, that tractors imported born tbe· 

United States of Amerioa should have undergone ibis test. 

Answer to second part of th:s question is in the aflinnative. 

DBL.lY IJf DI81'08.A.L OJ' A,PPLIO.AftON8 J'OB hIPoBT OJ' TJu.C'l'OM 

1297. ·Shr1 Baldeo Swarup: Will the Honourable Minister of Gnmm6J'M 
J.HI p eased 1iO ItaT.e: 

(a) whether Uoverrunent are uware that several months are taken for dia-

poIal of applioations for imllOn8 of tractol'S by the Ministry of R 'icu tu~ anei 

the CbJef Controller of Imports and if 80, what ~tion Govp.mment propOflP t.&-

take to avoid the delav and to minimise the d'fticulty of importel'll; ano 

(b) whether Government propose to tix certain sperifioations Bnd bone-

POWfH' ~or tractors i~  may not need import licence at all? I 

!'be JEODOUl'abl. Dr. S,&Dl& Prllld Kookerjle: (a) Due to the inftux of 

appl:cations for revalidation of licences and the. general congestion resulting' 

from plirtitlon, there was some delay in the final" dilp08al of applioations for· 
imports of tractors during the July-December 1947 shipping period. I may 

hBure the Honourable Member that all possible steps are- n.ow being t,aken to. 
rnSUTc prompt disposal of current applications. 

(b) No, Sir, The need for regulating the foreign exchange commitmenil, 

mnkes it necessary to continue t.he present. syst.em of cont.rol over the importa-

tion of all types of tractors. 
o mo~ OJ' CONl'Ju'OT SY81'BM IN CJ.At.'-'illLD3. 

1298. ·Shrl RamnaraY&11 Singh: Will the Honourable Minister 01 L!lhuur 

ilL pJeUF;ed to stutc ,,!lelllllr the decision of the Concilint:on Board a-pnoint,ed 

hy the Govenunent of Ind'n in March, Hl47 regarding t.he aholition of t.he ("on-

*r&ct system in the coal-fields have been given effect to, and if not, whnt. R·re 

the nrnct.ir.aJ diffictdi"A in t.bfl WftV of Govprnment to do.' it:' 
The Honourable Dr. Byama Prasad Kookerjee: The reeommendat,ion !'! 

the Roard of Conciliation (Colliery Dispute) is being given eftecst.., II-

ependiJy as p08sible and the contract system is being gradually abolished .. The 

pres('lIt position BS regards state collier'es if; that the system has been 8boll8ned. 

in nil except the Hhurkunda, Hokaro, Knrgali and KurQllia co1 ierit'~. The 

JJhurkunda colliery is in its initial stagns of de e o~ment anC! a changeo"e, ~ 
df'pnrtmental. working may he pOAAible in t, ~ nCAr futllTe. The other coHierlel 

"re am0ng t.h,. very few big collieries in thE' collniry employing large numbers· 
• 
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of workers. Kargali and Bokaro collieries alone give aD annual ou*put tJl Ii: 
million tons. In their case it would be hazardous to replace the oontr~ .,....... 
by departmental working without first making ndequate admlDlslirat .. ve and 
supervisory arraugements after obtaining an assessment of the financinl eReeN 
or these measures. ~is preparatory work will take Bome t.imp. 
OoNOILIATION BOABo's D.orsloN ,e DUBNJlSS ~  .OB COAUI.LJ> 

WOBJ[IBS 

1299: ·,Shrl BamDarayan Slqh: Will the Honourable Minister of lAl>t,Ul' 
be pleased to state: . 

(a) what were the decisions of the Conciliation Board rl'garding the dear· 
nells fl.l1owaDcc to be paid toeoalfield worken; 

(b) whether it is a fact that the I!Itrikel!l at Bokaro coaUield in the ~, 
II! October and December, HM7 aDd January, 1\j4H were due to the nOD-com-
pliance of the decision of the Conciliation Board hv the contractor, Sir .ind ~ 
Parkin (India) Limited head office, Bermo; and 

(0) whether the conciliat.ion BWBrrl haG belen fully implemented by ~ O(/D-
toractors and the other employers in the coalfields? 

'lilt Kcmourable Dr. Sy&ma Pru&d Kooktrjet : (a) The Board of 
Conciliation recommended that aU wqrkers with a bal!lio wage of Re. 80 per 
mensem and under should be paid a nearness allowanoe equal to 1150 per eenl 
of t ~ basic wage and that the dearness allowance rates for those with a bMie 
.. afle above Rs: ao should be revised suitably. Though the Board did no' 
Bpe6ify the rates of increase for these groups. it was ucerialDed h\ *-
intention was to give the following inoreases: 

B •• lo ... age per mflnBem 

RII. 1I1 to Re. 50 

RM. 51 toO R.. JOO 

Re. J 01 t,o R .... 3<}() 

80al0 of dolU'ne.. alIo ... .- : 
peroentage or b .. sic pay 

JOO per oont. wit)' a mi~~mnm fir 
R~. 46. 

. fill 2/3 pf'lr r.ent,. wjih '" m:nimlm\ 
of RI!. lIO. 

40 per cent. wit.h a minimum flf 
Re.87. 

(b) The strike in October 1947 wa5 not due mo,iny to t,he non-implemen\atio. 
of ihe recommendations of the Conciliation Board. 'rhe second strike arose ooi 
.)f the demand of the workers' union that the whole of the consolidated ratoCf; 
or wages prevalen+. in the colliery, which included an elcment of deamc!II! 
ollowBllce, should be deemed to be the basic wage for the purpose of 
olllculating dearl''''ss o nc~~ on the Rcale reoommended by the Board. TIl' 
dispute was referred to an Induskal TrihlUlal under the lndustrial Dispuiel5 
Art. 1947, and its awnrn which haR just been received is under consideration. 

(c) 'rhe recommendations of the Conciliation 1ioard R f~ been implemented 
to 1\ IBrl!'e ext,ent in nil collieries including Stilt<' colJieries. Officers of t ~ In-
dUlilriaI Relations Machinery of the Central Government. have been eusurin,' 
implementation of the- recoflWlendations t.hrollRh porio(rc i~s e 'tious of ''he. 
reeords of the collieries. . 
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o~  01' CoAL IN IH6·,7 AND LaOl1B W .... .u. Co_ITT .. A!f Bo:uao 

- DUMO CoALJULDS -

1800. ·Slut BamDarqaD StDah: Will the Honourable M;inister of Lub(lW' 
be pleased to stalie' 

(8) the total consumption of coal in the whole of the COWltry in the 'lear 
1946·47 ; 

(b) the amount of coal raised from the Bokaro Bermo coa14elda during 
-the same period; 

tc) the total amount of monev hitherto raised for the Labour Welfare Fund from . the Bokaro Bermo coalfielda; 
(d) the total amount spent for t):1e welwe of the worke1'll of thOle coalAelde; 
(e) the present activities of ~e Labour Welfare Committee in the coal· 

Belds mentioned above: and 
(f) what; are the names of the labour representatives to the Labour Well ..... 

-Committee from those coalfields? 
ftt JIoDDUabIe Dr. SJI.I1& I'raII4 1IoobrS": (8) 27,886,974: tons. 
(b) 4:,369,780 tons.- -
(0), (d) and (e). The detaUa required are not maintained separatell 1')1' 

jijlerent groups of collieries. So far as all the eoaUhslds are concerned, a total 
, ~ of about Ra. 1,42,00,000 was eo ~d for the Coal Mines Labour welfare 

'Fund from the beginning of the Scheme up to the 31st December 1947. The 
total amount spent on all the C'.oaHields up to the same date is about 
Rs, 55,00,000. On the basis of the output of cool the collections of 3eSI from 

"&he'13okaro /lnd Bt'nDO coalfields nlay be assumed to be one-sixth of the total 
realisation. With regard to the activitiea of the Fund, I would invite the 
attention of the Honourable Member to my repl'es to his starred question Nos. 

-'124 and 24\) an9wrred on thfl !Hh Dtlcemher 19·17 ond the lUh 'February 194R 
respectively. - . 

(f) Bokaro and Bermo coalfields are represented on the Coal Mines Labour 
Welfare Eund Advisory Committpe by Mr. Chapal Dhattacha.rya and the 
Superintendent, StatEl Railway Collieries, Knrgali, and on the Housing Board by 
Mr. Chapal Bhllttachary8. 

r.o ~  OJ' AORI011LTUB.6.L ~ TO R'&l'UGBES IN' DEllI PROVINO. 
1801. ·Giani Gurmukh S;np Musafar: Will th(· Honmlr!tblp Ministtll' of 

Relief and Rehahilit.ation he niellsed to state' 

(a) whether agricultural land ha8 become availahle for allotment in Delhi 
P"ov'nrp ow'nl! t.n t.hr M'm;lim nwnPTR of 1;1I('h 1,mfll; having migra.ted to 
Pakistan; and, if 80, what is the total area of such lanel; 

(h) to whom and in ~t mllnnf!T it is propose:Ito allot this land: and 
(e) whflther Government, propose to consider the IldvisahiHy of allotting 

Stich IRnil to (tovernment. emplove(·s also who hnve been deprived of t.heir land 
iT! thp Wf'Rt PlITlillh, fllle t,o MrtHinn? If not. whl.not? 

The Honourable Shri E. O. 1(,01}': (a) Yell. 13.184 scres of land hne 
become available fc,r nllotment. 

(b) A bout 4.00() f1 ~r '  will bp aoquired bv Oovemmeut for new townlhipe. 
The balance avo.;lablt; will he allotted t·" rpfugpcR. Mr,){'ial p.!'lIl:li(ieration hping 
given to tholla who ',kif bE-en dis o~d. when New 1)f1lhi waR huilt sr.d h"d 
"On8 to Western Punjab. Some land "liB also be aUuttedto lornl Ranjan •. 

~  ,GovemYTItmt employees who have been -" .. prived of their luud in Weft 
,Punj"h will he treated on. the same basis as other refugees. 



STARRED QU((HTlON!'I ~  AN8W!lB8 3_ 
a.UYATlOM oJ" RiovGBB TOWHSIDP Dr DBLHI FOB BaI'11G •• GoVBB1UQl(T 

EMItLOy.u 
1802. ·Gl&Di Gurmukh Slnp Kul&fll: Will the Honourable Minis_. If 

Uelief.and 1I"habiiitation .he pleased to state:· 
(8) whether it is a fact that. Government propose to build four new town-

Bhips near Delhi with B vicw to settling Refugees from the West Punjab and 
.other areas of Pakistan: and . 

(b) if so, whether Government propose to reserve one of the townships ex-
dus:ve·y for allotment to the employees of the Gov8J'I,lment of India, who hne 
lIeen deprived of the;r houses and lq.nded property in Pakistan; and if no., 
wby not? ... 

,fte. ·JIoaOarable SlIrl E. O. R8OD: (a) Government propose to builrl three 
Dew townships near Delhi. 

. (b) The question is under consideraliion 
booauxI.xc. TO Gouinwmrr RIIPLODJIS DtTB TO OLoSVBB 01' ·J(a,BKBTS .... D 

B.4UABS OM StTMDAY 

1803. ·Shrt H. V. Eamath: Will the Honourable Minister of Labour be 
pleased to state: 

ta) whether Government are BWBl'e of the inconvenience caused to the staffa 
of Government and other public offices owing to the fact that most shops, 
haz&"rB "nd mllrkets remain olosed on Sundays; and 

(b) if so, whether Government propose to arrange for the closure of Gov-
erJlment· and other publiooffices on sny day o~ the week other than Sunday. or 
in· the alternafve, to !;ell that m~r ets, shops and bazaars remain open on 
Suudays'l 

ft,e Honourable Dr. 81&111& Prasad .ookerj": (a) Yes. A few shops, bow-
eYer, remain open on Sundays and & limi1;ed extent of shopping and marketing ia 
possible on these days. 

(b) It is doubtful whether the ,,10'3'1l'6 of Government and other pul'lie 
offices on & day other than· Sunday will reaultin greater shopping and marketmg 
facilities to the staff. As Government have cOl1stantly to transacti business with 
the Reserve Bank and the Imperial Bank, those Banks will have to rtlmnin open 
on the day on which Government offices remain open and close· on the day they 
are C10RCd. Other banks and the more important commercial and similar estab-
lishments will follow Ruit. Consequently shopkeepers are also likely to I'lose 
their shops, with the result that the facilities available to the staff for shopping 
and marketing on the new day set apart for the weekly holiday mny be no ~e ter 
than what thev t4re on Sundays at present. Government do not, thp:reforf". thir:k 
that any useful purpose will be served by changing the weekly holiday from 
Sunday to some other day. 

As rej!'ards the alternntive Ruggt'stion, shopkeepers are eutitled, ilIl!lr.r 
section 3(1) of the Weekly Holidays Act, 1942, to sprcifv the dnv of the ~'ee  
on which their shops will remain c1ol'1rd. Govpmment have, thf'cdot'e. 110 pnwer 
at present to order that shops should remain open on Sundays and close on 
SOme other day. It must he lett to the business instincts of shopkeepprR to 
deoid~, Auhject to the requirements of the law. on which day their shops should 
b,. olosf'd. 

AKUllTY AMONG DBLm: AOBIOut.TUBlSTS R7IJ AOQUTSTTION OF L.ums FOB ~  
. . RJIIIVGBII TOW"l'SRrPfI 

1 .... ·Oh. Jt&nbfr Skl,h: (8) Will -the Hunourable Minister of Relief and 
Rehabilitation he pleased to Atate whethl'lr- it is a fnet that the lands O\med 
by ,,,!'rcultunsb\ resident in Delhi will a)90 be taken over bt the authoritiea 
for ,building the four proposed suburban towns of Delhi? 



3370 CON8TJTUEN'f r AS810'Bl.'t o~ U/llJA (LBGJSLA'J'JYE). [7TH AUJL ltM8: 
. (b) Are Government aware of the' aDzieties of the ]oca] agriculturists alle 

. the agitation which is going on against the acquisition of the lands owned by 
them? . 

(0) If so, do Government propose to announC{' that the lands e on in~ to 
the local agrbulturist.s will not be acquired? If not, why not 'f 

'!'he Bonourable Shl'l K. O. 11800: (a) Some of the landt; owm •• / Ly 
agriculturists resident in the Delhi Province will be acquired for thE' huilding 
of f.lw thrtlc satollite townships proposed to be built near Delhi. 

(b) and (c). No. The selection of sites for townships ~8  been made Oft· 
various considerations liktl the availability of water, easy draibage, adC'quate 
communications and favourable nature of the soil, eta, Land owDed h7 
penons other than evacuees could not., therefore, be entirely excluded fJoom· 
ilbe 8cheme. 

AnoJlf'l'IlBNTS 0" SUPBBllf'l'BNDBNT AND ASSIBT.&N'!'8-ur-CsA8GB IN EXTDJfAL 
.AJT4DUJ M'nrlSTBY AND ur EIlBASSIBS AND OoNSUL4TlDS .' , 

1806. ·Oh. RanbJr Slnp.: (a) Will the Honourable the Prime )'viinigter bo 
pleased to state whether it is a faet that the appointments of Superintendellte • 
lind Assistants·in.charge in his ~inistr  pnd in the Embassies and Cono;ulates-
pt,I'. are made b'y his Secretariat officers, without reference being made 1.0 him? 

(b) What is the total n\lmber of ,' ~ nc e i that fell VBOant since 1947 i~ 
t ~ aboTe c~, 

(c) Do Government propose to lay on the table of the House 0. statement. 
Ihowing the namel of the persons promoted to such posts, with their BubstanU.e 
pay prior, to their promotion and the pay whicb they will.be entitled to reoe1n-
after promotion f.() the above ment.ioned POIlt,s, specially in the foreign eoun'-
nee? 

(d) What steps do Governmtlnt propose to take to d., away witl, nepotism 
alld favouritism in the selection of personnel? 

" ft, Boaourable P&Dd1t lawaharla1 1Iehru: (8) Yes. 
(b) 58 vac«ncies, 
8uperintendent&-43. 
Assistants.in.Charge-8. 

(c) A statement is laid on the table. 
(d) DoeR not arise as in filling t.he vlINmrit'1l tns regulations prt'foltlrihfld 1". 

c.OyemmeDt are strictly ohserTed. 
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BTARlt8D QUESTIONS AND ANSWERS 3371 
IRu's SuaH IN GHallu,N RlDPAlU.'IIONS 

llOS. *Sbl1 H. V. Xamath: Will the HoilOurable Minister of Commel'oe 
be pleased to state: 

(a) whether it is a. fact that the Inter-Allied ReparatiClui Agenoy at its lui! 
lesBion in Brussela allocated German reparations to the varioWi member 
States; and . 

(b) if so, what India's share was? 
The Honourable Dr. Syama Pras&d Kookerjee: (a) and (b). Industrial 

equipmet, worth about 8,414,000 Reichs Marks was allocated among 15 
member countries of the Inter Allied Reparations Agency during its last session 
held on' the 19th March 1948. The value of India's allotment is about 184, 
R.eichs Marks. ' 

AOOUVULA.TlON OF STOOKS AND IUOBT QUOTA OJ' BlDTlDLNUT8 

1307. ·Shri H. V. ltamath: Will the Honourable Minister of Commerce 
be pleased to state: 

(a) the import quota of betelnut sanctioned for the current year; 
(b) whether Government are aware that stocks of Indian betelnut have 

.ccumulated in wholesale centres; and 
(c) whether Government propose to stop further imports this year 80 &8 W 

faeilitnt.e disposal of t,he accumulated stocks of Indian betelnut? 
The Honourable Dr. Sya.ma Prasad Kookerjee: (a) Imports during the 

current half year wi!! be allowed from non-dollar areas at 25 per cent. by 
vulue of imports made during the year 1946-47. Import from cioliazo areas is BOil 
allowed. 

(b) Stocks in South Indian markets are slightly above nonnal; whe.l'e .. ~ 
those in Calcutta market are low and PI!!' - are tending to rise. InformatkE 
about Bombay market is not available 

(c) Dtles not arise. 
JlntL.lIDIftATION OJ' YOUNG PLAN AND CONOILtA.TlON BOA.BD AWA.BDIID BY 

COLLIlDRY OWN'DIJ, Hll.&BIB'&GK AND MANBKUM CoAL SYN'DIOATII 
1308. ·Shrl H. V. ltamath: Will the Honourable Minister of Labour be 

pleased to state: 
(a) whether all the colliery owners belonging to the Hazaribagh and Man-' 

bhum Coal Syndicate have implemented the Young Plan of 1948 and the Con-
ciliation Board Award of 1947; if not, w.ho have and who have not; ._ 

(b) what steps Government propose to take against the colliery ownera 
who have not done so, s~ to secure implementation by them of the afore-
mentioned Plan and the Award; 

(c) how much money by way of Target Bonus was disbursed by Govern-
TIll;lnt t{) the owners for distribution among colliery labour during the years 
1943-45: and . 

(d) whether Government have ascertained that bonml reached the workeN 
for whom it was intended? 

The Honourable Dr. Syama Prasad Jlookerjee: The infonnation asked for 
by the Honourahle Member is not readily available. It is being oolleoted and 
will be laid on the table in due oourse. 

R'lll1'USAL OF D[STRTOT MAGISTRATlII, MONTGOM1IIRY TO RlDSTOBlD AN ABDUOTlIID 
HINDU GIRL IN POSS1IISSION OJ' A MUSLIM ZAMINDAR 

1309. ·Prof. Bhibban Lal B&k8ena: (8) Will the Honollrab'e Minister 
of Relief and Rehabilitation be pleased to state whether the attention of 
o ern~ed has been drawn to a news item published In the Hinall.t." 

TitnilR. dated the 6th March, 1948, stai;ing that the District Magistrate of 
Montgomery refused to restore a Hindu girl to the Deputy Liaison Oftioef' 

. . 
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of the Indian Dominion on the ground that he could not displease the Muslim 
Zamindar of the ilaqa from whose custody the girl had been recovered, and 
that the girl was seut back to the Zamindar? 

(b} If so, has any representation been made to the Government of Pakistan 
~ ~~  . 

(0) What have been the results of such representation if made? 
(d) Are Government aware that large numbers of young abducted Hindu 

and Sikh women are in the possellsion of Zamindars and other rich and in. 
fiuential men of Pakistan, and the Government of Pakistan are not taking. 

,action to restore them? 
(e) Is it a fact that most of the abduoted women who have been restored 

are old women? 
(f) What steps do Government propose to take to get the release of theB& 

unfortunate women from tbe clutches of these rich and influential Zamindars 
and highly placed persons of Pakistan? ' 

(g) Are Government aware of the intensity of feeling in the Indian Domi-
nion on this question and do Government propose to give an assurance to the' 
House that they will not hesitate to take any risk howsoever great, if neoessary, 
to get every single abducted woman from Pakistan? 

The Honourable Sbli X. O. Neogy: (a) to (d). The Honourable M:ember 
is referred to the reply t{l purts (n) to (c) Bnd (e) of Short Notice Question No. 
46 on the 2nd April, 1948, 

(e) In some batches, the number of old women predominated, but figures for 
the months of January and February 1948 show tha.t the different age groups 
have been spread out satisfactorily. 

(f) There have been further inter-Dominion discussions on the subjeot and it 
is hoped that the machinery for the rescue of abducted women from Western 
Pakistan will be strengthened as a result of these disoussions. 

(g) The Honourable Member iR referr.ed to the reply to part (f) of Short 
Notice Question No. 46 on 2nd April, 194A. 

ATOMIO REsEARCH IN INDIA. 
1310. ·Shr1 H. V. Xamat.h: Will the' Honourable the Prime Minisl(-'T I." 

pleased to state: 
(a) what steps Government have so far taken towards the promotion of 

atomic research in India: and 
(b) the progress aehieved in that direction up-to-date, having regard to the 

eomdl'lwtive,llR well fIS destnlctive aspects of atomic energy? 
'l'he Honourable PancUt Jawa.hadal liehru: (a) aud (b). The attention of 

~ Honourable Member is inviteti to the statement laid on the table of the 
Rouse by the Honourable inis~. for Education on.iUe 25th Novpmher, FH7, 
in reply to I!tRrrecl question No, 288 by Dr. P. S. Deshmukh. As the 
Honourable Memher is RW!U'e, a Bill for f,he control of atomic energy has been 
introduced in the Assembly recently. This Bill will f ci it t~  poolinl:! of 1 ~'-

.. ledge nnd protection of our minernl weIllth, which is uf'lefl1l for thif'l work. h., 
well as 'n~ re Sf'eTPCV w}lerev\-.t· required. 

Some progress ~R bc(:m rtehi(- ;'en hoth towardR the ncrlllirenwnt of the 
necP-Rsllry knowledge Rnd t£'chniqlle. 

EXPORT OF ("orn MATTING TO FlOUTR AFRTOA BY JNDIAN FIRMS 

1311. ·Seth Govinddaa: (a) Will the Honourable Minister of CommerCe be 
pll Ased to state whether Govf'm"'1ent have received' any complaint with res-
pect. t() <;omf' Tndin., firm ('xport.ing .',oir rnat,ting in South Afric:!? 

(b) In view of the fact th,at we have applied economic sanctions agRin8t 
that country, what HtepR no Government propose to take to stop this export 
and to prosecutc such Indian firms who have acted against (lovemment o~ers  
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the Honourable Dr. S)'ama prasad Kookariae: (a) It has been brought to 

the notice of Government that an Indian finn has offered coir goods for Bale to 
a South African firm. 

(b) I would invite the attention of the Honourable Member in this corine-
ction to the Notification dated the 17th July 1946 issued by the ;Ministry of 
.commerce, a copy of which has been placed on the table of the HpuRc and 
which prohibits the export of goods to South Africa. In view of these instrlJo. 
tions no special steps in the direction indicated by the Honourable M;ember 
arc considered necessary, 

PaBPABA-TION OF ELBOTOBAL RoLLS FOB ELBOTIONS UNDBB NBW CoNSTITUTION . 
1312. ·Prof. N. G. Banga: (a) Will the Honourable M"mister of Law be 

pleased to state how soon Government will take steps to prepare the eleGtoral 
1'olle in time for the holding of elections under the new constitution? 

(b) Is it a fact that some provinces have already begun this work? 
(0) Do Government propose to see that other provinces also take up thiI 

work? 
The Honourable Dr. B. B. Ambedkar: (a) In antioipation of the passing of 

the Constitution, preliminary steps htlove already been taken and the COD-
stituent Assemb1.y of India have addressed the various Provincial o ent 'C en~ 
.and all member States. 

(b) and (c). Yes. 
INDIA'SOOORT AND EXPORT TBADB WITH U. S. S. R. DURING 1938-47 

1313. ·Seth GOYlnddas: Will the Honourable :Minister of Commerce be 
pleased to give the over-all figures of India's exports and imports to and frODl 
the U.S.S.R. during the years 1938-89, 1939-40, 1940-41, 1941-42, 1942-,48, 
1943-44, Hl44-45. 1945-46 and 1946-47, and indicate the value in rupees of eaob 
of t.he commodities' exported a.nd imported? 

The Honourloble Dr. 8yama Prasad )[ookerjee: Three statements giving 
the required information are placed on the ta.ble of the House. 

Statement I 
Showing th'l tota.l valuo of tra.d 1 of Britilih Indillo with th'1 U. B. B. R. by 86& OD 

priV'a.t·) aooount dUri:'lg the yua.n 1938·39 to' 1946.47. ., 

938·89 1 

1 

1 

1 

1 

1 

1 

11 

a 

039·40 

'40-41 

'''1·4' 

942-43 

"1-" 
8"-46 

4.1-46 

H8-47 

YeaJ'll. 

. 

Total valu6 of 
iml01't9 into Britilh 
~n ia from U.S.S.R. 

Ra. 

20,08,719 

19.22.4113 

8,079 

... 
28 

3,411.68, 
I 

1,43.487' 

20,14,~67 

1,111,000 
-

Total. value of 
.. 

Total value of re-
~ ort  from British exports (rom British 

India to U.S.S.R. India to U.S.S.B 
Ra. Re. 

----
87,70,718 ... -
2,09,911 ... 

... ... 
71,11,0611 ... 
86,18,378 8.911,193 

l,66.428 18.~0 

61.60.748 1,40,4.0,088 

83,07,186 • 1,88,87,268 

8,47,89, ~' ... 
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38~4 CONSTITUENT ASSEMBLY OF INDII\(LEGIBLATIVE) [71'1{ APRIL 1948-
POLITI<aL PENSIONS TO FOBlllIGNBBS 

181'. *Shrt V. O. KeNva Bao: (a) Will the Honourable the Prime Minister 
be pleased to Htate the amount paid to foreigners by way of political pensions? 

(b) Bav" Government examined each individual case and sattisfied them-
.elves that these pensions are justifiable? 

(c) For how many years more are these pensions likely to continue and aD 
an aotuarial evaluation what would be the total amount which is likely to be 
paid out? 

fte Bcmourable Pedit lawaharlalllehru: The matter is under inveltigatiOll 
and the requisite information will be lsid on the table of the House in due 
course. 
IIuoBT OJ' MOTOB CABS AND MOTOB CYOLlDS IN'.l'O 1NDu. DUBING 1938·39 A.ND 1946-48' 

1816. *Shrt Bam. Sah&t: (a) Will the Honourable Minister of Commerce be 
pleased to state how many motor caN and motor cycles w.ere imported into Indi. 
during the year 1988·89? 

(b) What are the names of the companies from whom. they were imported. 
and what number was imported from each? 

(c) How many motor cars and motor cycles were imported during the yeRS 
1946-47 and 1947·48.? 

(d) What are the names of the companies from whom they were importeci 
and what was the number imported from ea'!h? 

'!"he Honourable Dr. Sy&Dla Pruad .ookerjee: '(a) and (c). A statement 
is placed on the taple of the House giving information upto 'July 1947. Later 
figures are not yet available. , 

(b) and (d), This information is being collected and will be placed on the 
table of the House in due course. 

STATEMENT 
Showing the number of (1) motor oal'll (including taxi cabll) and (2) Motor Cyoles (includ. 

ing 8cOOtel'l) imported into Britillh .India, by Ilea, from abroad during the e~ 183S·11' 
1846·" and the four montha endi,IItg July, 194'. 

1985·39 194.6·4' FourmontM 
Artiolea ending July, 

18" 

No. No. No. 

1 Motor oa.J'Il (inoluding taxi oabll) 11,0118 10,687 7,710 

2 Motor oyole8 (inoludin loootel'll) 1,371 ... 3,070 2,881 
--

RBPOBT OJ' TmPllTITlD INDl18TBIAL CoMMITTJllm ON TBXTILB8. 
1316.*Shri C. Subramaniam: (a) Will the HonouraMe Minister of Labour 

be pleased t.o state whether the Tripartite Industrial Committee on Textile. 
has submitted its report? 

. (b) If so, what steps have e~n taken by Government to implement the 
recommendations of the committee? 

!'he Bcmova\»le Dr. Syam.a Pruad .ookerjee: (a) The' Industrial Oom-
mittee on Cotton Textile which met in J ~nu r  1948 discussed varioue 
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matters but .'10 resolutions were adopted by it. There was no question of tJle 
Committee submitting any report. 

(b) Government have taken note 0; the - viewpoints advanaed by the-
~ o ers' .~d. o~ ers' representatives and will consider what legh;lative 

actIOn or admInistrative measures should be taken on the basis of the-
discussions held. 
POLITIOAL PBrBoNBBS IN SIND JAILS OONVIOTED D11BINQ 'QlJ1'l' Itmu' 8 o ~ 

0-.1942 
1817. ·Bhrt B. V. Dmath: Will the HOfJourabltl the Prime ¥inistn be 

pleased to state: 
(a) the number of political prisoners who, as the result of conviction for' 

offences committed during the "Quit India" struggle of 1942, are still servin,' 
their sentences in Bind Jail_; 

(b) whether Government will take up their cases with the Government ot 
Pakistan; 

(c) whether Government are aware that arrest warrants issued by the \lov-
ernment of Bind in 1942 against some persons who absconded from Bind nave-
not yet been withdrawn; and 

(d) whether Government will consider the question of giving such person .. 
immunity from arrest or extradition in the event of their discovering themselvell. 
within the territory of the Indian Union? ' 

'!"he Boaour .. ble Pandlt Jawaharlal :Nehru: (a) and (c). Enquiries are being: 
made from the Pakistan Government through the Indian lIigh Commissbner in 
Karachi, and the information will be placed on the table of the House when 
available. 

(b) and (d), On receipt of the information, Government will deoide .~
action, if any, they should take. It should bo remembered. however, thai 
Government can only deal with the cases of those persons who aN--
Illdian nationals or who may be presumed to be such. 

Eoo:NOJlIO POLICY OJ' GoVBBNlrIBNT 4ND SII'l"l'mQ UP OJ' CBNTRAL STATJ8'l'I04L. 
4ND EcoNOMIO ADvIBOBY OBGANlSATIONS. 

1817-A. ·Pandlt Blrda, lfa\h Kuuru: <a) Will the Honourable Miniflter of 
Commerce be plessed te state whether any machinery exists under the Gov-
emment of India. for the formation of an overall eoonomic policy for Govern-
ment as 0. whole? ' 

(b) Are Government aware of the growth of an Economic and Statistics-
Division in every Department? 

(c) Are Government further aware that tliis development hampers tha-
formation of a single oomprehensive and common economic policy for Govern-
ment 8S a whole? • (d) Are ste}?s being taken to put an end to this state of things and to set up 
a t'OlllTflOn Central Statistical Organisation and a Central Economic Advisory 
Organisation for Government as a whole to secure overall economio guidance and 
to formulate an overall economic policy? 

The BODOUrable Dr. Syama Praslld Kookerlee: (a) ~o ernme t regret-
that there has been delay in the formulation of an overall economic policy for 
the country. In so far as Industrial policy is ooncerned, the Governmeni 
resolution has just been placed hefore the How,e and will be debated upon 
today.. In this resolution it is further stated that a Central Planning Com-
mission will be appointed. The function of t.hh Commission will be to consider-
this overall policy. . . 
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[Dr. Syama Prasad Mookerjee] 
The post of an Economic Adviser ~ Government haa been ~ abeyance f01' 

.some time. This question will also be considered a.t the same tIme as the for-
mulation of the Planning Commission. 

An Economie Sub-Committee of the Cabinet has beeu functioning for some 
time and the Economic Adviser located in the Finance Ministry functions as the 
Secretary of this Sub-Committee. A Consultative Committee of Economisia 

.is also in existance and important questions of economic policy are referred 
. to this body before final decisions are taken by Government. 

(b), (c) and (d). The Government attach great importance to the proper 
· organisation of a statistical department. A proposal has already been made 
and is being considered for t ~ creation of a Central Statistical Office. This 
was supported by the Advisory Planning Board. This Central Stati.Btical 
·.office will, no doubt, be in close touch with-the proposed Planning CommIssion 
and with departmental statistical organisations. 

MOTION FOR ADJOURNMENT 
HUNGBR STRTKllI Oll' POr,YTICAL AND TRADB UNION ~ R  IN DEY.HI 

VISTIi.lOT JAIL 

Mr. Speaker: I have receiveJi notice of an Adournment Motion. Before 1 
read the tex.t of the lI1otiOll, T find from the report; referred to by the Honourable 
Member in the press that. there are t.wo rtiRtinct matters in the report which 
the Honourr.tble Memb!,r i" put.ting together in the adjournment motion. As 
the report says, a meeting of some representatives of trade unions "condemned 

-the wholesale arrest of trade union leaders in the city and the ill-trea.tment of 
~ e arrested persons in jail." That is one purt of the repOIi. The .second part 

, dea.ls with "communists who are reported to have gone on hunger-strike as a 
protest against their being put in class "C" and not being treated as political 
prisoners. to So the ill-treatment obviously is restricted only to tbe trade-union 
workers. That is one part of it. The hunger-strike is the result of a. dispute 
as to the c.iassifioation of prisoners. The adjournment motion seeks to combine 

the two. It, runs thus: 
"That thia Allllembly do adjourn to diB<'UQ Ii definite matter of urgent public importance, 

nall.le.ly, the i~1.tre8tment in Delhi Diatrict Jail of political and trade union work"r. (by 
political I believe the honwrable membllr meQfl' communute) recently arrested and detained 

. and consequent hunger·strike undertaken b.r them for the laat seven day. RS A protellt 

. againat the 8aid ill·treatmellt ILa reo ported iii the /.;vening N f1lional Gall of 6th April and in 
-the 8tatnman Rnd Indian .Vetfl' Ohronicle of 7th April, 1948." 

Obviously, there has been 11 confusion of the two. As it appears, from the 
Press report, there is no hunger-strike becau.e of ill-treatment. It is entirely 

· on a different is~ue  and the ill-treatmerlt. is restricted only to trade union 
workers and does not extend to political workers, as the report goes. I should 
like to have ~ rifi~ tidt1 of what the Honourable Member means by that, be-

· cause, otherWise hiS motion will not be in order. He is mixing up two things. 
He must ta.ke up one definite issue. 

Shri YudhJ8tb4r ][lara (Eastern States: Group I): In today's Btat8.man, the 
news runs as follows: 

"Tue.da ... wal the lIeventh day of the hunger strike of 22 detenus arrested in the recent 
round·up of communillts in Delhi. They aTf! on hunger-strike a8 a protest against their 

..flein;r . treated al "C" class prisonen." 
JI'z. Speaker: It means there is no separate allegation of ill-natment. m-

trea.ment appears to be there because they are put in Class "C", That seeml 
.., be the point. of the report. . 

What is _the ill-treatment be ~  complaining of? 
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SAri Yuclll1.at.h1r XiIla: These political prisoners have been supplied bad food. 

inside the jail and they are not treated as detenus but 8S ordinary criminals, ~nd. 
'have been put in "c" class. ' 

Mr. Speaker: May i know from the Honourable the Prime MInister what the 
pOlition is? 

'I 4 

TIle Jlooourable Pandlt Jaw&h&rlal Jl'ehru (Prime Minister and Leader of the· 
House): As you, Sir, have pointed out, this motion contains a number of rather 
separutr. things. So far personally I was n6t aware of the fact that any person. 
was undergoing a hunger-strike or there er~ any complaints about food. As 
800n as I heard of it this morning, I have immediately taken steps to enquire 
about what the complaints are about food or other ill-treatment, why there is. 
hunger-strike a.part from any political reasons, and I can give no further· 
information to the House now except to say that I am enquiring into it and 
biking slloh steps as I call to remove any legitimate causes in regard to ill-
treatment or food. 

About the other matter, jf you would like me to deal with that matter, that 
is a general question of arrests etc. I would submit, ~.ir, that a motion for 
adjournment on this question is Dot called for. It relat>6s ultimately to anum-· 
ber of nrrests thnt have been made ill the citv of Delhi. The arrests have been 
mude, it so happens, of n particular group o~' party, and for, I hope, a. relatively 
'temporary period because it was considered a ~tt e dangerous by Government 
frOll?- the point of view of sf'curity Rervicf's and such like services not to take 
such nction at this st ~C. So t.hut action was taken here Bnd in some other' 
places too. and I do 1I0t thillk it would be desirablo or suitable for this House 
to consider it iri the form of an adjournment motion. 

Shri Yudbisthir lIIlsra.: In view of t.he IlASUrance given by the Honourable 
the Prime Minister. thl'Lt he would look into this thing, I do not want to re~ 
the adjonrnment motion. . 

:Mr. Speaker.: The matter need not. be considered any further, 

• 
C ~ TO RTANDING FINANCE COMMITTEE AND C ~ f ' ' ' 

ON PUBLIC ACCOUNTS 

Mr. Speaker: I have to inform the Assembly that the following members 
have been elected to serve on the Standing Finance Committee and the Com-
mittee hn Public Accounts. 

8tallilill(l Finance Committee: (1) Shri Surendra Mohan Ohose. (2) Prof. 
N. G. Rll.n gl'L , (R) PAndit 'rhnlmr Das B.hl'Lrgavn, (4) Bea-urn Aiza.z Rasul, (5) 
Shri B. Shiva Rao, (6) Shri Khur!;hed Lal, (7) Shrimat,i Renuka Ray, (8) Shri 
U. Arinivfl!;A. MRlIeYYfL. (9) 8hri Bikramlnl 8ondTil, (10) Prof. K. T. Sha.h, (11) 
Shri T. T. KriRhnamnl'hnri. (12) Rhri M. AnIlnt,hI'LRR.yannm Ayyangnr, (lR) Shri 
Biswa.nath Das, and (14) Haji Ahrlns 8nttltr Haji Ishaq Seth. 

(!rnn rniffoe ()n Pub/it" A ('CI'l1I11tll : (1) Shri B. Dns, (2) Knzi Syed Knrimllodin. 
(3) Rhri Mohllnlltl n s~nn. (4) Shri Kri!;hnn Chandra Sharmn., (5) Dr .. Bakhsbi 
Tek Chand, (6) Shri Deshhandhu GUTltn, (7) 8hri Upf'nrlrnnnih Rarmlm, (8) 
Shri K. Snnt,hnno.m, (9) Mr. R. K. Sidhva, (10) Dr. B. Pattabhi Sitara.mayya, 
and (11) Shri R. R. Diwe.ke.r. ' 
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ELECTIONS TO STANDING COMMITTEES FOR MINISTRIES OF UOM-
'MEROE AND EXTERNAL AFFAIRS AND COMMONWEALTH 

ltELATlO;-..t-; 
Mr. Speaker: I have also to inform the Assembly that upto the time fixed 

for receiving 1l0l!linutions for tho Standing Oommittees for the M;inistl'ies of 
-Commeroe and External A.!lairR aDd COlIllllOllWC:dth Relations, one nornillution 
in each' case was received. As there is only one candidate for a vacancy in each 
-ease, I declare the following members to be 'duly elecled: 

Standing UO'mmitte6 for the Mi/t.iBtry of Commerl'll: Shri B. P .• fhulIjhun-
wala. ' 

standing Committee for the Ministry of External Affair8 and Commonwealth 
Re/ation8: Shri n. Shiva Hao. 

MOTION HE INDUSTRIAL POLICY OF GOVERNMENT OF INDIA 
Mr. Speaker: The House will now proceed with the motion tabled by the 

Honourable Dr. Syama Pra.sad Mookerjee. " 
The Honourable Dr. Syama Prasad Kookerjee (Minister for Industry and 

:Supply): Mr. Speaker, Sir, I move: 
"That the industrial policy of the Government of India be taken into (,'lnsidern lion" 

tlir, yesterday I presented to the House a statement on the industrilll policy 
of Government, and it is not my intention now to covel' all the pointf; ill flt·tail 
which are mentioned therein. It is but natural that the demand should have 
been made from all quarters that Government should announce its industrial 
policy with the least possible delay. After the a.ttainment of our politica.l free-
dom, very grave responsibilities have to ~ shouldered by Government. In-
·depet;lrlence is not an end lh itseU. It is but a means t,o an end: and that end 
obviously must include the creation of a society in this great land of ours where 
:equal opportupities shall prevail, where justioe, social and economic, shall pre-
vail, and whero it wi!] be possible for UB, by taking practicnl nnn effecti f~ meQ-
1IureB, to put at> end to the era, of exploitation. For 200 yenrr; our countr.\' had re-
mained a subjeot nation. It is not my int;erJAion, Sir, to mnke any survey of 
the sufferings which were meted out to us when We were tied to the apron 
strings of an imperialistic policy which was intended to take the fulleAt advantage 
'<If the enormous raw materials o t~inin  in this country not for the benefit of 
the children of the Roil, hut for entirel.v other pnrpORes. Today 
·"'e havp. to In.v down our policy. Not only shall we have to lay down our policy, 
but We have to take effective steps to see t.hat the Hew order comes with as 
little delay· as possible. As has been pointed out in the report of the Economic 
-COmmittee appointed by thp, All-India Congress Committee, democracy must 
now extend from the political' field to social and economic field. 

I "'onld ask the House to consider for a moment tIle enormity of the, tnsk 
that confronts us. It is not my intention to go into det'lils, but. it is useful for 
us to recall tha.t our backwardness is of a staggering Chlll'aetcr. It is' t;:lid that 
ihe resources of our country Bre great; no doubt potentirll'y nur rNlouree.s, {Ire 
~normous, but what is the present position which facRs tlle (JOllnt.rv t. d,,~·  Our 
pop1llation is great and is growing; we are still de e ' en~, for '"0 mnny t in~R 
'00 foreign BIlppor&-.things which a.re of 0. vital cha.rJlcter, be they wpopons for 
defence or means of transport, food, plants, mRchin('J'Y and f\ome times even 
iechnioul skill and advice. 

. As the House is aware, Sir, the standard of i in~ in Tndill is nne of t,he 
-lowest hl the world, higher p'erhaps only than China. T-fl H14(\.47 Wa£l(''1 01 our 

unskilled labour varied from Rs. 8 to 12 per week for ·f.R h',)lIrs, "hile in Eng' nnd 
it was £5/10/- .and in U. S.A. it was over) £10. Our yield 1'1'1' nr.re of ri ~t' is' 
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011e of ~ e lowes* in the world; the yield of countries like China., :1o'0lID08a, 
Korea. and Egypt is double than that of India; even< in Japan it is three times 
ID Itllly it i. four times. In wheat our yield is less than ·~  to 40 per cent of 
countrieS' like Australia, CanndR, Turkey ~ d A,rgentille. Hegardillg our c o~ in  
.etandard, per head we allot 11 yards; in Cauada the'y give four times that, in 
Egypt it is at least twice. We consu ~e snit. about 12 lbs per head, wuil'h is 
ihe lowest in the whole world. Our per capita oonsumpLioJl of steel is [) lbs 
12 NOON per t~ d  in U.K. it is 600 lbs., in U.S.A. 1,100 Ibs. In cement our 

per capita consumption is 11 Ibs; taking some other countries at 
.random, in 'l'urkey it is :.l9· lbs, Hungary ,t2 lbs, France 162 lbs, 
Great Drito.in :.l(iO lbs. For coal ours is :07 tons against U.S.A.'s 4:7 tons. 
Railways-we have 40,000 miles running here; in U .8.A. it comes to 400,000 
.mi ~s. I am not referring to petroleum or deisel oil or aviation fuel, where 
our positioll is almost hopeless. In literacy 01\1' recot'd is 12 per cent. The 
death rute is 25 per thousand, higher than most ~ries in the world. 

I am giving these figures, Sir, not for the put"pofle of Imunding a note of 
.alarm but for the purpose of calling upon every section of the people that 1111 
the r,)SOUrCel that are available within the country must be pooled together and 
there must be a. Qombined national effort for the purpose of translating our 
political freedom into some thing real and tangible which is going to touch 
the hearth and home of every son and daughter of this gre'lt cuuntry. . 

It is obvioul, therefore, that any plan which is going to ruise the S'hmdard of 
.living of the common man must affect the activities of Uinistries such as 
Health, ~duc tion, Agriculture. Works, Mines and Power, Transport and 
Corn m anications. You will, therefore, find, Sir, that we have uunounced that 
Government will shortly appoint a National Planning Commisfiioll for the 
:purpole of taking an all-round view of the paramount needs of the country and 
·for going ahead with big schemes of expa.nsion and devt!lopment. In fact, vas' 
,mo.terials have already been collected; pioneer work has heen done llI.der the 
aegis of the Nntional Planning Committee; many of the publications of thae 
.committee have seen the light of the day; a VHst !lumber of workers-experts 
in various fields of activity-have toiled for many months vnd Jea.rs under the 
,·wise leadership of two of India's most patriotic sonil, Netaji Subnsh Chandra 
Bose and Pl1ndit. Jawaharllli Nehru. We have, Sit, in addition to 
·the vast materials collected' under the aegis o~ the National Planning Committee, 
the reports of nearly about thirty Panels, which were appointed by (iovernwent, 
.den.lillg with expansion of almost every sphere of thfo industrial life of the 
country. We have also before us the recommendatioDs of a large number of 
·Oommlflsions and Conferences, severa1 Provincial pla.ns, several big Don-official 
,plang-a.ll these !Vere referred -to at the Industrial Conference held Delhi in 
Decernber laRt. It is, therefore, not necessary for us to waste any further time 

"'n collecting materials. Ma.terials are there, we hrl\e now got to set up a 
maohinery which must act under a wisely directed poiic,Y of a Na.tional Govern-
.ment ror the purpose of carrying out plans into execution 

The scheme, Sir, which I have presented to the ROilS!! on behalf of Go'\'ern-
·ment denls with industrial policy alone. But I have given tJlis background in 
order to irnpre88 upon the House and the country )ut.side that our planning for 
Industrial development must be correlated with the bigger planning which is 
going to affect various other important activities of tIle Stnt,tl (:lFsential for the 
pUljPuie of an a.ll-round development of t.he country's resource. and of its 

'llational wealth. 
Sir. thi. statement is not very spectacular inchat'Rcter. We have put it 

in a flrfinit,e wn.:v RR far as we could; nothing can be final, it is not; intended that 
IVhateyer we have said we shall have to stiC'k to at, aoy cost. Indin is plIBlling 
~ ron  ohanging circumstances and times and the world is al80 .poising througlll 
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J"apid change., but we have indIcated the broad lines of policy affecting the 
Legialature as &lao administration wh,ch it is the in~ent.iou of the Government 
to py.ah through in the courSe of the n.xt few years. We hope. 8ir-&nd this. 
is one of <lur objectivu-the.t thi8 will not only harness all available energies. 
but will also succeed in removing uncertuiuties and misgivings, l)(lrHcularly with 
regard to private enterprise and also the position vf lubour in this COUlltry. 

ow. immediate problem. Sir, will be to see that production reaohes to its 
maximum capacity in aocordance with the present, potl:lntia.1 i tit1s of the industry .• 
It is a matter of deep regret that for some reason or other we al'e not llruducing' 
all that we can, IWd if some bottlenecks are removed in the course of a year' 
or so, it is possible to increase India's production by nearly 20 to 80 per. cent." 
Goverument must obviously apply their mind to see that these bottlenecks nre' 
removed IlDd we can get the maximum according to our existing c,['pacity. 

Obviously, Sir. the policy of the G'overnment cannot be merely to a.dvocate-
inoreas\ld production urire:ated to better distribution. It l'onnot he IUlybody\ 
ease ~ 8t the wealth that is now being roduce~  in Illdia E-houhl he dist.ributed 
am01l6'8t all, for then it wilI really mean distribution of poverty. it cannot 
mean E'ither that we shall follow a. policy which will lelld t,o incrensed production 
but we shall not ensure that the beuefit of that inc:re;15E:d production goel4 ~ 
the common man. While, therefore, we shan earnestly strive for increased 
production, Government's policy must be so l'egulat.d as t,o e.18ure that there 
is better distribution, and whatever is availahle will not lead towards the 
accumulation of wealth irr the hands of a handful of persons or crente mono-
polies whi.ch are against the best interellts of the State. 

- Fiir, this scheme, which We have placed before the House, clIvi8ngea a mixed' 
.oonomy, I am not here to discuss the values of isms. It is hurd ,y uecessary 
in the present conkxt Of things. But I would just ll81. the Rouse to consider' 
the general aspects of the scheme, particularly the portion which relates to t,he 
role of the State and private enterprise. We hnv(' divided thill matter roughly 
into four pHrts. The first part relates to indm.t,ricR or activities which will 
be' oompJetely under the monopoly of t,he Stute. l'llf\y include HllilwflYs, 'ost~ 
and Telegraplls, Industries relnting to Defence, production and ('ontrol of 
Atomic Energy. The next class relates to j,hose industries, the future develop-
ment of which wi1l be under State control anrl ownerRhip, We l,ave included 
lix items there--Coal, Iron and Steel,' AirCraft Manufrlctiure, Rhipbuilding, 
Mauuincturp of telephones, telegraph and wireles3 npplmltus exeluding rfidio·· 
ret:o?iving sets and Mineml Oils. Now, here. Sir, We hove stated t.hat it is nnt· 

"the policy of t.he Itovernment to take over existing units of industry, hut that 
the' furthl'r deveLpment of these industria!> will be the bnction of the State. 
iWe hqVe menti:.ned, of course, that even in future, in case of n:ltional emer· 
gency it will be open to Government to h,LVP IIny nf 1 hese iwlllstricfl 1f~ e o ed 
In t ~ country with' tllf' help of privnte cntc'rpril'le 'mct,):, su('h control Tmd regu· 
latioll as the Central Government may prescribe. 

0ne question, Fiir, which was of II. very difficlllt llfllill'0 fllld ' i~  f1overn-
ment have h'lrl to, decide wos os to t.he reriod of time which we should fissure to 
t. 08'~ allthorities who are ~ontrn in~ 1heA() induRt.ries dllring which they will be 
allowed to function undisturberL Now, here. it is til(' inhBrC'nt right of tl'le 
State to acquire a.py industry that it choo:;es for nat,io1lf\1 furposeR. ~ hn,e 
.tilted. however, that we do not propOSe (0 interferfl ,yit.h the exi'lt.inginitF; of 
these industries for a period of ten yenrs. During t.lli,1 pnriod, we Rhall expect, 
\hat the!;e industries wi1l b(' efficientlv rlln--not. emlv efficirmt,iy rnn, but thut 
they will be properly developed in ~ccordunce wit.II ollr sehem(l d Central 
PlnllniDl:'. I-. hope, Sir, that the re resentnti~e  :'If the ir.dustries concerned" 
lOme of whom nre extremely powerful in thiR land, will properly reciprooate, 
'hiS@l'Rture of the Government, whioh is made entirely in l18,tional intereRts. 
If it "appean thai any particul&l" indulw, is not being run In st)cordance with 
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tht! plans and policy of t ~ Government, then, of o ~urRo, none will blame the 
GO\'flI"lImt!nt if Oovt!l'nment thlilks it lit to acquire such iudustry Ilnd run it in 
llllliOll'll i t~rests, but we have 110 desire bo interfere with ~ isti  wlits. pro-
vidllU t!ver,)'thillg goes 011 wtlll alld tlIere IS R spir.t of mutual co-operation. We 
have stated also, tiil', that wheu such acquisitiou will take place. the funda-
mental rightl:l guaranteed under the cOllstitutlon will Le observed Hud compen-
sation wid be aWl1rdt'd on a fair and e uit ~ basis. Obviously, we 
ClWuot go further than that at this" stage . 

. ' Now, so far as the future development of these industries is concerned, I 
""ould }lau.;;c here and say that Government are taking upon themselvtii! Ii very 
grcl.t r£'bpollsibility. Let the House ana:yse and see what are the ulldertukings, 
whllt urt' tht' big projects which Government propose to carryon their own 
.houlders duriug the next few years to come. ApRrt from big lichenles of ex-
paflsiun, liO fllr as. the Railways and Communications are concerned, there will 
be tho! queloition of re-organising the Ordnance Factories which Bre eutirely under 
the control of the State; the question of de e o u~ lome of the essential 
industt-!t'B with which are connected vital problems of Defence. We have the 
aircrutt factory at Bll.ngalore, which also requires il<lvelopruellb if we are going 
to lwhieve progress worth its name. We huve taken up the big Frcheme for the 

~rti1i er Fadory and more vrcgress has to -be ((chiured if production il to 
coOle by lh€ 'Wnd of 1949-50. We have schemes for the m:mufacture of tele-

on~~ . aud that project is now under active consideration. We have taken 
upon @urR&ives the responsibility for undertaking big multi-purpose river pro-
je{'t schemes, which I consider to be of a fundamentAl character.· In mc. 
unies .. thi>i aspect _ bur activity makes rapil progres", other development in 
the -illr\;IRtrial side wi!! practically remain on paper. We have a "oheme for 
e t ~ i , i  two steel 'fuctories; enquiries are also beiug made for the manu-
fRf!ture of synthet1c oil, which, if successful, will leRd t<7' a venture which will 
be of u ,~o oss~  character. We are also negotiating for tho start.ing of facooriel 
(or mnnllflldlll"() of Penioillin 8ud su pha druglJ and also for machines and tooll. 

NoVl, Hir, as I pass on to the next catego;y of indllstrios. you will find that 
we hll ve mellided in the list at page 3, eighteen in11Jstries in nll.· 'l'his list 
CIIIIIIUt, ubviously be of.an exhaustL·e chllracter, but ",hat is the e:o:oct sigllifionnoe 
of t lIis par! of our policy? Tht:se will be Centrally regulated indur.tries. 
ind st ' .~s which We would like to see developed A(,C01'dilll:'oto a wflll-plullned 
r ~  !Ill') I,j'ol'rumme by whieh regional interests will be ro er~  l08ked after 

·811'\ liJi HIIrollnd development of the ('.ollntry·s resourf!CS obtained. Now, so far 
f ~ t h'''e inilw;t.ril's arl' concerneo. it ilol open to private enf;('rprise to come "nd 
IlllIY its I'nrt. in respect of nny one of them, but the'>e will be industries whicD 
Will 11., Centrally regulated. In other words, if .. tt1,. private enterprise comes 
forwar'l. it must properl.v correlate its nctivitief; with the policy find programme 
of til· (; o-,ernment of T ndin. We· hnvp not referred to t!le other list, the fourth 
c;o ltg-or.,'. Ilnmely industries not cov.rred by these three which 81'e open to 
priv'tte ('l]tNprise altow·ther, but t.here again Sir: it is nJt intended that. 
(il''''Hlll,l('nt will hn,ve no say in resprct. of vital m'lt,tl'rc; cCD('erning industries 
\\ hi(·h f ,'t' lIot mentionen in our st.lltement at all. Hut. of courso, private 
*,ltlP"Pl ise will bt' given full opportlln:ty for de e o in ~ such incillF;tries in Ilccord-
allce .dLh the general in'lustrilll policy of the Government of India. 

No"'. Hir, comes the question of definition of the word 'State'. When we 
luf" t h .,. thf' 'Rtftt ~' will nnclertnke certllin industries-and .here let me empha-
,j-p • hnt nnthiilg will clphar.t.hn Rtltte from (!'imiD:r forwArd And !It,art,· 
in!! flnv inc ~tr , if it is cons:dere-i eRRentinl to <10 so, the Stnt(l will not a.ct. 
tl'l'''t ",1) t ht' existing mAchinery of the Oov,=,mm(lnt. Thf\ policy of the 

f'~rmf' t ill to set tlTI A f t t t~~ f"1nrpOl'lltinn I\nfl it w;;t h"! the tJIISinflll8 of . 
t .... t corporation ~ manage· a partiou!ar unit of 1Ddustry jUlt as 8 businetll" -
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o(lOnoeru. ]n fact, it will be unfair for the I::it$te to suggest that the State will 
<llaim for itself privileges and faoilities whioh will be dt ~d to ordinary industritlB 
whioh are controlled by private tlnterprise. It is not intended, either, I::iir, 
thut only the Government of Indi,a will u.ndertake the big ventures. When we 
illy . State', we inolude Provincial UovernmentB I.\lso; we also include other 
statutory Corporations "'hieh may oome forward and with the apprOval of the 
'Government pf Indi", lllay like to start intlustEial V'ent'lrtlR in Ilcool'danOe with 
the GoverllllWllt policy. Just, tiS Iltavtl aIltltYl:!ed that there WIll be a demark-
ation of" lint:. between Statt:l ventureR and privatfl ventures, &imilllrly, there 

'must btl also olenr aud cOlllplete understanding et '~n thtl Iwtivities-of the 
Central- Government and the Proviueial o emrne t~. Obviollsly, th l , Pro-
moial Governments'in many matters Will80t as agellts of the Central Govern-
ment. Industries which will be under a system of C\mtrlll regulation will 
operate in l'wvinces in accordanoe with t'he Arr"Indio. policy which the' Govern-
ment of Indifl may lay down. As you know, 'sir, Industry is principally a Pro-
vincial subject, but under our Constitution, the ed'~rct  Legislature ha.s the 
aqthority to declare the development of any particular industry as essential in 
the publio. interest and if that declaration is made by the Federal Legislature, 
then the power fnr developing such industry vests in H,e Central Government. 
I take it, Sir, that the Centra.l Government will oonsult the l'ro&cial Govern-
ments in very near future and lay down a policy and programme which, will 
-('nable the Provinces to function and flourish witholih any let or hindrance to 
til" best interests of the cOWlt,ry as a whole. 

In fact, Sir, it is intended that- e is ~ion will hRve ~ be passed by the 
lede,ral Legislature to give effect to mnny of the reoommellda,tions onl1tained in 
t,r." stutcmf::l1t of polic,}', and J am hoping that GOVolrumllllt will be in a position 
;, n)me befpre the Hbu8e during the next session of the Legislature ondplace 
th (lut,iro scheme before them for approval. 

-.:u Dluch, Sir, for "the develoJi!ment of Jarge-sca:e industries. I now pa8s .. 
'.);1 to cottuge and small scale industries. This, 8;r. Government cODside,rs, 
ii; II vitlu matter.. We have la.id down oUr policy And progrtunme for large-
scule indusqial deV'elopment. There is no doubt th:\t t ~re is II vast collection 
of raw mAterials in this eountry, which if properly utilised m ~ 'enonnously Hdd 
to the national wealth of the country, but there are difficulties also. ODe of 
0\11' chief difficulties today relates to the absence of oapital good8. Government 
will enClerwour to obtain capital goods, plants and machinery from any part 

,of the glollP. that it can. But there will be handicl.lpCJ,-handicaps somp-times 
6 i er ite ~' put in our way and sometim'es inevitable. ' o~, are we ~e in  to, 

lit and wait in the meanwhile and not do anything? We have put forward 
this scheme for the development of cottage and small sC .~ e industries, both for 
their intrinRic value RS also for the possibility which they open up for ndding to 
om nution[ll wealth during the period of em'ergency through which the entire 

~ world is IJCtssing today. When the Industries t;onf('renc(. met in Df)Jhi in 
Decembn last I was agreeably surprised to find thl,t nlthough tlJis was a 
matter which fen within thE' purview of the provinlli:ll (iovernnHmts, everyone 
including repreRcntatives of the prnvinciaJ 1 m 'nt~ i ~ eRt.e  t.hAt there 
RhOllld bp an all·India directive polif'Y rf'~nr n~ the {utilI'" develonrnent of 
c~t, e ani! ·small·scale innllRt.rieR RpflciR1J:v w'll'ldnq through co-operative 
Societies. The recent exhihition' , ~ in N"w Ddbi h;\R i~' 'n 11'1 ~ome idfla 

,of the "ost potent,ialit,iPs of e 1·re~ ' tf d ani! properly developed cottRge 
indlistrit.s in t.his (lOunt,ry. It is therefore the pnliey of Oovemment to give 
full sllpporb to R Acheme of en-coordin te~ .oti iti s which v.'iIl be operated 
,t rou~  lin Iill·India Board which we are floon going t<l establish nnd to whlc'b-

. 1 am -hopinl.-wnJ also he attached Itn, all-India ImrtitlltA where everyp08t!ib1e 
faeility for researoh will be. given 80 that 'VIe can (to on inorea.aing the t!iandara 
.J)f our production.. • 
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NQW, Sir, apart fro.m the industrial uspect Qf tho matter i.~ will Le realised 

~ t the de'i·elo.pment of Qur co.untry has gone on c urin~ the last so. n'auy yean 
Dlainl.v ciroling ro.und Qur towns and cities. India with 95 per cent. of her 
populatiQn depending o.n agriculture with neariy aliout a million villages haa 
,grievo.usly neglected the inliereBts Qf the co.mmon Dlall aud has creat,cd sociBl 
and ecollomic problems which are almost o.f a· baffling character, If therefore, 
the pl'Obleru ;)f unemplQyment is to. be so.lved, if a llew so.cial ecolloiny is to 
arise in th[s cOllntry, I arii confident thut We cltu Seellr", both t,heHc objectives uot 
entirely by depending o.n development o.f oo.ttage ir.dustries but by correlating 
the activities o.f this seotion to the big industrial P:!iI1Uing Qf the country which 
will lei,,} to the progres8ive prosperity Qf the villages and rurlll 8l"f\as. 

Next 1 come to another vital part of our planning and that relates to the 
relationship between capital and lubo'Ur. It has been recQgnised that thinga 
are Hot moviug very satisfactorily ill th:s direction, Sometimes the blame is 
thrown entirely on' capital and sometimes entirely on labour. Government have 
to play a er~' important part in this matter, ObviQusly if there is lack of co-
~ t. r to  between capital and labour whatever schemes and whatever policy 
We may enunciate, thall will not lead to anything solid or substantial. Thi' 
!Ratter was discuBsed in detail at the Industries ConrCl.'fHlCe held in Delhi in 
Decem.ber last, and we arrived at certain unanimous conclusions which indeed 
was all11Q8t a phenomenon, We had representatives ooming from all p'arts of 
India holding divergent viewpoints, but I found that· all were Bctutlted by one 
big mQtiv'3 power and that was that they must act oourageoullly arid unitedl7 
after the a.ttainment of political freedom and take positive steps which wight 
ease the IJresent tension and lead to natiQnal prosperity. I am not suggestlDg 
that by merely pQ8sing that ResQlution we have bf'f'n sble to nchieve BD7 
miracle. but we ha.ve found a way towarcls much better relatio.nship between 
c it~  and labour. In the'Sta.tement we ha.ve indic!ated that so tnr as Govern-
ment; are concerned they accept the principle that the system of· remunel'fttloD 
~f capita.l and la.bour must be .devised in a more sotisfuctory way. Excessive 
profits should be prevented by methods of taxation and otherwise and Govem-
ment should apPQint some maohinery for the purpose Qf settling what amounta 
l> fair wageR to labour. a fair return on capital 'emplo:yerl in industry find reasOD-
s'ble reserve ,1 for the maintenance Bnd expansion Qf undertakings. We haTe 
further declared that the prQfit that remains after meeting all these iteml ahowd 
ba sbm'lld between capital and Inbour and that the gbsl'e of profit which lobolJr 
will hll\'e will nnturally be on'a rJ'iding scnle Rnd allred to production. That, 
Sir, is also an important factor. If labour fMls that it \Vill have an increasing 
share in the prQfits of the concern depending on the tntal ' d~cti n, that wiD 
act as a great incentive, an incentive which ma.y be ahsent from the cmmm· 

1ItnnctlS exist,ing today . Here Government wm take stepF; for the purpose of 
setting up the necessary machinery and when that machinery is working 
Government wiU obviously consult repreflentatives of industry and IRbour Rnd 
try to come, if possible, to an agreed solution, f .i in~ which OoV'prnment ~n 
have to deride the maUler themselves which will be binding on all parties 
conl'erned. We have also laid down that labonr must, be rnor~ RlId more 
RSRociBted witl:i tne actIvities of indmrtry, We wllnt tllftt the feelille' of mere 
relation!1biv beiween master and servant or employer Rnd employee ~ ou d noti 
be ·the ruling faotor, . Both capital o.nd labour muHt re~ftrd themselves as joint 
partne!'s in carrying forwara the underta,king which after Rn ~ r;(oing to benefit 
th'(! peopICI at- large, I have n? doubt that my honouTRhle friend Mr. Ayyangar 
who was helO 8S n typical representative of conrmmers At t,he Tnn1JRtrie!ol ~on. , 
ference will give the fullellt support to this point of view when he speab on 
the Resol"tiOD. 

Govf'rnment have 11.180 d~ted a. scheme for ~tfier ou i~  Rrrangflmpr;!tt. 
"'\nd th" HOMlll'nble Fiuanoe mnis-ter has slreooy ~ec reC  that thil scheme' 



331J4 CON is'l'l'1'UJ>.Nl' AiSi:I.lWBLY OJ.<' l.NlJ1A (L1!:GlSLATlVE)' [7'm APlUL IV4E}. 
l JJr, o.yamu ..Prasad ~oo er i  

:will not Le a paper so ~me. 'YVe are g6ing to evolve a system by which Goyern-
lIJent, illdutitry und labour will Inake their contrlbuti(lf}s, and 1 have 110' doubt 
ihdt iu the course of 1948 the Labour Minister wiIi be able to initiate a housing 
8C ~o which will ultimately go to benefit 'more than milliollworkol's in India. 

':l'hep comes the '1uestion about. the em ~o ment. ot foreign capital. e~e 
.gam r 'Would submIt that the pobcy enunClated by the vovernmtmt, of lud18 
U entire.y realistic in character. My honourable fj'iend Mr. Kumath need no' 
ppen his eyes too wide when he reads paragraph 10 dealing. with foreign capital. 
Obviously this matter will be decided by the Central (;lovemntent. We will 
.. elcon.6 the use of foreign capital in India in a manner which will redound to 
our interest. Now, Sir, we want; oapit,al goods. We wllnt t,ecbllical help and 
ad vice. It may not be possible for us easily to secure both in view of the 
-ucisting cJr('umstances obtaining in this country. We JIlust evolve a s ~ eme 
whereby when a company is functioning in India with foreign capitul, the 
major interest in ownership and effective control remain in Iudian hllnds. If 
In any case an exception is to be made, for which provisio:l has been DJade, thn.' 
will be done by the Government of India 'after taking into oonsidf"lration th" fllll 
eircumstanoes of the case. ¥Ie need not be nfraid of rorf'ign investment as 
luah. If foreign investment comes to play its part in India it cannot Rnd it 
wil1 not be a.llowed to do so for political pUl'poses. History will rIot repeat it-
_If aud the eo ~ of India are wide awake enough to 84.'e that history does n01l 
"peat itself. At the same time we oannot live in cbmplete isolation. 'fhllt 
Is a faotor whioh we 'have to bear in mind at every stage. The over-riding 
eonsideration should be the welfare of the country na a whole, lind if that is S8-
cured-we should not allow ourselves to be guided by mere emotion., 

One point whioh .. we have emphasized here, and ri~ t  80, rEllates to the 
training of technioal e ~rts. That is necessary. We are feeling this need 
almost every moment. I do not intend to take t.he time of the House, but I 
ean mention several big units of industry which we wish to tRke over hut which 
we oannot because oircumstanoed as 'we are, we are ullable to produoe the 
necessary trained Indian personnel able to take chnrge of it.. It is not our fuult. 
Z know that for the last 100 years or 80 we were not allowe,l to devP.!('Ip in the 
manner v .. hich was sui~4 to our national needs. 'Rut it is nJ use orying- over 
things which at'b a matter of past hisoory. We must plan out in 8 way best 
.uitf~  for GU!" future national interests. 

Sir, I shall not refer in detail to other points dealing' with tho impnrf; Rnd 
export l'oliclY of Government, finance Rnd the tRxP.tion structure, All thf'se.., 
are matters of grave import. It is obvious that tIle imp'Jrt policy of o~'ern
.ment hAS t.o be so regulated that we cnn get the f'JlJest advnntage of whatt'ver' 
We can get from abroad. It is intended to make 1\ survey of the import policy 
of Government and we shall welcome any constrnctiv(l crit,jr,jgm from inn II stt:;l' , 
or from any other sources, 80 t,hnt we mny nct 1 'r 1'din~ to the hest f'cnnmllio 
Interests of the country. Ohviomdy, the Cluestion of tf\Xnt.iml gtnlcturt' will 
haTe tc be considered. and it will bl'\ c('InRirlered and reconl':inprp'l ne cirmlm-
.tanoe", maT require, all aiming Rt one direction, qnd ono Alnnf', thnt, we st'(ll1'd 
b"ke t,o take tb'lt fullest Advantng'e of fhp conntry's re!lnl1"Ci'8 and l1t,i1isp thf'm for 
the hellt advancement of our e(,{lnomic ros ~r t , There will h,. one on""fj"n' 
as to ""'herefrom all this finance will come,if n~in. iF! aoing to emhflT'k lIpon hiq 
nntion,,1 ventures. That also is A. matter which is n')w hpin!! cnns;rl",."rl hv 
Government. and I have no doubt that at the pr'll)CI' time 'the Finnn,.." ' ni~t r 
will he in II pOlition to announce the -po'icy of m' ~rn en~ l':hich ",;n TIl:,k" If; 

, tiOesibTe for U8 to trnnsla.te the Industrial -poUcy or (lovornnwnt into AS qllif'k 
an acti'ln 81 {If pOlsfble. ' ... . , 

Sir. It ie ~ndou ted  tru'e that what.ever we h!'lve! (llItlil."(' ~  elm h .. 
&outtht into effeot if t e~ is general pence and 8f1Ourity in the C'Ollntrv. t ~ 
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uud(Juhtcdly true that We shall· fmcceed in impbUlt;nting our policy Ilnd pro-· 
grilmmf.:) ii all int.erests concerned combine' and givo Government their helping 
haud.. l"or sometime PlI.st thers_ hus been a. lot of apprehellslon aud un-
stL:adllJCIHi 111 lUuuy spheres affecting capital and labour. 1t ioJ the tJurnest hope 
of tJuvl,rnnWllL that the policy which Governmeut have announced today, wlJic.h 
GovermneJlt claim is not dependent on any particular "'ism" but is eptirel,. 
related to the needs and welfare of the vast m ss~s of t ,~ Jndian people, will 
~ 1 re grl'uter eontidence in the minds of those who have got to play theU' pan 
In ttl!.! l'cb11l1dlllg of 110\\ Illdi(\. 

1 bope, Sir, that in the course of the next few \\'eek .. ~ ~  be .uble to se' 
~  the nectsso.ry machinery which will bring Ihe Central Government; into 
close /.Iud direct contact with the Provincial ~rn ent'i. with the l'l·pI'CSent. 
atives of the industries concerned, and also labour and othe,rl'; who are 
i~t, rc8tec  ill economio expansion, so that We 9an p};\D out as regards our future 
IIn!:s of 8cliiCJn. 

As I said, Sir, this scheme i~  we have placed before the HoU!;e is "not of 
an lllldue speotacular oharaoter But I olaim t.hat it gives the necessary 
directive poficy which will be followed by the Central Government in the UlontU 

. and e r~ t() come. 
n. hos been asked how far this policy whioh we have enunciated is at vari-

ance with the policy enunoiated by the IEconomic Committee of'the CGngreul 
We have eXllmined the scheme in relation to the Committe<?'f! programme also 
and Government maintain that there is nothing bere affecting policy which fa 
suhHtantilllJy inconsistent with what the All-India OongreBs Committee haa Jail 
down. There may be some matters whioh are noti dealt with. Those matte,. 
also will have to be taken up. If necessary. further consultations may .,. 
necessluy. But in any CIlBe, the policy whioh we have Pllt forwtlrd is one which. 
if gil'en effMt t~ w;t.h t.he full apd wholpMBrtf'd t'o,"rprn!ion-of nil interesf. 
eonoerned, wiH uBher in & new ere. of peaoe, progres8 and economio freedom. 
wbleb wUI benefit the oommon man of thi. country And tre~ 'n the IOClai 
an ,1 economic structure of our society. With these words. Sir. J move. 

Mr. Speaker: Motion moved: 
"That the industrial policy of tfte Government of India be taken into consideration." 
J find that two different amendments are tabled. 
Shri B. Daa (Orissa: Genera'): I will not be moying it as thl)l'(' H; It pnrly 

amendment. ' 
:Mr. Speaker: So t,he other amendment ma.y be moved at this stage and th. 

the disClussion may begin. 
I may point out that I have got a long list of Mm.es of RO Honourabl. 

Membe;:s who wish to speak: besides there are also about <fiaH a. dozen nam. 
whioh ore no' included. 

Kazi Syed Karimudln (C. P. and Berar: Muslim): WiJI you be guided b,. 
the list? . 

Xr, Sp8aker: The lillts are there. But it is left to my discretion lUI to who· 
shall be permitted, or called upon. to speak. But it is impossible. to satisfy 
all the 86 and judging from the chits that are coming to me, the number mny 
swell to 40. A time-limit has therefore, to be fixed Rnd T propose to fix B 
tlmtl-limit of 15 minuteB'. All I have very often said, I believe in speeches which 
make real -points rather than shGriJ speeches, in which no point ClIO he mBde out. 
Therefore I am flxing the time limit at Hi minutes but. it if!! perfectlv {'ompeteonf 
for Honourable Membel'l! to limit.. Themselves to ten minutes. I will not insist 
that uny member Bhould speak. fo}! 15 minutes! 

:Maulana Basrat Kohanl (U. P.: Mllslim): Sir, I want to oppose ate motion. 
lII;r. Speaker: The Honourable Member can do so if ond when I call upon 
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Mtl81lwbile ,Mr. SantbanlWl wilt movehm tWl6udWtlllt, 
sl;lrt ~. ::,anth&9&m (Madras: General): Sir, ;L beg to move: 

"That. for th, original motipn, the following bl) substituted: 

"l'hat the induetl'ial policy of t.he UoverIllll8nt of Indil10 all Bet out in the statement 
of policy laid bn the t.a.ble Oil t.he 6th April, ~, be, approved'." . 

bir, .1 have invited .the Hou.se to approve the poliuy. At the sUlue tllllt!, 1 
alll vnder no illusions BB to the.characlitlr of the stateUltHlt which 111iS bet!1I laid 
before us. TIle Honourable the Minister for Industries has biwstll£ admittad. 
that the uo\.:wutmt is Hot specially spectacular. .It is certainly not an inspiring 
documcut and it bas not set the J UInna on tire. But 1 e1i~ e ·h was not the 
purpostl ot the Government to plaoe before us something spectacular or c.,Clting, 
1 believe their object was more t.t> give sOll)ething in the nutl\l'e ot a sedat.lve, In 
view of the Illany apprehensions under ,which the variout'! agencies engaged in 
produotioll all over the country were su.tJering. III cerLuln rl'speots, it Juay even 
IIoCt 81> -"8' bucket of oold water on llIallY heated hnuginatious. 

During the rec~nt months and 'perhaps during J'OCtwt yeurs there hus been 
tbe t ~ eUlliused thinking regal'ding I:)ocialism, Nationulisution und sucl:-
mattelS. 1: wish to make my point quite etesr, 1 um It convinced be;iever in 
freedom through democracy aud social welfare through IH'biic ~ontro  of 1'1'0-
duotio!l and distribution of wealth. But (} mere desire to have public ownership 
or publia control of industry does not enable us ~ - ha.ve that ownership .or 
0011"1'01. It is not through slogans and stunts that the eoonomio reoonstructioll 
ot this great country can be achieved. It has to .. be tt in ~d through laborious 
~n dn  and through laborious effort. I have theref"rll decided to lend my 
lupport to the plan by whioh the State will now take up Il limited field lIud 
exploit it et ecti ~  and go on expanding the field instend of putting forward 
• gellers! vague programme of nationalisation over t ~ entire field of in1ustry. 

If the ':aouse will look into the 6 items and rtlfiect 011 the possibilities \I hicib 
~e Hovel'llment of India have to develop them, they will he ('onvinced thd 
t.bouglI the number is sma.ll, the field is really VaiL. If the (Jovernment of 
India, for instance, ean nationalise all the coalfields in this country Bnd increase 
coal production to say 50 million tons a year, if it Cltll ·procillcc, bfsides the 
nearly one million tons of steel und iron by thtl Tatll;; two IIJorf\ millinll t,I)llS 
in the next ten years by state enterprise, if it cun pr(,ducc 20() uircrnft II yt'ur, 
100 ships a year and enough telephones for equipping' 1 million telephones in 
tile country (which is le88 than the number of te e or ~8 in II ~i  city Jike 
New York) and if it can produoe 1 million ton. of petml toither from underground 
or by t,lyntheticl production, then I Bay that in the next ten years the Oove,rn-
mmt would ha.ve taken this country over a rea.lly remarkable field, 'l'h(;refore 
thf"re is no rea.on to be disappointed at the small number of items. I believe 
that the pressure of neoessity will force the Governnlfmt, both Central nnd 
Provincial, to t.ake up other items inoluded in the third list.' For instance, 
machine tools, Prime movers, and certain chemicals will hnve to he 1lr()(ll1ced 
under State pnterprise. Therefore I think the olassification given in the state-
~ent is as much QIf we Can a.ttempt, 

But there is no point in which I am not quite satisfied with the explanation 
of the Minister for Industries. He has rightly said that State includes the 
Central Government, the Provincial Governmentil a.nd even municipal and other 
local bodieR. But there is a strong suggestion throughout the statement that 
the State will in practice ultimately mean the Central Government. I would 
ha.ve liked t.he Minister for Industries to indieate what. are the industries whioh 
heexpeots the Provincial Governments to take up. All those industries given 
here in .the list on page 2 'of the statement are sucb that they ,have to be develop-
ed onJy by the Centr.al Government. Of course' there is mention of eleotrioity 



INDUSTRIAL POLlCY OF GOVBRNMBNT OF lNDIA 3397 

whioh I believe will 18.l'gely be produoed by the provillCial goyernment but I do 
think that that is not enough. rfhe statement .. houiu have indicuted ether 
it~u s whic·h will be specially ea.rmarked for provincial enterprill'e. 

bir, f see a tendency during recent mopths, b.)th in the matter of the-
collll"titution and in other respects, an attempt or/the pnrt ot the Centre t() 
eOJlf.'tmt.rate all power in their hands and to minimi,;e the initiative of all 
others. p'o"inciul governments and other bodies. 'lijW,I' want centralisation lind 
coordin&t.ion even in the matter of ,cottage induRtries and there Ilre people ""h() 
ery out. "We want centralisution of cottage industries". I wish to enter a 
wod of potest against this tendency. To the exter:t that initiative in the 
field of public enterprise is distributed to that exteut progress con be made 
fastC'r. WEl know what the Central Government :s. Even a single d('dsion 
ou a minor matter takes months and months and fI. sn ~  minor Bill t.akes 2, 
8 nnd e, en six months and when it comes before the Rouse I\e find that it was 
hllst.ily improvised, ·badly drafted and people do not know what the o i~  of 
the Government ·is. After all the Central Governmenj; means only, 7, 8 or 10 
perROWI, and even they are old nnrl tired men who have got innumernble other 
activHies and it is wrong that the whole eronomic activit,"" of the cc,untry should 
be concentrated in their hanas. There should be the widest possible distri-
bution of initiative, control and management. 

'l'htlll, Sir, in para, 7 it is said thut tlw eight8t!n iJl(lustries listed therein 
1Vill be the subject of Central regulatioll Hud contrul. ~o far as the principle 
is eoncerned it is unexceptiona.ble. But I wish SOIDe more light hlld been shed 
u ~n it. I would like to know whether, subject to shltutory I,rovisions, private 
ent~ rise will be allowed freedom to exploit the field allotted to it or whether 
ail kin:ls of fancy administrative machinery will l'>e foisted upon it and our 
e eri~ 1ce fbf the recent war-time controls will be repeated ugain in the field 
of industry. I do approve of the State taking any industry aud developing it, 
but when once the field is given to private enterprise I would suggest that the 
maximum initiative a.nd freedom should be given to it s~ ect to stCitutory 
re~u ntion. We must not. put upon it officials with a lnrge aHlount of rersonal' 
di!ICretiC'll. It is no fault of the individual people, but so long as you give 
wide discretion in matters like industry, commerce and trude, thnt discretion 
is bound to be misused a.nd it. is bound to Itlad, if not to actuRl corrupt,ion, to iL 
gener:tl atmosphere of corruption find a general allegation of eorruptiop, We 
oannot allow people discretion td distribute favours worth crores' of rupees and 
then say thAt these people are \ll1rler a temptat,ion. Let us ROO that DO temp-
taHon i!; given to particular in'lividllnIB. ~ 'efor ', whatever Tf'gllllltion 
is llCcnccl. it should be purely statutory. It. Rho\llt1 Ite open tl) the orrlinnry 
cit,i~en to gO to a ~ourt and say t·hir; pnrticlIlaT ranltnh"t or f'ilrticlllar firm hilS 
infringer! the sta.tute and that there shoulrl be rMreRE\ ngRinst it. But let there 
be n,-, flchninistl'nt.ive controlR by which individunl ffieif 1~ h:Fe /I, ~ f t de:,l 
of disllretion. 1 wish thnt thfl' Hononrnhle Ministf1r had nnnouncrd 
simllltllneollslv with the ~t t, m ent thf' 'Plnnnin(! mnnhiTH'Tv hN'f1l1SP it is 1he 
PIHnning m ~ in'er , tha.t cfln give R"me kinoi af hoelv an,1 F;lIh"1bwe to t ~ 
pc1jny. J no not know what exigennieR hrwe prev(1l1tNl him from taking thnt 
-<,o1lr!;e, hIlt T tIOTI() it will not he long- bflforr he nnnOllllC(>S the 'Plnnning 
mnchine"". Rut there iF! anI' hnndicII'P. The ~e will hp nrliournilh' H1' the 
enn of rhir.. week. If t.hf' 'Planning mf\('.binerv is nnnn'111f'l'O nftrr fh(' nelionrn-
mf'nt, t:!If' IT 0111'10 will not. he in a 'Position to l'ICt'l1tinize whether. t.he functions 
nl10ttPlI to it.. itR comTloRjt.ion nnn t.ermR of referenne n1'p o 1i ~ Rntif'fnct,01'Y T 
d0 not know whet,her t,hE' Honourab'e MiniRtpr will tin" Rnme wnv af m n~ 
t.he TTlPmhprfl of t.hiF;,ITOII!':1' bpfnrp he finnJ1vAnnOllJ1(,(,R t.h", 'Plnnninf! lYlll('hhll't'v. 

It mllV hC\ done either t,hrollgh circll]RrR molldng Far apin iol'f1. givinrr trntntivf> 
vipws,'or in some other mnnner: hnt. thiF! HOIl!'1' o;llOl1lc1 he cammlti'Cl, th(' apin;ons 
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ldln K. banli.w1llull] 
ut Lllll mtlwben; t;hould be ascertained below thl;) l'iunllillg llluchl1lcl'Y, ita 
composiu.ou und fUiolCtiollS ure UllJ.LUnceJ .u Llw l)ulllH.:. 

_ till', tht. Inuut;tncs Miuit;wr hUt; oouched lightly Ul'OU JillllllciuB \,hi.:h 1 
COllSlcil'l' to he a cruciul factor. At; tbmgt; al'e, tile LI()VernIU<')lIt .11'1;) Hut guing 
to 6et thd IllOl.WY they want for iudustrw.iisu(,IOU if lhey bdit;: ':e ill (lUll Vell: ional 

.Uldbods of iinuncing. If you want private cnterllriHe [t.;;o to c;'llund in ita 
tie41, if )oU want to develop state industriet;, if you W'Ult to JinllllC() tll(;) various 

, corporations which you have set up through iegis lULi'.lIl , tht.-: i.~rn mt are 
not going to get .the money they want through private Stl 1i.lg. 'l'hey slJOuJd 
ado})" bOldly new and unoonventional lUethods of tinancing. There is u. grea. 
dehl of confusion and misapprehension regading what is c/tlfl'd (:!"euted mOlley, 
aud it is feared that auy nttempt to finance industries thrcul;{h .crt'utl·d ~ o e  
will llIean infla.tion. Inflation is harmful only whell it is used to fina.nce un-
producti\'e expenditure. Any expansion of currellcy or lHlllk credit to tin:moe 
productive expenditure is alwuys beneficial. III fact. if productive Ilxpeudi. 

't.",re is finanoed only fl'om savings then there is the dffatl')(lo.l'Y tlltlment lind it 
acts BS a bottleneck to further increase of pro'luctioll. Tlwl'..rore 1 f;lIggest ' 
that the Finanoe Department and the Reservp Hank "holl!d t' ,~ m e a scheme 
bywhioh the financing of productive enterpr:se should ~ done through what 
is called created money or bank credit, Rnd strict re~ tionR should be followed. 
by which any oapital advanced to productive eut-erprise will be 81ltomatically 
li.i l1idated in 15 or 20 years' time. We may leave the private savings to private 
enterprise which will also require hundre1.s of crorcs of t'1lpees every year. 
Publio enterprise should be mA.i.nly nnanced through created money. After all, 
created money is only the uredit of the whole oountry ro ec~t d into the future; 
hnd if the country has got confidence in the government and if it has Mnfidenoe 
that the government will Sflf' t./) it, i.l,·,t· 1'1', Ilr'\\' "to'n "nitfJ"':';, .. ,;; v,'i'! bl' Il'HlTlagt'ld 
properl/, economica,Jly -and efficiently there iR not.hill,! ohit:rri0J1Rble in it. In 
fAct there is everything to be said for the free a-"d .'. ""'0\1; lise of pub'ic t'redit 
for the flnancing of publir enterpnsl' . 

Fill; .. : ... (,ne \\( 1'.1 ~u, t "oLJ:",' j.l :w;l.rjc's :md I ,,·,. ~  tlllish. ] do not believe 
that 'the Central Uovernnumt has a great purt to play in the development of 
cottage industries exoept in one respect. I t ir.~ the Ctlutrnl Government. oan 
roster cottage industries by !lending experts to other countr,es and introducing 
uew cottage industries with IIdW tools. So far as Ilncient cottHge indutd,ries 
are conoerned they ma.y well be left to the Provincial Governments. The 
Provinoial Governments have got suffioient funds and ability to foster e~ istin  
-eoHage ind\l8tries like handlooms, metalware ond such _thingE'. But there nre 
many cottage industries like watch-moking for instanoe which are not r.urrent 
here which can be introduced. There are mnny mRchine tA)rj's which ean he 
froduced ona cottage Bcale. For these purpose!! ·here :;hOll!d be 1I Central 
lD8titute which will not bother itself with things like basket·making and Jattan-
work. It should confine itself to modem cottage industries, to· {'ottflC{C industries 
"'hich will have to be operated with electrical tool.'!. with very highly precise 
sci~ntif c tools. To the extent that cottn~e indlistries car.. he producect Rnd 
spread in middle·clasR homes anrt educat-ed homes tl great CiI?III of lH1Pmploy-
ment. especially middle·class unemployment, ('lm be solved ond the wealth 
of t t~ country OBn be increa!led to B great extent. 
. Sir, with these few remarkf; J invite t.he House t() give its !;eal of approval 
to the policy adumbra.ted in the Statement and give a clear line si~nn  to the 
(lovp,rnmt"nt to proceed to implement it, . .. 

Kr. Speaker: Aml'lndment moved: 
"That, for thn originAl motion. the following be lubstltuted : 

'That the indu~tri  policy of the Government of India as aet out in the statement 
of policy laid on the table on the 6th April. 1948, be ~ ro ed·.  

~ AIIBl!11I bly then adjourned lor Dupwh tiU Half Pad Two of the Olook. 
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'l'ke ,1lJIJembly re-alJlJernbled after Lunch at IJ.alf PaBt 'l'wo oj the ULoc;k, Mr. 

1)pc(II'cor l'lhv l1UILlJIUau(.: ~ . ', U. V. lllU vu,iuII I.U,r) In tne Ulwil'. ' 

~ .'.i M. R. lI1asani (1.;0111oay; GIOJllij:aJ); Ml'. 1:3peaker, .J. woulU like-in the 
Lew llllHUWS LllUt ,YOU ht! vo pIaeed ut llly dll>J?Osul, to view this resolution from 
t\.,.v l1b!>t;eLS; Oile, tLe uopeet of iucl'I:uliicli pruductioll, uJ..ul ilIa' other of equi'-
Ublll Ulolrluution; amI liS Liu:l lloilourubic l\lililbiel' has himself put it, increatled 
productioll COUles first both in point of time and .in priority iu "he cOllditions in 
""hiah we are l?laeed. " 

1<\'Olll this allgle, ::3ir, I weJcouHl tbe very active part that the Indian State 
)roposes to pluy iu the iudustl'ial sphere. It is tht) first time that the genefal 
ltatellltmt of policy has laid dowll such a positive and active role for the ::3t&te 
,n curtain spheres of our illdustl'iai life. III case IUl,Yone feels that the sphere ia 
tather limited, I think lIe would be making ,I{ mistake because, while these in· 
dustries might number six, the uature of the industries is such that the State 
can make or uumake progress ill tbe .,remaining sphere of our industrial life, 
tllld therefore, as the HOllourable Minister has recogllizoed, the Stute has taken 
Oil itself a very heavy and serious responsibility of making good that develop-
mellt which it has reserved-exclusively to itself and from which it has kept other 
parties frOID participating. I, Sir, believe thai. the State should plu.y such all 
active part, and I am confident that, given the co-operation it. deserves, the 
Indian Goverument will be a.ble to rise. to its responsibilities and fill up that 
large void in OUr industrial strudture which is at present gaping wide for all to 
.ee. 

So fQ.l' sscapital aud labour Q.l'e concerned, I think this statement of polio, 
-gives to both of them the assurance and the reassurance that they deaerve. i'D 
capital has >been given the assurancEt that even in the field reserved for what 
may be called state enterprises or state industries, there is a period of ten yealll 
during which they will get facilities for effective working and also· for expansioD. 
That,. Sir, is a feature that I welcome, ec us~ even the. most optimistic of 
believers in the State will realise tliat the State today would be doing a dis ..... 
lVic!' to itself and the country if it tried to stop expansion of industrial en .... 
peises that are already in the field. And at the end of ten years there is fihe 
-assurance of equitable compensation. I think, Sir, these are assurances, oaD 
for a response from those who are at the belm of industry in our country toa8Y. 
Tht'l st.fltement gOEls on to say that after ten years there will be a review of the 
position in the light of ~ e then prevailing circumstances. I would venture to 
suggest, Sir, that such a review should take the form not only of a mere ad-
ministrative decision by the departments concerned, but of an enquiry of aD 
~en and quasi.judioial nature. I -suggest ihat no inaustry should be taken ~ 
.completely or nationalized in that sense of the word 11nless a Royal Com· 
mission, or whatever takes the place of a Royal Commission in a possible It. 
public which ma.y then exist, investigates openly_ -the desirability of the ~t8te 
establishing a monopoly in a particular field. In fact, that practice has beeD 
followed in the case of the Coalfields Committee Report. It was after this ,. 
port that coal has been put on this p'RrticulllJ' list. A judicia.! attitude 88 to 
the merits of the CRse will be called for at the end of ten yean, and not aD 
aut<:>matic change of policy. • 

So far as labour is concerned, there is a very important pa.rt of the state-
ment which envisages a partnership of capital IUld labour. both in the profits of 
industry and in its control lind management.. That, Sir, I think, is a. more 
revolutionary concept than mere nationalization with a. sta.te bureaucraoy at tile 
top. Workers' participntion in control, workers' partnen:;hip in industry is • 
soun(Jer path toward!! economic democracy compared with stateownership and 
lVanagement, nnd I think lahour, if it know!! it!! interest!! Rnd rea1i.seB the 01'-
{lOrtunities it offers, should grasp it with both hands. 
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The situation t ~ , Sir, is reaily a. oha.llenYl to both ca.pital lind labour. 

and I cannot help feeling that on both sides, so fllr, the proper sJ>irit has not 
been forthcoming. '.L'he capitalists of our oountry, the industrlll.lists, have been 
blamed for wanting too high 11. return. ~ iu  that is' rather u. point!es8 criti-
oism. I would .rather criticize soine of them for want,ing a. safe and steady 
return lIud for uot being prepared to take risks whicl)oo.,Free Enterprise demands 
of thew. . . 

Similarly ,la.bour leadership is not frightfu!ly imaginative in our couutry. 
We have in this country a fine body of mell who have shown that they are 1I0t 
inferior to workers in any other purt of the world-given proper training aud 
leadership. It is Otl record that Indian steel, and Indian hydro-e!ectric power 
in my pm of this country, are made available to this country Ilt cheaper rates 
thau those prevalent ill the most advanced industrial couutries of the West, 
ar.d if additional testimony were wanted, I 11m glad to see that Mr. William 
Pawley, who hud a hand in the construction of t,he Hindustan AircrB:ft WorD 
at Daugalore, bas testified that at the eed of three years of training. production 
per mau per hour was 'ahead of conesponding United States plants by no le8s 
than 23 per cent. 'fhat shows what. under proper handling and trninillg. In-
dian labour can do. We hav.e therefore not only 11 co un t'l')' of great potential 
resources. but a· very intelligent population, a population which call use its 
hands and brains to great advantage afld which given proper leadership, should 

'be able to make up much of the leeway ,that. exists. But the leadership on this 
aide too is not all it should be. There is a con~tRnt clamour for [l" rise in money 
wages. Trade Uuion leaders ought to realise that an additioll to money wBges .. 
with 8. corresponding measure of inflation d()(ls not reillly give the worker' any-
thing more than what he was recei in~ ltefore. What B contrast it makes when 
we see Mr. Walter Reuther, the newly elected President ef the Unitec) Auto-
mobile Workers of the U.S.A .. making I:l demand not for a rise in wages but :\ 
demand on the United States Government to investigate why the United t te~ 
.teel industry is not producing mote steel than it it! producing today I There Wtt 
have an awareness of the real benefit that labour would get if industry ware 
to develop arid .. if productiorl. were to inercase. The position ill this country was 
aptly summed up by an American industrialist, who recently viedted the coun-
try. He said that. we in this country suffered from too much Henry WaHooe 
8l1d too little Henry li1ord. . . 

.From the point of view of equitable distributioT)., I approach this resolution 
from the standpoint of a emocr ~tic Socialist. It is often said that the. choice 
before IlS in this .country, and in the ,,:orld, generally. is a choioe between 
capitalism and socialism. I think that is an entirely false understanding of the 
position. The choice is not between capitalism Qnd anything else that, may 
take its plaee. The choioe is between those systems whioh aspire to re ~ 
Capitalism, ond there Ilre two distinct mlpirants to the sllceessioll to t.he dying 
economic order. One is TotnJitarian Communism aud the other is Democratio 
Socialism, IlIld it is in the light of that choice that I would judge this resolu-
tion. Now, Sir, I will not give any personal view of what the first alt,ernntive 
is. I shall read out Il few sentences from the Stutpment of Policy of the 
Sooia.list PILrty in this country itself. 'I'his is what it, say": 

"The main choice today is between Democrat.ic Socialism and Tot.&1itarian Communi$m. 
In totalitarian {lommunism, t.o which it is wrong to apply t ~ name of IIOcinliam, every ot. ~r 
but the ruling partv is suppressed; there is no opposition pllrmit,t,ed to the httl'eaucrllcy m 
power' tile t·rAde unions nre not indepenrlent orgtuli7.0.tions of the workerH hilt Allh(1r(linate 
limhR 'of the n.lJ-powerful Atatt- witit no right. to M.rike or to take a.ny othQ1" (wt.;on inde-
pendent of the Sta.tit and the ruling party. Under SlIch 'Rocia!ism'. ~ t.ntalit..1I1·inn c?m-
munism il< Bometimes ca.lled, the individual is not free and enJoys no prot.ed'on nro:nmst 
arbitrar" 10 .~ of his already rest.ricted freedom,-his job or fven hiR life. The Stitt." in 
luch a 'sYRtem acquires an unchallenged contro~ over the life. liberty Rnd haPl'ineA8 o~ i~. _b3eet. On the other hand. thanks to thl'l Single-party sYllt,em. the t t~ 8e~ ent."p,y 
ea.' of the democratic control of the community ?f worken and becomes a tool in the hand. 
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~ the rllling olique of the only party in existence. "Party leaders and leaders of industry, 
8Il'loulture and the armed forces become a Clall, apart from the ma8' of workerl, per-
petuating themselves through a sylltBm of special privil,!ge, drawing incomes far in nee .. 
of ordinary wages and rllling in WIll name of the workers but wholly beyond their coutrol." 

I::iir, a book that h:s recently ~ me to this country, called. F()rced Labour in. 
80viet RU8sia by DaHin uI).u Nicolll.eosky, gives most alarming and concluaive 
evident that in tha.t country now you hu ve a standing slave la.bour force of 10 
to 16 million people who are forced by the secret police to work in conceutra-
tion camps und who get no wages at all. '!'hat is the fint uJt.ernative befulj us. 

I welcome this statement of policy because 1 consider it awl understand 
it to ~ It categoricuJ reje(:tion of commuuism. 1 consider it, on the other hand. 
to. be an au vance towards Democratic Hocialiiiul .as tried out in CQuntrius like 
Sweden or Austnllia or New Zealand or Britaiu in our own time. Both in our 
new Constitution atld· now in this economic policy that we have framed, W(:l 

have adopted the democratic way of life. lind I jotn with Mr. Santhanam, who 
also is a believer in that way of life, ill .welcoming .this Resolution from that 
aspect. • , 

This Resolution lays down the foundation,s of ,democratic socialism in thili 
country. It aspires to equality of opportunity. It avoids monopoly, whether 
private or publiC-lind mOllopoly untler both forms is anti-national, reactionary 
and anti-social. It is, as the Honourablo Minister called it, 1\ Mixed Economy 
where Free Enterpl'iF;(' und Sblt.e Ellterprise rub s o ~ders on equal tf'rms. I 
was rery happy that the HOllourable Millister rubbed this point in and said 
that sta.te enterprise wou!d not be worth its sa:t if it were not ~e to surviyp on 
fair and equal terms the competition that would come from the free enterprise 
lector. The recent. taxation policy of 1he (tovernment of Indiu, of taxing com· 
mercial enterprises even where they are 'run by the State or municipal organisa-
tions, is au e~treme  sound policy in that light. 

Another socialistic aspect of this statement is its effort to equalize incolDe.· 
-and to avoid conceutration of wealth by means of taxation and-of social serviees. 
Most important 'of all, there is the offer to implement the partnership of labour 
.. nd capital i.n the control and profits of industry. I, Sir, feel that Hot only 
the Government but the industrialists in this country can go a long way 
further in that direction than they have done so far. I see no reason· why 1\ 
representative of the workers should not, as far as possible, fonn a member of 
the Board of Directors of every major industry in this country. , , 

8hri X. Ananthasayanam Ayyangar (l\bdras: Genersl): Certainly, heatt: 
hear . 

. Shri M. R. Masani: Lliholll' ululI/o( with capital has a. moral right t.o such 
partnership, and 1 believe it is nloug thut path ami not aloHg the path of state 
regimentation or eentrulj7.utioll thllt WP C:lill gall' economi(l democracy in this 
country. There may be differences as to tempo, but on this, the dispersal of 
economic power und a peacdul and democratic transitio,n, all major parties 
hold like views. If you read the He port of Jl1i Praka.sh 'Narain, India's Socia.-
list leader, to the recent Nasik Conference, vaH will find that he /11so stresses 
the importa.nce of following Gnnrlhtii·s idea 0'£ the di!;persu! of ('('anomie power-
forced control in (I. ri~t.  of hands II,S compared with the concentration of 
power that all-round nationnlization by the State would bring. 

Sir, if I mny be given two"minutes more, I would like to £.oucn on thG point 
of fdl'eign capital before T conclude. J think while the stlttement welromes the 
need for foreign on.pita!, as I undt.\rstand'it not enongh stress has been given toO 
the ver:v vif41 need for foreign e~itR  that we fee! in this count.ry. Our Gov-
ernmenii recently invited fI distinguished economist, Mr. Collin Clark. to this 
aountry to ,investigate 0111' posit,ion, and what, Sir, nre his findings? He is one 
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of the ~t dlst.JlIguU;!J.ct! RUt! detached economists tbnt ure available to us 
today. r~  to llun, our prc"'nL .ruttl of suvings lIS SIX to SCVlJ11 Vtlr ClJu1i 
of UUl' uutlOuui mcurno per year. ,l:Ie suys that if we do not admit a r~ 
lilllQuut of lul't!ign Capitul, ~ ,uu only incn:o.be our no.tlOnal il,eulUu uJ tjVtl or 
100X per ceu t .. ill ~en years; that is an increase that not even the most ptlssimistia 
or modest of us would be coutent with. 011 the other haud, hB poimt:i ou" Lhai! 
to get Ull IUcrease of two per cent, in our income every year, which would be .. 
satisfactory and rapid rise, We would nelJd to import. iuto our country every 
year foreigu capital of the order of our total sterling balances todaY-llot just 
Qnce, but every year you wilt have to Import the equivalent of our s~r in  
balanoes in the form of capital equipment t{) bo able to increase our national 
mcome by two per cent. in that period. -

That shows our desperate .and crying need, and 1 think .Wt1 should adopt a 
more positive and a more we1coming uttitude towards foreign capital. '1'0 be 
over-suspicious, to be over-frightened, is to show an inferiority complex. We 
have got ouroWll Government, our own State; we can afford to otlow foreign 
capital on stated terms. Of c<;>urse we should have safeguards, as stilted in 
the Resolution. But let us approaoh foreign capital in a more positive and" 
more welcoming way. Once we decide t,. give alld take from the rest of the 
world, once we deoide that we call face it on temlF; of equulity, we can shed our 

.past sense of inferiority under foreign rule and not be frightened of what foreign 
capital can do. I would therefore weloome large cred~ts from & country like 
the United Sttltes, 0 democratic cOllntry, which can afford to give us capital 

. and we with equal,self-respect. and in Il spirit of eqllRlity can aocept it, not only 
for our own good but for the common benefit of humanity. I 

To conolude, I feel that t.his statement of policy, sound 8S it is, can only 
· 'be judged in the light thq,t,. it is interpreted Rnd worked in the months I\nd 
years to come. If it is worked in a spirit of pioneering, Q spirit of expansive-
ness, a spirit of taking risks, and not in' Q spirit of restriction or of stopping peo-
ple from doing things, but rather of encouraging them to do them beoause. thi. 

·aountry is big enough and because this country is powerful enough to do with 
· all the enterprise-state and private-that it can possible have. ta6u J believe 
this Resolution will take' India many 1\ milestone along its rond to prosperity 

· and greatness. 
Prot. K. T. &bah (Bihar: General): Sir, I am thankful for the opportunity 

10 offer a few remarks 011 this Resolution before another chorus of congratula-
tions brea.ks out and it becomes epidemio in the House. I feel, Sir., that I at 
least will have to raise my voice of utter disappointment with everythinr;r t·hat 
is contained in this Resolution. As such, I hope that some indulgence would 

'be shown to me so that the saUent features and only the salient feature&, can 
'be reviewed in the light they deserve to be reviewed, and not merely iD 

· the light of expansiveness or liberalism, thnt is, the neoesJity 'for what is called 
• mixed economy. _ 

Bir. to start with .. I have had occRsion to complain before. to submit to 
you, "that on matters of this description sufficient time is not given to this 
House to thrash out properly such great and complex issues of national policy. 

~ The fate of perhaps 400 millions is to be determined by aD Industrial Policy, 
which. according to the terms of this Resolution, is to be guaranteed- for ten 
e~r8. or is supposed to remRin in force for t,eh yea·rs. And n. policy which is 

to affect the life and material welfare (If 400 millfons of people dur n~ that, ten 
years is to be disposed of by t,his Housp' ·in less than Rlhollrs, with pemap8 

· twenty-five s eR ~rs speRking. and tbp! replying MinistflJ;' probably sR.ying that 
much'is good in what has been s~id, thBt sOlllething is objectionable, some 
peOp1fl have chnngAd, something is destructive. but on the whole we win go 
albng the way we have chalked out. 
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The charge has been ma<le that 1. have changed. I, Sir, IUD only 0. llachelor 
of Arts and not that Muster of quick-chauge artistry wbich can, with equa1.-
facility lead an Imperial l'rclerence JJtHegaLLoll on' one uu,)' awl wove u. vUili:>WI:iIi 
',ludcpt!Udent ltesolutiou on another. 1 prefer j:,o adhere to my view 1:1 v.h.cb 
hp.ve been expretiscd in more thau oue iorzu er u ,ti- e~ a period o~ thirty 
.Jears. Aild I am afraid I remuin slltlicieutI,y fossilised. suthcleutly old-
fasb,ioned, sufflCienti:}'. unchanging, not to have . altered my views, notwith-
litunding all the opprobrium on -isms that ill now being shown on them. I am. 
not ashamed of these particular -isms. n~rru tions.  Gold remains gold 
whether in PH ani or in this House. 

Sir, let me not be unnecessarily lightheatted. I feel seriously disappoint-
ed in this Hesolution not only becaul:le of its sins of c.:omwlssion but a,so be-
cause of its sins of omission. Take the la.tter. There is nothing sta.Led here 
which could, to my eyes, throw even Ii single ray of bope for the ages' or years, 
to corne. We. Sir. have helird some glowing words about the material oollect-
ed by the Natioual Planning Committee. But the Nlitional llianning Com-
mittee's lists of industries which ought to be exclusively under State manage-
ment hove been grievously curtailed. The six or seven things that were pu •. 
forward by that body in regard to wbllt Rre oalled "Defelice industries" have 
also been curtailed and that too in a manner and wilh a hesitation aud 
reservation which it seems to me is a matter of great regret that the 
head of our Government. who was also the Chairman of that Planning Com-
mittee, should have subscribed to. Sir, the three items and "nly three, which, 
in this Resolution are left exclusively to State enterprise are stated therl with, 
a note of apology, with a tone of humility, which seem to me to be utterly in-
sufficient to give e"en a distant indicnHon 8S it were to the progress this COUD-
-try intendll to make in the direction 'of sooialisation on R ~mocr tic hMis . 
.' ' ~e three items seriatim, analyse their nat'Jre Rnd profit earning po:,\sibilitip8; 
and see how "advanced" this Resolution is. Firat comea the manufacture of 
arnis and ammunition .. Sir. in this fille of R world StRte being foreshudowed, iu 
this age of the United NR.tions Securit.y Council with all _ the oI'ganisation 
~ inst wllr t.ftat we are thinking of, o ~ous , the mR.nUfactllle of arms and'. 
ammullition will have no profit left in it. It is therefore highly obligillg of the 
capitalists to leave it 80 patronisingly to the State to own and "manage it ex-
clut;ively. Then we are told thnt :we shall produce and contro! Atomic Energy. 
I do not know whether they will produeA any ntomic energy soon in India; and 
even if they did whether that energy will be hBrnessen' to the product:Oll aIM' 
forwarding of social and economic welfflre of the people. Today, at any rate, 
it is in the popular mind-and J confAss in my mind also-associnted with 
destructive force. and not as a socially productive factor. But evcon supposing 
it is, within our lifetime or within the Iifet.ime of the' ~' m er genel'Rtion in tbis 
HOUSH, made 6 force for the production of new wealth nnd general goml of 
IDlUlkind, then I am e~ec  certain thnt if this mf'ntnlity 'prevnilfl. even that 
will he Mmered by the capitlt1ists, after the State haR spent UIlt,old wealth in 
preliminary resenrch. 

The IltRt, come the RailwavR.· The HAilwflYf'; todn.y Are on f·ho v(\rgf' of 
again e~ni 1'  B losing cycle 'of years. And t, ~ HCf';oh'ltion spenkR of t.he Rni1-
ways only, mind you-there i~ no ment,ion of road trAnsport, sen t.rnl1snort, air 
tllnnsport or any other linked forms ~ of t.ransnort whiroh RTfl lpft to the ~ f f't 
mercy of the cnpitalists seeking profit,. profit An.n profit only, On t, i~ hilS:", 
obvinusly. the RailwnYFI nnnnot make prnfit nr Rnv Rl1rn'ml. Tn fnl"t T Rho .. l(1 
bf'l the flrst .mvself to clR.im t,hnt t,hE' nllhliC', lltilit,v RArv:(1M sh"1l1d nf'lt hI' wrorlrPcf 
for ' r ~fit ; lind Rhould be worked for the PllrpOO;fl of renderinl" thp 'v1"Pnt,,,o;t ' r ir,~ 
possible ~nd nnt eBm thfl (!Teatest 811m111s 'OOsRih'e. On t.hnt. R~iC , ohvirm!llv. 
that which is tef. ~o the State exclusively in this e~ el"borR.t.e Rellolution 01)0 
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t;he lilduiltriai Policy of the Government is se.ected. Ilnd it c~u d not bave boen 
lelected with greatt,r care to make tltate enterprise the lilOiit o ec iou e~ 
meddlesome, losing inefficient conoern thatr could ever be imugined, btlcuuse 
the wOrst examples are left to the tltate and the best examples are stllected to 
be .reservtlu for the capitalist profit-seeker. The six cl6Sses of industriel, fliaiD, 
whIch are tll.ken over, subject to the exclusive responsibility-l hope 1 am 
correct in using the word-of the t t .te~ nd the titrate in this context repre-
sents the Central, Provinoial Ilnd State Governnlents and the municipal lind 

. other local bodies plus the tltatutory Corporation. Rvall there, the policy is 
not to take ovtlr the entire category of those industries. The policy is "new 
undel'takiugs, new units"; so that, when the better or the more productive or 
the more profitable fields have been taken up; explored, exploittld and prottlct-
eel by the State, then what is left by the capitalists, what cannot be taken up 
by them-that is to say, all the coa.l that is coarse, or all the electric power 
already used up and so on-these will be, with the greatest indulgtlllce OIl' the 
part of the Mpitalists, left to the State to develop-again, for the benefit of 
the total industry, which is of course left in the hauds of the capitalists. 

We are told, Sir, that the State reserves to itself the right to take over any 
time it thinks it proper ~  of the industries. Was it neoessBry to state this? 
Was it necessary to rub this in? It is the inherent right of a sovereign State Qt 
any time to do anything it deems right and proper for the weltare of its people. J 
think GOvernment should not! have insulted the intelligence of the House by 
stating sl}ch obvious truth and saying two Ilud two make four, unless of course 
they think that two and two ma.ke twenty-two if put together properly. If that 
is the idea, t ~n such un obvious statemtlnt as this would not be mnde, exoept 
with a purpose; ptlrhaps, to millrepresent or misinterpret the intentions of this 
Bouse. 

It has been said· mine has Leen a destrllctive eriticisIl1. ] do not know 
'whether that was a correot representation, hut thiE; ] would say, that if the 
terror of the Whip was not applied, if this House was left free to expreu itie 

·opinioll on a mutter of this kind, and jf the House also gtlts the proper 
re~ on~e from the eOllntry itsdf, MIen ~, ou r  rnaJw thifl sporting oITer t,o 
those who regard such matters as destructive: Let them not be borne away. 
Let thtlm not insist. Let them ask ~ od  to vote according td his conscience 
Aere and in all the· country, and I venture to think this ReE;olution will llotstnnd 
approvHd but condemned. (Shri Satyanarayan Sinha: Ql1estion.) It is not 
the policy that a State desiring to be progressive, a State desiring to advnnce the 
wealth of the country and wcll-being of the people should adopt in my opinion. 

Sir, we artl told that this if; a policy intended to provide equality of oppor-
'tunity. What equality of opportunity can there be., I ask, between one man 
in a race-in a mile race for example-with It handfcap of 1,600 yards in his 
favour, and his competitor who has to start; from the starting post? What 
is the "equalit,y" ni ~ in fI country between pcol--le, the vast majority of 
whom f~ not, even ODe sin!f.(' "(juare meal of the coarsest kind per day, withou. 
thought of clothing nor eilne:, i ~, ]11)1" provision for health-what equality is 
there> betwc"l1 ~s c  PC(>]":' , II!)'! t]), L'1!lhn:1::""ni1"c? '1':10 .HOTl011r11.ble 
the Finance Minifljpl" f;tMeci tlw nth"1" ,"".. 1\·\1, :11('1'(' are 41f) people 
in thi'; COllnt,rv who hetwP(:n j h(·'l1 ll:n"'· fin in r"!''''' of ~ ,  crore~. ThHt wo\oks 
out on t ~ n ~'rf ' to !'i lnkh ... l'E'r hE'(vl, und t,hc average income of an Indian 
pe'Il,,:lllt if; c~  thlln Rs. 50 a year. What equality, 1 ask" can there be 
~t m  It man who gets an incomt~ of Rfl. 50 a year and Q man' who gets an 

incomo of Rif. [) ~ a. yea.r? And thn'lC wpo prnte of such equality, 81.r, what 
flh01l ifl we think of the1l1? Sir, if" yOl1 will }1ennit me to use the phrase withou. 

·1)fience, those who a.re talking in this strain are talking with their tongue in 
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their cheeks. 'l'hey cunnot possibly mean -it sincerely or in real ea.rnustne88. 
~'o. e ntlxt the probwlIl of waYI:I u.ud means. I::lir, how are you goi.ug to estu.b.Lish 
~ u it  of opportunity? How IIJ'tI you going to bring about inereastl in produc-
tion'l lllerel1l:1l:l in production is !l.H vtlry well but to whom will go thtl bene1it 
of tillti lIJL:l'lJl1tiC:' u. i~ -~ i 1  01 eX!t:ltdlg Wta1!th, we ure told, w'!l Ollly nwan 
re-distribution of lJoverty. IHspite of the risk of bdllg regurded as ridiculous 
~d being trtll4-ttld as lUl Object of lu.ughler, 1 am prepared to say that it is much 
better to shure equally our povtlrty thun to have in the country ontl per cent. of 
0I1tl per ctlnt. rolling in woulth and not knowing what to do with it, and the reA 
noL hl1viug oven enou?h food, enough cloth IWd even the priIllary nectlssititls of 
liftl. 

Jrtr. Spe&ker: The HOI1ourable Mtllllber's timtl is up. 
Prof. X. T. Shah: 1 alll vtlry sorry. 1 would only nallltl just three points of 

oommission and omission that 1 started with. There i,s no limit on profits_ 
Inspite of all the tall talk about equality-no mention ha.s been made of any 
limitation of profit. There is a very small list of enterprises reserved. for PIe 
Sta\e. 'l'here is no definite period given within which the State should come 
into its own. Yes, there is a time-limit of ten years, after whch it is going 1(0 
be reviewed; .and if the capitalists think it so proper we may have the chance 
of getting a few 1I10re cruIllbs _ frOllJ their over-ludell table; but not vLherwise. 
May I ask, Sir, who are we, who is the present o e~ent. who is even this 
House-I say with all respect-to bind posterit] down for ten years? The 
oountry if it chooses. at the very next election it could change the whole of thi8 
Polioy. What is the use of saying that this policy is for ten years; that this 
will be a charter of exploitation for the vested interests who will take the kernel 
a.nd leave the hW'Ik t9 posterit.y. I am very 'r~', Sir, a subject like tbi .. c8nnt~t 
be discussed within ten minutes, particularly by a mall who has spent thirty 
yea.rs, to &xpound this matter, and so with deep regret I sit dOWllsaying the 
last word that I totally disapprove o'f this Hesolution. 

Prof. N. G. Ranga (Madras: General): Sir, I am glad you haVE} given me 
this opportuuity of rit,ing so soon after my Professor of Professors hRs just sa. • 

. down.· I wish to say tha.t although I would like to find myself on his side, I am 
not able to be on his side so far as this particular Resolution is concerned. My 
friend seems to forget certain realities, and I shall probably give rise to n~ er 
occRsion when my friend will n.gain start banging me just as he has been banging 
the Industries Minister for having stated that hit; earlier suggtlstions were rather 
destruetive. But I am prepared to take t,bat risk. I wish to assure my friend 
that this is not & soc.ialist House, that we have not, come into this Hous.e after 
having defeated capitalism. We have not got t.he mandate from the people_ 
First of !,lll, we have to dispose of all these capitalists, then establish socialism. 
If that is t.he position, or if that had been the position, then certainly I would 
have found myself on the side of my friend Professor Shah in condemning this 
Government. 

But lInfortulllttely, the pre !lent posit.ion is we have just got rid of imparl .. 
. !ism and that is why we find ourselves in this HOllse. WC have got to settle 

8 p. II. terms with the imperialism that is growing in this ·country. What 
is it? We have today these people. Let. the House also understand 

that t.oday what is known as t,he State is a.n infant one ann it is not I>tronger 
than aU the capitalists. and fill the hudding capitalists all put, together. It 
ftatters our vanity to go on thinking that we are 'stronger. If vou look Ilt it, to 
the very reality of it, it is not so. The police is there. What has ha.ppenecJ 
to our llolice and the snoed forces? Only the ·other day when t.he masses weul 
mad, the.. State really was not in action. Similarl, if these Pt.9ple. the capita-

'lists were to go on. It strike. what will he the position of this part,ieu1ltr novarn-
ment? What is the mandAte thnt t i~ Govern mont, hAl> got nnd' whnt. i~ the 
constitution of this "'Government? Is this Government tQday " BooiaJi'lli Govern-
'ment? It is' not. It is a nationalist Govemment. f'hatis true, everybocly . . . 
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admits it. It is a nationalist Government and then it is placed there in its 
place by ~ e Indian National ()ongro8s which has achieved freedom by deioutlllg 
imperialism and now the Indian National Congress is committed to the 
aociaiistio nationalism. It wanta to go the way of socialism. It wants -to 
achieve Gandhian socialism, but it has not yet been able to deuniitlly ddtlat 
the capita.list/i. It must first get the mandate and then say: "1 am goiug to get 
rid of .11 the induynalists of this country." 3 

An HonourAble Kember: Are you asking the ~ it ists to give to you the 
mandate? 

Prof. N. G. Banga: Now, Sir, that question is very relevant and I am glad 
that my Honourable friend is putting it. I cannot remove the capitalists al-
together. Today there is a coniiict between this Govewment and the cHl)ita-
lists;. there is a conflict between the oapitalists and the Gandhian sociulists and 
in this conflict I take this resolution 6S a definite triumph to the Gaudhil1n 
.acialista as well as socialists in this country. We are today faced with these 
capitalists who, as I said the other day, are terribly gretldy, who wish to fallow 
the dog in the manger, policy, and who do not want to allow the State to enter 
any sectpr which has been .their monoply. In these circumstances here_ is a 
resolution by which t ~ Governmei:J.t is able to assert itself, thanks to the 
leadenbip provided for it by the Indian National Congress, and suys: "Here 
.... e the industries further development of which is going to be completely ra-.ned for the State. Here are the industries which we are not going to hand 
over to private capitalists." My Honourable friend Mr. Shah will remember 
that it was not long ago that the Indian merchants as well as the British mer-
.mants m.ade a suggestion that the Indian Railways s ou ~ also be handed over 
to certain public corporations which would be under the control of Indian capital. 
Therefore it is certainly all for the good that the Government stated quite clearly 
that the Indian Railways are going to be in the possession of the Htate. Seeonq-
Iy, there are·the armaments industry. He simply said 2 and 2 make 4 ~ 2 
and 2 have come to be 4 only a few years ago, les8 than 10 ypars ago. In l"rance . 
w}l(m Leon Blum's Ministry had nat.ionll.lisen the 3rl1llJ,ment,B inc! ustry, it Ul'eat. 
ed a big furore in the whole of Europe. In England evell today it, is not COID-

pletely nationalised; in America it is not completely natiot1ll1ised lind all these 
annament manufacturers in these various countries were \))1I:v erellting this 
world foroe. Under tbese oir(lumstances is it IIl1t ~e tt i  IHI olhnrwe step (IB 

the part of our own National Government that we should come iorwnr,j nnd 
state 1we are not going to sPow this Indian cllpitRlism to poach int,() 1 i~ Tmrti-
cular field? So T consider t'hnt -policy as a step in advance. Then in rf'gnrd to 
the lR items of these various industries, the State soys: You are free; you. 
capitalists use your powerful influence-it is twe-bllt ne ert e ~ss \VI:' \,t:ep to 
ourselves the right t,o come in there, compde wit.h you to ,,1 nrt birzger ann b:r.(ger 
coneerlls with 1111 (l'1I' ~ iiit-  to dra'l' ml)'HW fl'om 0111' own ,"'on!!' 11" we]1 I\FI 
from abroad nnd compete in' other world mnrkets flwl thflt is one of t.he rensons 
why t.his Finance Minister haa ('orne to be appointfJd; othcrwiRf> Wf' could ~ 
any other Finance Minht,er. 'rhRt is why T congrntu1flten him thA other 
dRY for having sold ollr Gove':nment freely in the International mRrket and the 
credit of ollr Government hllll hf'en enhml(,!l(i" by t.hiA Hllrlo.:et, hp('l1l1SP we WAnt 
to borrow money from nbrcad; conditio ~ hnvp hCP'Tl Rtnrt-prl J'(,1'f' ~o H,,, j- it 
will hp pORRihle for n~i .n8 bo f.lltfcguflrd themselves a,nd fit! against thpmAelves; 
foreign cnpita'illts m ~  "ill be flowing here. Now the Innian c it 'i~ts liko· 
Birla and Bnjaj and all thf''!!e Pf'OT?"f' will hAye t,o comnete wit]' our OWII, ln 1ian 
Oovernmpnt inor=the fc/eign m tr et,~ fl)r cnpit,[ll f!OI)O" __ for stA/'1 nno f,..,. techn!c'll 
equipment nnd -~11 the relit of it. HlIt who will he "hlp t,o Rf nr~ ,,11 fh"FlP :,,,1 1111 _ 
tl'ietJ? No"",, lE't m" Ronr'.lrable frif'ntl. Mr. ~  r.n-f'perAte with 0111' own Oov-
41rD1D8D\ In trying' to pllltlt',te successfully with tbe privl'l'te nit. is ~ IIno "x-
ploit the 18 item. to auoh an extent that it will be impossible for Jwii" 
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eapitalism to grow to their full stature in this country. My fear is not that the 
l.11UuW capitausm is strollg as it is. My fear and my regret is tl1at 
Indian capitalism is growing stronger and stronger every day. I WllJlt to arrest 
Shell" growth and here is a Magna Charta for me and my oolleagues in thia 
Indian Goverument to prevent the further growth of the politicaJ and economio 
puwer of Indian capitalism. To that exteut, Sir, I take it also as a step ill 
advanoe. 

So many people are fascinated by large-.oale industrie •• , I am prepared to. 
make a sort of concession to the extent that I 'oannot help having these large-
acale industries. I would like to have the State coming in as a major partner, 
d lIot ·the only partner. Hut as far it .is possible, 1 would like 
to decent,ralise ollr industries and diffuse them. It is is not going to 
help. Therefore decentralization of industries is much better and what are 
ille advantages of deoentralization of industries? One is that you prevent the 
ooncentration of power and to that extent you prevent the growth of the capita-
list and a]so the power of their own opponent, but an ally on the other side with 
them as against us there is the organized proletariat' who are today arid every 
day threatening us with strikes, going slow and sit in strikes and sJI the rest of 
it. Therefore, I would like to have deoentralization of industries and that can 
be added under this chnpter here on cottage industries. Is that not a good 
thing? Of course, my Honourable friend, lIr Shan doee not like cottage in-
dustries. We have alwaya been at loggerheads over this particular matter; he 
regards that as a sort of fossil. I believe in the authority of Mahatma Gandhi; 
he bt'lieve!-\ in eentrnl'zlltion; I believe in decentralization; he believes in 
congregation of power; I believe in decentralization of power and democrati-
zation of power. 

Prof. It. T. Shah:' I have -never said that I believe in over-centralization of 
power. 

Prof. X. G. Ranga: What else is the meaning when he develops his biaB for 
large-scule industry'! I only paraphrase it and nothing more, not exactly t.1le 
word that I have taken from his mouth, but I can olaim to be a very good 
atudent of his books. . 

' '~n, Sir, leaving l\lr. Shah Bside, there is the other point. These cottage 
industries are going to be developed. I am glad, t;ir, at long last, the GOTern-
Dlent 8S well ns the workers have to realize the importance of the cottage in-
dustries. Through cottage industries we can make the fullest possible use ()f 
whitt is known us mun capital or labour capital. India. is too full of it and rich 
in labour capita\. It has great resources and these untapped mines of resources. 
have not been utilised today. They have got to be organised and they can bp-
i> "'1 • 7,·1 Iwlll']' l.h!'O"p-h (loopemtivf) org-m:zation. That is where T ROllllde(\ a 
(Iote of cnution to the Finance Minister that he should not give a.ny scope for 
theRe capitalists to give their help. On the other hand they should develop what 
it, known 8S the National Cottage Industries Finflnce Corporation and help i.hese 
IlE'o'f)lp t.o dt'velon their own ro-orcrntive organisation and provide us with all 
the (10nRllmer goo(hl. One point more. Air. I i~ree with my Honourable friend 
~ r. RIlTlthsutlm when he snid that there shou'd be created money. but I a.p. 
pnrtic11lnrly anx:otls that this created money sllould never be allowed to be 
ut~ i er1 by Bny private industry at all. 

It oll'1'ht to be utilised only for p\lhlic and productive purposes by publio 
('(I,.norRf.ions or State enterprises. But t.ho.t does not mean that Sta.te enter-
rri'lp IIholllrl confine itself to rreat.ed money alone. There is, however, one 
~~ ''''er of crentf'd money Imd that is that it puts too much money in the hands 
of t.hA people while oonlumer goods are not being created; to that extent t e~ 
"-;'1 hfl An infla.HofIBry ttndency. For that reason I suggest th,t Govemment 
alWl Rhou'd be willing w go into the loan ml\rket. borrow 88 much money "$ 
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possible aud bring . ou~ this deflationary tendency so as to enable Ooverll-
ment to develop its own industries . 

. Lastly, to return to my Honourable friend-PrOf. Shah, my difficulty ia 0111T 
thIS. 1 Hill prepared to nationQ.iise everything todllty if I call be assured that .t 
will be efficiellt, that the people who will be running it are trained, t ~ they 
have got the public spirit and can be honest, can be trusted .and can be con-
trolled. What has ha.ppened in the recent past? Before the war I was myself 
a very grea.t enthusiast of all these controls and aU the rest of it. During the 
war we have had our bitter experiences and I have been Olle of the first advo-
~ tes in asking for a decontrol poTIcy. But that does not mean that I do ~ 
want the State to come in our wa.y in oontrolling this a.nd that industry. But 
let MIG Sk,t·· ~t so be sufficiently armed and developed and civiliRed. In our 
State today, so far as our own service.s are concerned, they are not sufficiently 
eivilised; they are barbarIC-in Shri Ramnarayan Singh'l senae of taking l:ribn-
corrupt, fond of too much power and looking down upon the masses and keep-
Ing them down and suppressing them also.. All that has to be changed and our 
aervices have to become social services. And when will they become so? The 
Honourable Minister said he is going to take steps; that is also a great step in 
advance. Till today America hQ not any such servioe. England has not deve-
loped very muoh yet. She haa nationalised her coal mines and nationalised 
various other industries; but. how is shE' running these industries? She ia 
obliged. to run them with the very same managers and managing directors who 
used to run them as ca.pita.1istic enterprises. And tha.t is why production in 
England hll.8 not been looking up just as well 88 was expeoted by our own 
friends toe I,abour Millisters in that country. I do admit that nationalisation 
in tha.t country hBB been a grea.t boon; but in OUl' country also it will be an 
equally great boon if only we were to come to a deoision with regard to not only 
tlw necessary funds but also the necessary skill and the reliable administrBtiv8 
fltll.ff. 

The other thing is this. There are our own masses; are they sufficiently or-
ganised? My Honourable friend livea in Bombay. Once J asked him, "Why 
don't you go into the villages like myself Bnd help me in the kisan movement?" 
lie said, "Rnnga, I will be dead if I go there." That is the difficulty; it is the 
duty of all of us and aU the rest of us in the country to go to the people, orglmise 
them and help them, so th&t it will be possible for them to control the civil 
.ervices. Today our masses are not able to control the civil services. If Oil 
the top of it we are going to increase their number twice or three or four 
times and give them all this power and so much of concentration of power, does 
anybody think that it will be possible for our masses to save themselves from 
this ro in~~ octopus in the civil services on the administrative side and on the 
economic side? 

An Honourab'e Member: Establish i ~ Soviets. 
Prof. N. G. R.anga: That is why there shou1d be cottage industri£l.s; that is 

.... hy there should be diffusion of industries: that is why there should be de-
centraIifHl.tion of power; flTlrl thnt· is why I say thAt this Government ha.s to be 
strengthened in every r.n~f i e m:mner so ~. it will be f.lOBstble for us, when 
we go back to t,he electomte. Dflxt time., to t.pl] t.hem. "'Hrre iR the Government 
of India. policy for the lwxt two years. We hllvP been obliged to come to thil 
compromise with In'linn capii.alism. rejm-enatt'.] ca.pitulil:;m or anyhow re-

. Burgent oapitaliRm in this country. We are not satisfied with this compromise; 
we want to get much more power for our own Stn.te and for our, own adminis-
tration. Therefore give UK the neM8sary strength. Also orgRTliae yourself, 10 
that when we j!0 bRck to thf'l Government, when we form a Ministry R~6in and 
when f We launch this new acheme for new enterpriReFl and ~o-o' .'9r ti e enter-
priseB', it will be possible to control these people; help us and cO-Opel'B!.e with .,S in controlling thA civil, servioes ... 
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~ir, that is lily view with regard to this Resolution and 1 want the House • 

aupport this Resolution. 

Slui lthlUldubhai X. Desai (Bombay: Ueue,ral): !::)ir, 1 have no htlsitatloll 
in iiving my support to tbe illuustrial po1i(:y that has betlll laid btdore thiS 
HOUl.e by Honourable tbe Miuister ior the lnuuitry. I am golug to disousa 
5hilll iu ~ t frOUl a 'e is~c aud ma.tter.oi·fact point of view. We know that 
~e standard of liviug in this country is very low. It has been st~ted thai! our 
resources ure. illexhuu&tible but they have not bee!!. manned or caualised to 
improve the stallduro of liviug. We ha.ve to judge .l/his policy from the poin" 
of view of whtlthcr th" policy that has been la.id dOWll in general terms will 
help us ill achieving ourobjectivtl. Ai Q hard trade unionist who has worked 
among o~ ' during the past generation, I have no hesitation in Baying that 
.this policy iii calculated, if properly translattld into action, to tlxpand our l,ro-
duc~ion, both industrial ~nd agricultural. u~ I should like to sound a not,. 
Qf warning that the manoeuvring and technique of the capitalist class will 
mO"f'e heavell and earth in order to aee tiliat the policy t'hat Government haa laid 
before us may not be put into concrete form. Therefore I'would judge thi8 
policy, as far as the gtlneral aspect of it is concerned when it will be e"I,' 
eretised. ~ e  though sound, the proper time for judging it will come whc;n 
during the next ten yeara Government will bring before thil House 8t ~ tor  
legislatioll as far as theBe particular 18 industries kept for private enter ri~f.~ 
are concerned. We bllve to see whether the nextJ ten years, which is the perl,.a 
of iranBition, are being uiililed to IUpport and to strengthen the present cnpi 
talistic order which is certainly an order of exploitatiun, or whether stepe uro 
being taken gradual!)" fa take away the power which they at present enjoy m 
this country. If during the next year or two this House is called upon to 
consider the reF'ulation and control of these 18 industri.es with - a viE'W t(\ ABe 
thatJ every increased ur~it of production will go either to ameliorate the oondi-
iion of la.bour in industry or the common man in the oountry, and Jlot even an 
iota of share ill that increru;ed production shall go to thE' already fAt rich clas8. 
In this connection I will suggestl to Government that the maximum ennling 
.houid be as laid down in the economic policy of the Congress, Us .. ~,  and 
not more, ill the cas€' of any individua.l. And while regulating and controlling 
these 18 industries it must be laid down that the int'ome of an individual 
should be brought down 1Jo Rs. 2.000. At the same time the earning and 
inoome of the 10wefi1t man should be raised to Rs. 100. It may be nsked how 
that mOMY is going to come and how these Commodities and services are to be 
mode availablE' to the common mM in the conn try. As I have sta&d, for any 
increllRe in production which this policy ill expected t.a bring about it musl! be 
laid down very clearly that the present profifls, dividends and commisllions 
which are being i~n to t.he rich people should be drastieallv curtailed hy law. 
[f the policy 8S laid down by the Government is to be translated itlto action, no 
time ill to be lost, and as ea.rly as possible the Government musii give to the 
nation r"o.lIy an indication of the concre1ie steps that it' ill going to take I 
8SS11l'e this Honse on beblllf '.)f organized labour-and I do represent her", Sir, 
the largest na.tioD!ll organization of labour. the Indian National Trnde ("nion 
Congress-that it does give, and it will give its full Sllpport to the policy which 
has just now been lai[l !!own in general tenus. Bull the amount of enthusiBBm, 
frhp, nm,)unt of impE1tus wfll be proportiona.l to the ooncrete ~e s thatl will be 
taken in the near future. It hRR been 8llated that it is a greati move RDd • 
phenomf'nal move to mal:e a worker a partner in industry. I do l'.)ti atta.eb 
mllch imp<"l'tan('p to Tlartne1'8hip 11.11 far &8 the IIha.ring of profits ill onncf'lmed 
In the gene1'll1 nafionnl fntel'ests. The worker doos not require onlv If, Tn"t.erial 
inilllcf'mpnt, to "lit in hill beloit for the oountrv. 'frp requiNlII t o ~ o om  
impdllFl. HI" m '~t be mAde to feel ll!af he worke for the intierellt of his 

• 
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c.ount.l·Y : ~ .~ ~ works tor t.l!.e interes~ of hili neighbour who iii nojj employed 
in the industry: thlit he works Lor himself also, but. tb.at whatever lUore work 
ia e ec~d from him is not expected only for the capitalists. And i.1 he is 1Iliide 
t.J feel th!l.t any increased wor.\( that" he has to put in will go to r is~ the geuera.\ 
atanJard of living in the co uutry , he will willingly give that share. Aud let rna 
a&y it very fru ukly , that up till now tnat pSYChOlOgy does not exist. In order 
to create thl1t psychology, the dividends, the profi.ts, the commissions and aUI 
undaluaud gains that a. manufa.cturer is taking require to be severely checked 
and curt!l.iled. 1 do not say that immediately to-morrow worning YOIl will 
brmg . ou~ this condition. What I feel is that every stt.p tnken durirg the 
next few years should go towards tha.t end. It is true, Sir, that the countlJ 
is not goiLlg to get its economic freedom or economic liberty and creat.e a 
aociety wluch is free of exploitation, political or social. tomorrow. We mus' 
'8 1i~e, .i ', aud evel), trade unionist who worlts with labour from day to day 

does realize, that we are not building a State here in this country only, nor are 
We building K Sta.te entirely 011 vacuum. We have to take into considsration 
the prnctical &IIrect. which are before the country. 

About pine months back we came out of a ~ of theoretical "isms" thai 
had been preached to this country. WH are here face to face with the concrete 
problems. How aTe those concrete problems going to "be solved: the prob}(ln18 
of production, the problems of the standard of living, the problem of ..,du01ltioD 
and the problems of creating a s c o o~  in the common man that the oountl'J 
belongs to him and not to the few rich people" 

' ' 'refor~. Sir, I have suggested that, while giving my wholehe&rted' 
.upport in general terms to the policy that has been laid down. the time cer-
taiul'y will ('orne when this polioy will be translated into legislative m~o.sure  
before this House. and accorcting to mt' that should be done during the neD 
ai][ months. We cannot afford to wait. Steps shouold be taken to bring 
down the high incomes that inrlividuals in this country are earning by exploit-
ing TJeople. I1nd the goal should be, as I have sfl.ict. to bring down during' the 
next tl"D yeorl'l the earnings of those who are earning- InkhR anrl lakhs of rnncea 
to 8 monthly income of Rs. 2.{)()(J. and at the R m~ timp raising up thp. Rtnnrlllrd' 
of thl) worker. whether hA works in the fip.ld or ffl('torv, to Rs. 100. There 
IhouM not b(> t,his wi(le !!aD hf'twef'n the ;nC'ome of the IOWE:'st paid n'l1n and" 
the Ilig-hest pal! individuol in t,he country. 

One very important part in the policy is in regard to the indlJstrill1 reI .. " 
tions that should exist between capital and labour. The industrial rela-
t.ions ore not harJPY today. They are not conducive to better production. A. 
a matter of fact thi"l hriugR about 8 Cllrtnilment I)f prorluctinll. whether inten-
tional or unintentlOnal. Therefore. Sir. the Work committees, the .produf'ltion 
eommitt"es nTld other comrnittp.ell t,hat· Ilre enviRnged lInrlf'r this flohl;;' require-
to he immedil\tely put into E:'ffect, and the worker. I\S I hove qtsted (,8rlier, 
IIhonJrl be made to fl>el that hp. is not only R ('o-shar"r in t,he profit.R. hut thl16 
be' is really P oo-owner in industry: he is' a co-servant of thp. Clommllnity nlong 
with the manufactllrer. nn,1 it. i~ fnr the community to see tha.t these servon" 
of the community are lookpd after by it. . 

WhAt have we got in societv? Tn the Roci"ty which wP. envislI.ge We hBve 
master-Rervnnts by turns. The ppRRnnt in a WRy if! 9. mA'Iter AS the COll-
.. um ~r of the industrifll prnduCltinn. nnti hI' i~ also A Rervllnt in hill own tllrn R' 
a pmrll1el'r nn(l in thp SAme manner R wnrkpr ill A11I0 a mnlltpr.Rf'lrVnnt. All a 
mattp.T of fgct. thflt is n,p e~t WAv to 1on1, lit t,hifl nTohlpm It!'! this cOllMption i. 
e8 c11111t.e~ to 1ea(l us qll;(lklv t.o I"o-,ml>r"t·:vp c"'mmonwp,,1f;h. 

With theBe words, I commend the resolution to the acceptance of the-
HOUle. 
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Snrimati Renuka Ray (West. Bengal: Venera I) ; M,r.Speaker, different 8ec-· 

,{'iOllli uf t,he CUUllllUIHt'y. who viuw from o.u.ft.;rent angles, the problems of 
lluwUn-UUlio.lllg, will 1 dlil.l.k a.U agree iu wdculll,ng Oil' the purt of voverlUnana 
au outliue 01 ILs inuubtl'w.l pOlicy, the lack of wbich hus wready hud sorne bad 
rcpel'uuDsiuHI:i. Thitl woming thu 1l0llUlll'uble the ludutltriell Mllliswr made • 
very doquuuL e~c  u.ud rightly gave 1.1 wumillg by calling attt;ntion to OUl' 
bueli waru cOlilhioll aud tht! iuudulllfmtal need ior unit.y alllong ull sectiona and 
clu{jseli of the COIl lIn unit,y , for a Joint l'tlJduction drive if, India is to take her 
plac'lJ umonglit other COU11Ll'ies, and also if ecolJomic freedom is to he re i ~d. 
whicll alone can i ~ politicu.l liberty Rny significance. 

lAt thi. stage Mr. Speaker vacated.the Chair, which was then occupied b1l 
JJhri K. t)antharwm (ono of the PI£nei of Ohairmen)] 

tiir, I fully ",ndorse the Government'li policy of emphasising the need for 
increaliillg the natiollll.l dividend firS1/, of inc.reasing production in illdustry lind 
agr1Cultlll'e so t.hat measures for equitable distribution, can bring Ilbout a mini-
mum 01 welfare Il.nd a milJimum of stl.lndard of living for the common mlln ill ... 
this country. Much Hli some of u~ would like nationalisatioJl, I do think that 
at the present stnge of our economic development, we caD have a wholesale 
nationalisation of industry. But after saying this, Sir, I havs alsothil to 
say that Government, probably due to some real difficulties like folli. 
standards of production and lack of proper and adequate administrative ma-
'chiner:v. have t~en far too CIlutiOIlS. I have some suggestions to offer which I 
llOpe the Honourable ·Minister for Industry and S.upply will take into ronsidel'-
ation. It is only by taking risks that we can eventually emerge trlumphan •. 

In the first ~t . Sir, I think that aircraft manufacture and shipbuildm, 
which are &0 very vita.l IIJld so much allied to the problem of defence ahouN 
'be i,hE' exclusive monopoly of the State and should not be left, even ior a shari 
period, in tQe hands of private enterprise. It, is a well known fBet, not oul1 
'bere, but throughout the world, that those who control the basic and key ill-
·dustries sway the destinies of nations. If we allow theae industries whioh 
arc AO olosely' allied to defence f.o be left, even for a short period of time, in the 
'hands of privatE- enterprise. I am afraid it will be dangerous and frHught with 
'?ery seriolls consequences, which we may not be able to rectify later. 

Then. Sir. turning to coal, it is basic to all other industries. 1 \lou)cI 
personally like that it. should be completelY na.tionalised. Apart from that, J 
do not think that the history of the coal industry in India haa shown that 
private enterprise has been very lucoeasful in regard to production. It is • 
well known fact that: there have been uneconomic running of many coal-tleld8 
with the result that here has been a good deal of wastage. Partioularly ba 
regard to first grade coal, of which we POSS!;!SS a limited quantity, there is uf1 
~e t need for atrict control. This resolution !lays that the Coal Fields Com-
mittee's recommendation will be taken into eODsiderat.ion in A genernl WRy. t 
'hope that tho Honourable Minister will clarify the point as to whether un. 
meMs that an autonomous coal board will be !let up. If Government feel 
"hat they cann·)t po!lsibly nationalise coal production immedinfiely. then there 
should nt lel1st be no dell\y in setting up an autonomous CaRl Board, with • 
'Yiew to complete nati.onalisation of the industry after, slly. aboull ten yeal'l. 

'l'urnillg then t() some of the indm;tries in the next cA,tegory, like Air an. 
~e  Transport, Heavy chemicals, Minerals and Industries related to dtlfenoe, 

I do fet'} that; jf thr.y ca.nnot be put in c .te~or.  one they I!hould ct)rtllinly be 
plaoed at least in category two. For the time being, such industries AS 40 
~ ist may be o ~d to continue in privat.e hands. . but new ventures ahoul. 
be taken over by the State. This will help an all out produdion drive. 
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Sir, u.s 1 havt! it t~d before, I am fully a.live to, the difficultieli that face 
Oovernmeuti and o e ~ iutlaliiltic We may be, we have got to be rract.ical and. 
it is not possible, under the preaunt circwnstaDcel to briug into force all the 
*!lings that we would like. 

1 wn glad, Sir tha.t the Stat.e haa decided that new venturel WIll beaoma 
a state mOllopoly and ouly the exilting induatriea in category ~ o will continUi 
for aome time in private hands. 1 also welcome lihe Government's policy re-
prdiug the uUUlagement of Sta.te enterprise through publiC' corporations. Thia 
I think will co ter c~ a.gainat the factor that the Government ddmini ~r ti'f'. 
machwcl'Y iii nOli suitable or adequate for the task. 

TheIl, f:\ir, the Honourable Minister mentioned today the question of tram-
ed personnel. It, is oi course one of the greatelt difficulties with which we 
are ced-- ~ which has exert:ised the minds of every. type of Conferenoe re-
lated to nation buildiQg, that il held in this country. But I want to make on .. 
small point about this. The other day when the Education Confere c~ wu 
held in Now Delhi the Education Minister of Madras pointed out-and I think 
with ROme justification-that very often trained personnel, either trained in thi. 
collIltr.v, or trained abroad. call not find suitable employment. n i. hardl7 
lMIOels8ry for me to Bay that Government, both in the Centre &nd in .he pro-
.inces should ~ vigilant to see t.hat trained human material of t.t.is nat'llre 
• Hot wasted and its services fire utilised by the State to the utmost advant-
age, for state enterprisel. 

I'he Resolutioll Bays that Government will keep its inherent right to a('quire 
undertakings i.n the public interest. Now, this is rather vague.. In the fir~t 
place, this statement occurs alter the category two industries, Doea j, apply 
only to categories one and two indllstiries. or to all industries'! I for myaelf 
feel that it is t ~ inherent right of the ,s.tate to take over any industry for the 
mllttcr of that in the public interest, Then. Sir, there is Mother pl'lint whir.h 
I h"Vf' to make. In case an undertaking fails to carry out regulations and fail. 
deliherately and contiinuoully to carry out the proviBionB of lsbolll' '~'1 n.ti n. 
then the State Bhould have thp ri~ t to take over such an underflRking helong-
Ing to &11 the cnt~ i f . Such & provir;ion. T tihink, will have a SI'.llltary effec' 
on ind ~tri .1  as f> whole. 

S.ir, I am very glad t ~ the resolution hal emphasi8ed the need for the 
development of cottag(.; and small scale industries through the .nethod of co-
operatives. I hop,' thii will be implemented with the help of the Provincial, 
Governments as early al possible, Apnrt from other considerations, this IS the 
oBly way out at present for increasing production, when we have 80 many diffi-
oulties in getting the requisite machinery and the tra.ined personnel require4 
for large scale industriea. The resolution also endorses the Industries Conference 
resolution regarding a fair share of wages to labour' and a fair share of 
profits . to industry reaerve for expansion e C~ .  the equal diviaio. 
of profits ~t een capital and labour. I would like to endors9 what my 
HonourabTe friend Mr. Khandubbai Desai said about the psycholo!!,ical effect to 
be creltw) amongst labour and capital and not only amongst labour and c ~ it  
but in t~ e country as a whole, that it' is not merely a u~stion of profits for 
ODe sectIon of the oommunity or the other that is of fnndamAntal imporlance. 
Labour. I t.hink would be willing to Jielp in raising the general standards for the 
Gommon nIan. Rnd £he capitnliRt must be made to reBlise the urgent TlI!f'd for 
the ume outlook if pti.vate enterprise is to continue. However I Cullv endorse 
thBt profib; of incustry should be shared between labour and eBpital f'l'lun1Jy. 
But the sliding scale for instance should be made in such a way thafJ profitfl fol' 
labour de not fall below a certnin sfltndard. r hope that it' mean. that balto 
wages will nob be in any way otJeoted. 
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'rheu there ia the question of dividend cont.rol. I think that the former 

arrllu"emeut by which control of dividends was effected by taxation was much 
better from jilia poiut of view of equitable distributipn than the idea of havill, 
1egi!ltati· .. e control. I hope that. the Honourable Minister will oonaidar thia. 

In r~s rd to foreigll capital I agree with what hus been said in the reporil 
but 1 dJ hope that a perCilntage will be fixed in regard to fOl'eign inteJ;6sts in 
the country, becaul;6 this will hllip the Government itsulf, i1 difficulties ariae 
later. . 

'1'he falling rates of production have naturally been a cuuse of ala.rm for the 
Govermnent, as I have said hefore, I hope that the outline of the industrial 
o iC'~' will make a great change in th:s regard. 

A weat deal of emphasis has been laid in regard to the responsmility of 
IAbol1r. I am glad that the Honourable Minister also mentioned the responsl. 
bility of (·npitn!. I think thAt at the present there has been a good deal of 
manipulation of share markets ill this country. I think the Honourable 
FiuRn('e ~fi ter also did say' so~et in  to this effect sometime RgO during 
f.hp blldgnL that t.hE.·n seems to be a 1I0ri of black-mail in regard to this. For 
installt'Sl. the industrial policy is being disCltIl;sed today and so a few dllYI! ~o 
the Rharp markets went down. It seems too spectacular to be true. J do 
fe~1 thnt it iF; high time that. the capitalh;ts realise that the days of l{lth oentury 
Cllpitnlism nre over. that the days of huge profitf; are over and they will Jlot 

f'ce~d in this way to force the hands of Government. I think tha.t if there il 
fiml and effedive hundling in this matter we shall soon find that capital is not 
10 shy ana that there need be no alann nhollt falling st,Bndards of production. 
It iR quite true th'lt labour too must realise its responsibility but 1 claim t,hel 
:"l.ghts Rnrl r~R onsi i ities go together ann it is only if we give to labour minJ-
mllm standa.rds alld give them education. that we can really '~ ect from 
IlIbol1r Rn adequnt', realisation of it,s respomdbilitiel. 

J have !laid already that I endone the report in it. outline, provided the 
ehangetll I havt< mentioned are included. I nope the Honourable Minister and 
the Government, will take t,hese matters which I have placed before them into 
ClOlISidtlratiOlI and altpr their policy accordingly. I hope that we shall huve a 
new ~rt  in which production will go up and we !lhall be able to have equitable 
di!;trihution in rudin, so that economic freedom becomes a reality for eVflry 
eitir;en. -

Dr. B. V. KeBur (U. P.: General): Sir, today we have heard the indul-
trial policy out i ~d b.y the Honourable Minister. But it is no use denying the 
fnct that the declaration a6 olltlined yesterday hal not had a, very enthusiastio 
NCEption at· the hnnd" of the public. No doubt that the industrial and eapi-
tR i~t world hfll; given II. kino of reserved welcome but the> public does no' 
app£'l\r to have welcomed it very much. S.o much so that I would not be far 
r' 1~ in sl\;VirT):r that the public is a litHe disquieted about certain aspects of 

th" poliC'y dc'clared b:: the Hon(mrahle Minister. Personally I confess that I 
accept the ne()lllration though with B certain amount of reluctance. I do no. 
agree with the Millister "bout the reasons thllt he hns givAP for this policy. The 
reason why T cousider myself forced to some extent to Q.(lcept this policy i~ a 
confession nf fll.ill1l'e on our part and T melm to say on the part of the Govern-
ment And the nntioll'll movement whieh hl\s brou!!ht abollt this Government 
intn 'in~ to create 1\11 organisation for taking oVAr or for nationalising or 
locinpsing Ollr indust.ry. I -find that with the hMt will in thE' worM we are 
nnt Able "t th;,; moment to tnke over all the mator indllstries that we wonld 
IikP to. T pprc;onnllv believe that nat,ionnliRnt,ion or Roeialisntion 
a", mT fri~nr  Prof. 'Ahnh savs. mm;t be 011r aim. Rllt we elo no~ 
hl\,." th", t·Mhnicnl competence. neither the economic or ni~ tion neCPtllflllu'Y 
for tn dn~ it. nver nnrl al! I!I1!'h T Bm pJ'Mticsllv o i e~ t.o c(lnfel!l! tha.t thf!re itll 
no n+hpJ' !Tn hut fo BIlow nrivat" in~ 1str  to cOntinue but undpl' very g1'eat vip,i-
tan!'!'! (In the part. of thl!" Oovl!"rnment. 13\111 II.!! I ",aid. T Ilceept thiA policv wIth . . 
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l'tllUcLaul:ll UUu tllu-. Ul'llll>l> ~ to gl YC cmphasis uu this o ~C~, that is the 
irw.wlIg of a cOUJ l'etcllt ptlrl>oll11el a.ud t.l1e Croa.Iii.Oll of I.L cOlw.uit.tetl or till orgl4-
llliiatwu fur takmg ove1' tlltltlC iUuulltrles us !loon as pOIisiblo. Though ~ ~ <lov-
crm.uOllt iii dou~ \vhat iii pol;liibltl III trying to get t.he techllicuJ Vl:l"I:iOlllll.ll, 1 
ltlui tlltJre Iii no uverall plaullillg I.Llld wllelili we take ~t up ill a planneu way we 
IU·tl lIot likely to lIotilUU compe!iCllce in suiliciently ohort time to it ~ ovt;r aU 
uur lllajor iudWitries. 

1 would like to draw the attention of the Honourable Minister for Industriea 
that it is necessary to try to dispel jile impr.tl$sion that appears ,to be prestlut iu 
tile public miud that muny of the concessIOns given in the declu.ratiou of indus-
trial policy to iudutltria.lists a.od to capital are due to a. kiud of presl:iUre Or what 
might bo called by some people, 1Io kind of blackmail. l'robably twa illlpreaaioa 
is wrong but it is there. It is there becauatl notwithsta.oding the fnct that we 
ha.ve declarud always that industries must be controlled, that .thay must be re-
gulat.ed-uud yesterday the Honoura.ble MiBister declared that /l. category of in-
dUl:itries are going to btl directed under strict Govemmenj) regulation-.uptill 
now the Government has not done anything. I am ta.lking of the Oovernmtn' 
that was before and the Government that haa come into being and ~ e  have 
done not in~ to try to regulate and control what I would call the ltnti-natiouru 
activitil's of 80me .of our major ind 8~es. I would ask the Honourable 
Minister to tell me what has been done to control the anti-national activitie8 of 
the textile industry during and after the war and even now, 'fhe industry aa 
a whole hlt8 rpfu8ed to co-operate in a 8incere and honest way with our national 
needs and with what I would call eVfln' the requests of Government. Thi. hal 
-certainly created in the public mind a feeling that Government is more tha. 
kind in regard to the egoistic needs or the 8elfish interests of the industrialists. 
I think i.t is neoessary for the GOI'CJ'llment, to try to take a.way this itnl,rcssiOD 
from the public mind 81 soon a. possible. I do not ngroc with my Honourable 
friend Mr. Masani when he .aid that both ca.pit 1\1 HlHl labour are on trial: 1 
con8ider that by t tin~ \hil policy Bnd trying to bring it into ISl\tion it is the 
o eri .n ~nt whinh is going to bt:: on tria.l. It is going to be on trial in80far .. 

the public will watch with vigilance whether thp Government is going to take 
Itrong aotion against those elements, more especiajly the capitalists who will 
tr)' to evade whntf'ver 1 e~umtion8 might be put on paper and thereby confirm 
the feeling of the public.J;hst what went on before when all Borte of regulationl 
were on pa.per but were never carried out, will continue today also. 'rherefore 
r ".-ouJd lubmit to the Honourable Minister that it is necessa.ry that Govern-
fOPllt should more t,ban ever ha.e -n-ry great 8trictme88 in dealing wit,h those 
·elementa ", .. biclt win try to nuUffy in practice .t~ er policy thf! Oovem-
ment want. to follow. I would uk the onour . ~ MiniAt,erthat thill legiti-
mate complaint of the public and thll Imprealion which ill prevaiUng has to be 
~f f ned. 

I would not try to go Into the de!aU. or into the ... arious aBpectl'l of the 
queBtion that have been raised here. Many of the Bpealtf'l!'R who have BTlolten 
before me have drawn the attention of the 'Honoul'able MiniBter ond the House 
to these. I would request title Honoura.ble Minister to see tha.t whatever 
plans Government futs into pracMce, the force!! of no.mono.lisation and the 
foreeB of locialiBAtion Bhall loon come into suc~ !!hape tha.t very Boon, in a few 
yeBJ'B, we can rea1i:r.e our dream of in~ aU our ma.jor indul!ltrieB nationaliBed. 

Shrl .Tw&1& Prasad Srlvastava (U.P.: General): Sir, 1 nBe to plaoe before the 
HOlIFIe the point of view of the much maligned and much abYAed CIB!!1I of capi-
tlllists and ir.dustria.listll. r owe no apology for doing BO as ! feel thflt. the 
indu!!tria.list And the capitalist have mBde no mean Mntribution foowRrds the 
adVRnClAment of ·this COllntl"V. (An. Honourable Member). ·OllMtion'). Sir !m&-
gine . what the country Would have been if we did noti han "Til'" in tbe 
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eountry. It was 'rata who started the fi ' ~ cotton mill in India and he brought 
.he cotton mill industry to this country. 1 do not wish to say that the plan 
which has just been pluced before the House ia olle-sided, but I will SRy tha.t 
i, is unduly biassed aguinst the cnpituliBt. And judging from t.he sl'eeche. 
wbic:h Lave be(;lll made here this afternoon I feel that the capitlllist is in the 
dock. I WIIS talkillg to an American friend of mine who asked me as to wh7 
in India the capitalist was regarded as a. crimiual while in m ~ric  they re· 
garded capitalists as J!utriots-bigger patriots, Sir, than the politicians. 

'l'he main question is that ill the interest of the country we have got to 
-atep up production. We can have no peace in the COUlltry unless we produoe 
more. 'Produce or pt!rish' should be our slognn. The question then is how 
this ill to be dOlle. We have got to examine carefully the bottlenecks which 
.are impeding pl'oducf.ioll. 'I'his matter was gone into at some length hy the 
Industries Conference which was called by my onour~ e friend the ini3~ 
for Industries; am! I am lal'gely in agreement with the decisions reached at 
-that Conferencl'. 

First of all. the main difficulty these d ~ is tr n1~ ort. I see my Honour-
able friend the RflilwlI,Y Minister 'Rmiling at me. But production these day. is 
greatly impeded ~' the lack of transport. facilities. I am .aure t~ f  my 
Honourable friend the Railway Minister ia alive to the need of Improvmg the 
railways, because unless we have facilities of transport no industry in the 
.. un try can thrive. 

'fhe next bottleneck is the labour unrest. A great deal haa been laid -
to how ~ improve matters ill that direction. So .far as the capitalists are 
«>ncernedthey have loyally carried out all the l.bour la91S. (An Honou,..&Z. 
)I,mb",. 'No'.) I say it with all the emphasil a_ my command. There i8 ~ 
-one case in which they have flouted the decisions of the Labour Tt-ib\IDals or the 
labour conciliation machinery. But I can give you several casell in ",hiola 
labour h8s just ignorerl the decisions if they did not suit it. The main dim· 
-oulty about labour is that it is not organised in the trade union sense. There 
i. too much of politics in labour matters, and labour does not realize ita re ... 
ponsibilitit>s. No Government can deal wit·h labour unless labour iuelf .ub-
mite to disoipline; alld this dis('iplinE', I sa.y, can only be brought about if we 
bave strong trade unions which can control labour. In that cue the Oovem-
ment can deal with those Unions ond any decisions reached will be uceeI, ... a 
and implement,ed bv those Unions. During the war, I do not know the 
reason. but labour appeared to he doing extraordinarily well. There W"I no 
discontent amoup'flt them; their production was much more than what it it to-
day; and there wert> no di!!putes. They eamed more although the ratel ", 
wages Rre Inl')m now. ",What ill the realon. Sir? The rellson is that thoy do 
not do the work. They hllve ~ot a feeling that they shOUld get money for 
doing no work. that they CMl take the law into thpir OWl) hR.nds Anti d,.fy til. 
authorities. TIM is a IIE'riOIl" mn.tter and I heR of the Rouse !)ot to t~81 ff 
lightly. 

'I'liming h' the question of shnring of profits I do not unden;t'l.lld what • 
im i~ tiom  of Mlat aTe. Will the lnbour shlll'!'! thA ]OS8(1S IIlso? If they are 
to he nrtner~. as it. has been stat,!'!ti they would he. then they must 1I1so thare 
the Joslles. (Intemlptionl . 

• r. Oha1rman: The Honourable Member shou1d be nlloweti to sav what he 
likes. . • 

Sir J'wata Prasad Srivastava: It would be very unjust, Sir, if in one 1f1f1r 
there are profits, labnur get,s nWllv with !'iO per cent. of the profit,s. and nerl 
yeal' when there Itre e~ labour does not corne in t<l share the burden. 
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An Honourable Kember: Who pays? 
'SJr Jwala Pruad Brtvaatava: Sir, the question to my mind is that labour 

must be paid Ildequately, treated well and housed well, but the7 
•• P. •• cannot become partners in business, whether the business is run bl 

Governmont or by privloLte enterprise 
&ir, the next difficulty ,about production is shortage of raw l:J.&.teriaia and 

the difficulty of 1l1'OCllriug thew. 'l'his too has buell dealt with ill the Indus-
tries COllfere.n:.:e aud 1 aUI sure Government is aware of it. 

'l'ben, Sir, 1l110thcr serious difficult.y is the shortage of technical personnel. 
We have u. paucity of them iu the country, Ilud at the moment Ilt least, we 
caWlot import foreign expertti. 

Sir, the ot ~r lloint which is affecting production is the absence of law and. 
order in mally place!;. 'rhis is no fault of the Industries Minister. T)1is ii a 
thing which 1 hope would improve in due course. -

'l'hen. Sir, the bigges! bottle·neck of all is the taxation structure of th. 
country. Sir, 1 an. not exuggerating matters when 1 say that. it i .. not possi-
ble to secure ('spital these days for /lny industry. You Cllnnot thodse days float 
a company of even Rs. 5 lakhs. Shares never stood so low as, they do toda7 
for a number of years, a.nd even gilt.edged go,{ermnent loan stands at 97. Sir, 
if the money merket is like that, it is, I Bay, a. portent of which we ought to 
take heed. and Sir, only two years hack industries here were booming, the 
money market was easy, the country was over.flowing with oapital, a number 
of schemeE had been conceived and were in process of. being exe.:luLed. Mos' 
of them have been dropped now, and we are just Howat a stand-still. 

Sir, in regard to taxation I would likp to mnke a slJgp:estion. It is no ule 
Oovernwent ar.suming that t.his or that scale of taxat.ion is suitable. I sugge!!. 
that a committee of expertA should be set up which can examine RlId report on 
the taxation which should be imposed on industry, due rf'gnrd being had to 
6be capitll.t requirements of industry 

Then, Sir. the next bottle· neck is that we ha·va lost many of our market. 
and 80me of the other markets we cannot get to because of railway and other 
transport difficulties. Sir, 1 refer particularly to the Pak:sto.n lTlarketli. The7 
were very useful to indust.ry in these parts. Take the cose of lOugn.r. We 
lent about 30 l't'!' cent. of our sugar t,o Pn.kistnn. that export has stopped, and 
... ·.1riStSll is importing sugar from outside. I feel t.hab at the end of this year 
tbere wi!! be surplus sugar ill the Indian Union factories. 

Sir. in regard to thA long. term plan, the main ,difficulty is that of securing 
capital goods. 1 am sure the Government is aware t!tflt neither the U.B.A. 
!lOr U.K. nor Rny other country is nnxious to give. us capital goods. While' we 
are bArgaining about thn sterling brtlallces. we are losing- the pro!';pect of getting 
capital goods. and ! would suggest, Sir, thaf) strong effortF; should he mude to 
make surp of certain u ntiti~s of capital goods required for \he rle·lclopmen. 
of the cOllntr.v. . 

Then J wOlllO lik", that as BOon AS it may he. the Government Rhollld eorne 
out with its ddni e~ plan which will be worked out fiR promised in this resnlu-
tion. Sir. I't one time we thollght, Vf'ry WAil of the 1'ntfl·nirlB Plan, and Wft 
thougbtl thMi was best fitted for the requirements of the country. 

Prof. N. O. Ranga: Who iR that 'we" 
Sir Jw&la Prasad l!1'ivlltava: We all. the oountry. 
Prof. If. G. Rang.: No, 
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8dr .Twala Prasad Srivastava: We would like t,o know what hus happened iIe 

that plan a.nd whether the present Government approves of it in lOme det&ila -
aob. 

Prof. Jr. G. Ranga: We do not. 
Sir .Twala prasad Srivaetava: ~ir, 1 lun glud the Industries inis~r has cata-

logued industries to be run by Govemment and those to be run by prIvate e~ter. 
prise, but, Sir, I feel that it is very difficult to make a hard and fast c .ssifi~
tion because it may hp thut a textile mill in OIle part of the country. may re ~re 
to be started by the Government it.st:!lf, beca.usl'l there .are no pr:vate ~rt es 
ready to take it up. I think, Sir, that the/ca!1e of each mdustry WIll reqllJre te . 
be decided on its own ~t erits. 

With regard to foreign capital, I entirtlly agree with the ~01ic  laid d~ n ~1 
.he Government. But, Sir, in case we are not able to raise the cl\lntul lU 
India we should not be shv of securing it from abroad. The l.pod that will 
result to thc country will t;e far greater than the Hentim(>nta.l objeotions to 
which the Government have reff'ITcd. Tbere is no doubt about it that we 
neeel large amounts· of money Rnn no Finance Minister ean find t ~t mnney. I' 
wHl not take up more of your time. I hope the Government will very BooD 
eom~ out with the details of tbeir scheme so that public confidence Dlay be 
relforfld. 

The Honourable Pandit .TawaharlalJrehru (Prime Minister and Leader of the 
House): Sir, I must apologise to the House for not having bef'n present here 
throughout this debate, but some times the claims of other work are heavy. I 
would have liked to have been here throughout because I am vastly interested' 
in this subject and I should have liked t.o hear what members have suid. I 
understand that many of the members have commended this Resolution and 
tpoken in praise of it or in satisfaction of it at least, that some have not liked it 
and that some have disliked it intensely. I am glad of that difference of opinion, 
and I am sorry if any of the HOllollt"tlblo Melllbm-s sbo\llcl feel that he should 
suppress his own opinion on such a vital matter because of Borne Whip or Borne 
other direction of the Party executive. 

I have myself been concerned with the theoretical aspects of planning for a· 
fairly-considerable time. I realise that there is a great deal of difference between 
the theory of it and the pmctice of it; as in almost everything in life. t,he theory 
is full of poetry as, if I ma.y SRY 80, was the Elpeech of my Honourable colleague, 
the Mover of the Resolution. but when We cmne nown to applying thnt poetry 
all manner of difficultie!! crop up. Nonnally there would be tbose diiflfmlt,iel! but 
88 we are situated today, with the peculiar Elituation of India after all that haB 
happened in the QourBe of the IRRt seven or eight months, one has to be very 
careful of what step one might tAkp which might not injure the existing- st,ructure 
too much. There haR heen destrllrtion Bnrl inillry enongh and certainly I ('.on-
~es  to this Rou.se t ~ T Itm not, hrnvEl un(l g"RIIAnt enollgh' to go about 'destroy-
mF}' milch more: I thmk there il'l room lor rlel'ltrtlction in Tndin RtilJ of many 
thmgs-they WIll no rloubt hRve to he removed; nevertheless, there is a wav of 
approach. Are we ~in  t~ Adopt the eOIll'Se of hRving a eleanl!late or ' e~ in~ 
away almost everythmg so that we might have the pleasllre of writing anew, 
without anything eIRe being written on thA.t slate? That seemR t,o be on (,RSY W9.y 
of doing thing!'!, though perhRpR there never hUR heen a clean slat.e eVf>1l . wheD 
people imagined thA.t thp,re was going to be a. clean slate. •. 

Nevertheless, there CRn be more or less a clean Rlate; I will not MY that one 
should ~f ~er try for thll.t clean Rlnte. But one has to think of eRch cOllntry and 
its condItIOn at the time and see which is the preferable course, which invol.-.-
Jalser dangers. It seems t{l me thllt in the state of affairs in the world tad ... ,. 
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. and in India, ally attempt to have what might be called a clean slate, that i. 
to suy a sweeping away of all that \ . .: lllwe got, would certainly not bring pr<?-

'vass nearer but might delay it trem\ilndousl.y, which fill' from bringJng eeOllOIlno 
progress may put us politically so far back that the economic aspect itieU mq 
be delayed tremendously. We cannot separate these two things. We have 

.gone through big politicoJ upheavals and cataclysms and if in our attempt to get 
something that we liked, to go forward one step in Olle direction we lose a {t;:w 
steps in another. then in the balance we have lost, not gained. Thereforll, the 
altemativ(' to that clean slate is to try- to rub out here and there tc. !Vi.rite (IQ it, 
gradually to replace the writing on the whole slate-not very gradually, 1 hope, 
but neverthele.ss not with a great mellsure oj' neRtruction flHd strain. May be I 
have been affected by recent events, but more and more 1 have felt that it i. 
1Vl'Ong to destroy something that is pl'oduci-ng or doing good. It takes a long 
time to build and it does not take very long to destroy, so that if this House and 
this country thinks that we should proceed ahead in a constructive spirit. much 
more than in a destructive spirit. then that approllch necessarily hRS to be 

. different.. What your idealtl may be is another maUer, but even in the realiza-
tion of those ideals do you think that the easiest way of approach will be a clean 
sweep and then starting anew, or to replace as rapidly as pcssible and 8S fas' 
as you can with your available resources and material, the tlxistinl>{ structure 
with a new one? I have no doubt in mv mind that We have to change this 

. existing structure snd as rapidly as possible. 
I WaR listening to the Honourable Member who just spoke before me; 1 wu 

';listening to his laments of the burdens that are put on mdustry, of taxatKlD and 
of this and that. The fact, of the matter is thllt that lament is based on a cer-
tain view of the world which I fear cannot possibly come back. I am not think-
ing in idea.listic terms but just practical terms; you cannot have it baok. There 
. ~ going to be greater burden.s on industry because the dtate itself is burdened 
so much with its social problems; it has to solve them or oease to be a socia' 
State, .and if it just becomes a police State then it cease,B to be and some other 
State takes its place. It ~s to face its problems, and if it Is to do that it mud 
necessarily get the wherewithal to faee those problems, and the burden on indus-
try or the Uke becomes .greater and greater. In fatlt, not because you think or I 
.ronk or anybody thinks, but inevitably the trend of events is to make the State 
more and more the organiser of constructive industry etc. a.nd not the private 
capitalist or any other person. That is jU8t quite inevitable so far as loan see 
objectively. I do not rule out entirely the profit motive; I do not know how 
long it will last in e. smaner senile, but in the larger sense of the term it will 
Clome more and more into confliot with the new sense of the social state. The.. 
eonflict. will go on and one must sun'iTe. and it is clear that the State wm sur-
'five, not that group WhlCh represents in its pure essence the profit motive in 
industry. That is an inevitable development. How are you to faoe tha' 
de'felopment? Are you then again to try to aecelerate it a8 many of liS would 
like to do, because quite apart from the economic aspect, the expert Rs e~t, we 

. have arrived at anotherst.age which I trust every sensitive man feels Ic.mewhat, 
a psyohological view of looking at t in~. That iA that sensitive people canl!ot 
put up easily today with the vast gap between human beings, the distanoe 
between them, the difference between them, the Jack (11 opportunities on the one 
tide Rnd the waste on the other . .... 

It seems so vulgar, and vulgarity is the worst thing that a country or indivi-
~u  should support. We are arriving at It stage which is beyond it. It Was not, 
If I may say 80, vulgar 50 or 100 years ago. Although the profit motive Wal 
funetioning very strongly and Itlthough there WBS probnhl.v grefl,ter u erin~ 
Jihen. nevertbelels. the approach was different. Perhalls the sense of social 
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values was different. But, in the context of the world today, it i. becomins in-
creasingly' not only a wrong thing from the economic point of view but II. u ~ 
ihing from any sensitive point of view. 80, t ~ose cha.nges are Dound to come. 

How then, are you going to bring about those' changes? As I said, I would 
much rather. bring them about without deliberate destruction. and obstruction, 
because the destruction and obllt.ruction, whatewr the futUre may bring after 
them, they undoubtedly lead to a. stoppage of-growth at preseut. They SliOP pro-
duction. 'l'hey stop e t - rodu~in~ .wtIVitlOS. One has tne satiJiiactlon of. 
beipg able to do something afterwards more rapidly, no doubt, but It is not such 
a certain thing that afterwards you will be able to do it 80 rapidly. One has to 
compromise, therefore,· much. Although I hate the word compromise in this 
context or in any context, one has linlply to do it, if one does not run away with 
lOme kind of notion in one'. head without thinking ~ out it. 

That brings us to a transitional Iltage of economy. Call it what you like-
"mixeg economy" or anything else. It brings us to doing things in sucb a way 
as continually to add to the wealth of the zountry and to add not only to the· 
wealth of the country as a whole but to the distribution of that wealtb in the 
country and gradually alTive at a stage when the centre of gravity of the whole 
ecor.orny has shifted the other way. Now, I rather doubt myself whether it is 
possible, without a conBict or without repeated conBiets, to bring about these . 
changes quite peaoefully, because people. who are used to possessing cert~in 
vested interests Or certain ideas do not easily aecept new ideas and nobody like. 
to give up what he has got; at least no groups like it; individuals sometimes do. 
These conBicts are continually arising, but the point is that even those conflicta. 
are rather foolish conBicts, if I may say so, because those conBicts cannot stop 
the trend of events. They may delay and in delaying the result is probably 
that those who hold on to thClse vested interests get even B worse bargain at the 
end. 

Now, there is another aspect which I should like the House to consider and 
thnt is this. It is an odd thing that mBny of OUr most ardent revolutionariei 
who think in terms of an idealistic world are quite extraordinarily conservative 
in their scientific approach to the world's problems. If I may explain myself, 
I have used the word "scientific" in its narrow sense. Most of our friendR-
Socialists Or the Communists-continually think in terms of production remain-
ing as it is in the technique of production, Tn the methods of production. OJ 
oourse, they will not admit that. They will say: "No. It is chnnging." But 
nevertheless, they hase their programme.s more or less on R static world Rnd not 
on a continually changing world with new methods of proollct,ioll. new terhllique 
of production etc. They think in termR, for instnnce, ot changing the !nn(l sys-
tern. Perfectly right, bpc/tuSfl the funrlamentnl thing iF! the feuctnl Innd R,Vstem 
.hou1ci go before you build another society. So fRr quite riE!ht; chungI' t.he Innd 
Iystem. They think in terms of acquiring industries. because a socin i~t eCo-
nomy meRnR that big industries or even all of them should be owned by the 
State. Well. quite good. Rut they do not think so much ill tl'rms of the vnc;t 
changes in productive methods t,hRt are coming about, which may rf'nder t ~ 
present industrial 8ppnr8tllR or even the mpthods RAoptf'n in th" f'.n\tivf)t;;(ln (If 
the lAnd completel:v obsolescent and obsolflte. Thl':V f;!lV: "Whv ilon't, you 
Require this or thAt" spend vast Rum~ 01 money over !leqninn!! tH""Fl wh;"h lire 
90 per cent obsolete. In faet. from the point of ViflW of tf' ~ no o ' 'n  lIi1vnnM, 
it may well be 8 complete WRRt.e of money to Rcqllire obc;(llete mnc;,hinprv. fllc-
toties Rnd other things thAt mBV he thnre. Jt;8 true that t,hpv !lrf' lI!1pt111 C:rl on~ 
u new f&etories and new teohnoJogiefll methods are not Jntml111cpil. IInil If vou' 
have a vaat quantity of money and reSOllrlleB. oertainty acquire them Rn~ !rO • 

• 
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. ahtlad with other things. .But 1t you have limited resources, then the mai.a 
'hing to do is not to go about thinKing in terms of the static technology, bu, of 

-ehanging technology; tb.lnAing III terms of the ~t te acqUlrlng the new processes. 
ille new changes, and not so muen of tine old, t3xeepr. tram tne pomr. of VIew of 
.he old coming in the way, when the oid obstructs, when the old hampers )'OUT 

.' plallning and progI'tlss. -

Now, obviously, constituted as We are in India, we have not got unlimited 
resources. We have to think hard where to get the money; how to get the 
money; how to get the other re.sourctls-technical and other-. If so, there haa 

· ~ be a certain kind of priority about what work we do. .1~ en if you start acquir. 
,ing things,-euppose we decide to acquire a large number of industries-and 
you pass this Resolution; I am quite sure when we work it out, actually in prao • 
• ce. it will take a good deal of time to take them one by one. However rapidly 
you may do it, it takes a little time, unless of course it is by the process of the 
"clean slate" where you sweep the old thing away and build a new one on it. 
Therefore, even if Y..0u think of doing that, you have to think in terms of priori. 

· ties: which industry first, which service first, etc.; one after the other; pro·dd. 
· the money; provide the organisation; provide the technical personnel etc. etc. 
So it takes time. Much more 80 when you have to think in terms of additional 

-industry and new industry, new schemes plus old schemes. You have to think 
.in terms of priorities: whish must come first. I have no doubt in my mind that 
priority for the State enterprises must be in terms of new things as far 8S pout. 

tble unless the old thing comes in the "ay. 
I attach the greatest importance today to, let us lay. the great river Talley 

::projects and schemea that have been framed, the firs' one of which, the Damodar 
Valley Bcheme, has passed through this Legillature and others a.re coming soon. 
I think they are far more important than almost all your existing indultries. 
Here is somethinS' new that you are building out of nothing; new land brought 

'into cultivation, many new thing!!, which you are creating out of the enonnoul 
power produced out of the river valley project. Now, I want thMJ to be com· 

-pletely State·controlled, but run, as is stated in this Resolution, on the model 
. of a. Public Corporation. I do hope that that Public Corporation that is going 
to be established is not going to be a Departmentally run organisation, but 
either wholly or more or le$& &I an independent brganisation. I do hope that it 
ill not going to be run by people who ha.ve· worked in the ruts ,of the Depari-
ment&. but by persona of vieion, push and drive; not people who write on 6lel 
but who do the work. Now, regarding these VaAt river valley Ichemel, of whia)a 
yon hRve got enonnous ones. all the resources of India are not enough to push 
them through quickly. Am I going to allow those to remain undone and delay 

·them nno think in tenns of acquiring a trlUTlway system or liomething eh,d here 
and there? Let the tramway system be acquired, if you like;. but I do not "'lIInt 
to give first priority tn the tramway system or some such thing. 

Now. in this R ~o tion which has been rInced before you, vanous listf! are 
/!:iven-list No.1. No. 2 ol;n.--·as to whnt Government. proposes to do and hit. 
done. 'rhf're tlW(',' ri\','r d ·~' ~·roi 'ds nrr mentioned rather eaRull'lly. ]!Jut 
remember whnt t ~d , 1~u  mention ml1nnr;. 

H means that th(> ~trtt ' is undert i ~ vast enterpriReR all over the country 
which will govern the industry of tlliR country nnd all your 8cquiRition and the 
rei'lt. will he flecon(larv and minor. The.se river vollev systems are controlled f)y 
the Rtnt .. and they will Mntrot the economy and industry of the country eom· 
pletely. Tf you get a. grip of all these things, then the proCPlRIl becomes ew1fter. 
hut ~ wp !!iml'1.v lay down rather fancy IIchemes then we never come to ~  

-with IIny particular part of ft. then really we 8re not a(!vancing at all exoept Oil 
-paper and in theory. Th"erefore from th'e poetry of l'nthet' ~e planning'tn the 
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.air. we have to come down to the prose of the statement. Because it il a. prosaio 
statement, there is very liUTe p6btry 1D it except the poetry of my Honourable 
,friend who made the speech at the beginning. It is definitely a. pro.saic state-
.ment; it is meant to be a prosaic statement; the House knows it is not difficul* 
to put in fine flourishes of language in Q resolution of this kind which would have 
sounded so nice for the public and wnich would without conveying any oommit.-
ment have pleased the ~ r and the eye and produced a general impression hoW 
fino we are. Well, we have very deliberately not done 80, because we wanted 
to make it a prosaic statement of what we think we ought to cIo and we can do 
in the relatively near future and how far we can do it. How much we cannot 
do depends upon this House and a multitude of factors, but at any rate this is a 
thing which is meant to be done, not a thing which is meant to be flourished 
about as a kind of election programme before the public . • 

The tempo will depend on so many factol'J. I mentioned thele river valle7 
Bchemes, because I attach the greatest importance to them. Now suppose the 
Damodar Valley scheme is a thundering success, that is a bigger thing from the 
:State's point of view, the industrialization point of view and others than the-
fact that this House has passed half a. dozen other schemes which are not fWl'''' 
tioning. So it IS the first steps that count, the first t in~, if we start an i;',· 

-d.uBtry under State auspices; let us make itl a. thorough"suocesB instead of solng 
to acquire this and that and making a mess of many things. Of course, onCe you 
have laid a good foundation, i. will be easy for you to go ahead. 

Now it is obvious that this Government or this House may pa.s thiB reso}I· 
tion, may lay down the periods of time as to what will happen 5 or 10 Or !'; 
years hence, but the fact of the matter is that we are living in an age of er~' 
swift ch8nge and transition and nobody can guarantee what will happen and 
when it will happen; nobody can guarantee whether there will be war or peace 
and nobody can guarantee what will happen even if there is peace because things 
·change rapidly in India. We have lived during the last eight months on the 
verge of rapid change and very undesirable and unhealthy change in many res-
pects. Nevertheless when we say 10 years, we mean it, that is &S we see 
'things at, pre!lent.-and we say 10 years becauee so far as we can ~ee, the State's 
hands will be completely full. It is not merely to give an assuraMe, although 
We wish to give an assurance to all working industries so that they may be [lble 
to function propprly, but fundamentally We have got enough to do and we want 
to do it thoroughly; but, whether r give 8n assurance or the House gives it. ulti-
mqtel:v events will determine the pace. Events may go laster or slower; even. 
may break up our economy or something may happen. not only that, but Q 
'hundred and one things may happes. 

When we Are told-and I suppose it is & fact-that capital is shy and it does 
'not come in, that We cannot get Mpitaf for private ind ~tr  or public loans. etc., 
it is a fact. WeH. that too I imagine is due more to these changing conditions 
than to anything that we might do or anybody else might not do. For tllis the 
industrialist or capitali!!t himself will have to choose whether he ill too wary and 
too afraid of putting his capital or whether if he is then well IIond good. If noti 
·others will put in other way.. It is obvious that the country cannot stand by. 
"FJther we ,nve " fair field and a fair chance to the indul!trialillt to go ahead with 
& certR.in domain nnd if hp does not, we go ahead and we cannot 8M things mfa-
'm n ~ed or not managed becauRe he ill afraid thn.t he won't get enough profit or 
IOmethinl? that might harmen. The people cannot WAit. We give a lair chance, 
a fair field and a fair p,:otH. and if he dOm! not do all t.hat, .omebody ell'1e hns to 
,do It; there cannot be n. VRCuum. Alllo if any industries are mismnn ~ed. notl 
'managed properly, slowed down or dopped, etc., agair1 we have i;o consider 
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what to do with that inuustry, because the day of industry, simply stopping, 
DOt. fUllctioning, because somebody misbehaves, either an e;uploj'er or labour 
and the whole cOOUIlunity suffering, is gradually passing. The commu.u.ity can-
DOt afford to uo that; the community must see that it gIVes a fair deal to labou!', 
thut is a different matter. Therefore in this, resolution a great deal has been said' 
about it and that is perhaps one of the most important parts of the Resolution 

. i.e. regarding councils and committees, because unless you give a oompletely 
fair deal you cannot come down with a heavy hand in ease of misbehaviour. 
After that you may have people still misbehaving, so that I would like this 
House to consider this Resolution in this context. I have not touched on the-
various subjects which might be added or subtracted. ] have no doubt if the 
House sat down, it could perhaps here and there make some changes in it, but I 
do submit that the fundamental approach of this #tatement is the only ri~ t. 
approach and the only practical approach at the preseut time nnd therefore J 
hope the House will adopt it. 

Mr. Buuain Imam (Biha.r: Muslim): Mr. Chairman. I am very glad to fol. 
low after the Prime Minister. The old revolutionary spirit which gUided him is 
still alive, and although the cares of office hali dimmed it down, at times it 
burst out with the same fire'as it used to do in the old dAYS. The industrial 
policy of B country is really meant for aohieviftg certain ends. The end as des-
cribed in this Resolution is to increase the productive capacity as well a8 the' 
national dividend. We have to see whether the methodR which havp bpen otiont-
ed do fulfil tbese desirable ends. 1 am sorry to finrl thnt the tielitil!rah is ~o. 
any nSllrer than it WAS hefore this announcement. The capital has R rHHcly fired 
ita thunder bolt and we have heard Sir J. p, BrivaAt,'va explaining t ~ ilidulI-
tri i~t's point of view on this porcy. The labour hos also hacl it,R RAy. but ths 
poor (lonsmnC'1' who hal to bear all the burden. is mostly absent from th& 
seueml discu.sion •. 

Labour is out to have 8S much money 4S it can get, ~i1 it  wnnts ns much, 
• profit 8S it can gather, and the Finance Minister wiUlts to huve RS much taxa-

tion as he can. But where is all this to come from? It is ufter <111 the consumer-
who pays, and the cOIlsumer's income incre8ses dS the uRtionll1 incolJle hcreR'!-
es, The consumer cllnnot remKin B cOnsumer without t'lIrning 8<'1111' tUng. He 
is a consumer in one sense and he is Rlso an eHrning m"nlb!:'r or worker or n pp.r-
son en~ ed in the acquisition of wealth. I therefore ur'l!' that Wl" IIIUSt re~nr  
this thing from that point of view, whether the scheme n~ propolln"erl by Gov-
ernmeut will increase the nfltional wealth or not. I re'!l""t to flnrl thnt mn '~ 
neceSR9rv it.emll hnve bel'n left Ollt of t i~ Htntement; for instan('p., among the 
controlleti intilllltries thpre i!l no mentinn of what Gover''''Tl,n,t propn!'p. to rio 
with t,he mnn:u:;illg Rgencv BYRtpm. 1t j" An tnnovntio'1 whjnh Wnfll dn i~ r1 in 
J n(lin bv the Rritil'lh ~on 'em8 in order to ppmetrnte t.hpir hnH on t,he ~n ntr . 
ThRt. !'yst,em hAS t.o go if any s~ eme for rlirection of cApi,t,n1 nt' for incref1 i ~ 
prodl1ction ill to SlIccrrrl, WhRt hRfll1ens t(vi"y ;" thAt, c ·,,.~ ,011'' ' ~R  nrt fTPt; 

an:vthiM! in profits. the compnnv mR·V rf'mst.er IO!lsl'll!, h"t the tn nf m~ n,!pT1('Y 
flrm nevpT' loses. The m nn in~ ag'!'n"v !IReel to bl'! f",.,.,.,n,.Iv ,o 1n ~ T''''"R""'", 
then it developed into firm~, . nnr'l now it, hM r'll'vplonpf! i·,t" P":VRt,P lirYlitpll i~
bilit;v coml'rmies; anr'l WI" hRve the e'll'Rmplp "f n,.~i '' H .. .,~r· .... nn ~-  1\1'"-:+',, 
F,.,.n'l, Pllblic limit,ed in i~  compRniP!!, Whnt iR th" an"''''' b h""I"'''' 'I t '''~ 
i ~ thh;? Sr>me of mv RonollT'nb'p frien':!l! ~nf t r,RPer"';nn", 0'1 om ,fflaiRI" and' 

8lti rl thnt. hecAuse of t.he ., ~i 'i .. nc:v nf (lnvpmment. o~r .'  .. nrl their (,n",l1". 
t.ions Anti nn~-tn in  prnnPTlRitj"R: we 'CAnnot w(')rk t,h""n ''' t'~''R T rp"p", 
t Rtr, Rr~e. Tf the InrlinTl nAtion cnnnot nr"rlll(lp mpn (If RH'itv "n" l;""Pllt,,, to 
r'," ~ s husinesR we havt> "'0 hUlline",C! t(l h" ,,..... Whn+ i~ +hr> ".",,,1 "f ''IV;'''' • 
(hv'"mment which is flO ,IRviRh to t.he f ~ Rt ' m'f'R11Cr ~ , "'hI'!D thl\t hU1'f'nn-
(.1"aCy i. 80 bad that it cannot be replaced? Or. i' it ill! nrt .0 bBd AS it is painted. 
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there should be some one to stand up for it. It is wrong that people who are 
not able to defend themselves should be attacked here every day in ,SeaRon and 
out of season, and no concrete stepR Rhould he taken to stop this rot if there is & 
rot. I do not say there is no rot, hilt J ~u  thut, it if-; lIot beyond our'Capncity to: 
atop it. 

Then again every industry that has been taken lip by GOV61'I1lliellt halO been. 
taken aloDg with its executive. There iR the Bombay Telephone Company 'and 
there is also the Calcutta. Telephone Company. These were taken up by Govern. 
ment, but it did not mean that all the officials employecf'there were turned out 
and new officers from the Secretariat .sent ill to take charge. What happened in 
the case of the B. N. Railway, the lateRt railway that we aeqllired? What hap· 
pened in the case of the B. H. & C. I. Railway? These two railways Were ac. 
quired only three or four yeurs Ilgo. When you take up allY industry YOII take iii 
up along with all its permanent officials. Therefore to Bay that taking up t,he.se 
iudustries is impossible because we have not got the trl1ined personnel has n~ 
menning. But J conoede the greater point which the Prime Minister made out 
that our resources being limited we should conserve and invest our m t~  to the 
beRt advantage of the country. Necessarily it follows that if we wish to preserve 
the present system we must mend it. There are two things; either ypu eud it or 
:V0ll mend it. We have decided not to end it and so we must mend it; and it is 
in this sense -that I appeal to Government that when they next issue their 
,whem!l for the 18 industries enumerated here they will do something r.oncrete, 
drnRtic Hnd effective. 

Another thing I will sa.y beIore I conclude. I consider that labour in India. 
has not behaverl well towards Government. The hands of Government for na-
tionaliRation woulrl have been strengthened if labour had behaved properly in 
the nntionalised ('oncerns. We had the example of the South Indian Railway; 
even today we hHve the example of the Government employees in Cillcutta. If 
Government employees behave towards the State in the same rough manner as 
they do towards private capita.lists, the case for nationaIisation becomes very 
weak. Government is a national concern; it is India which is concerned and it 
is not thiF; or that particular Government with which we are dealing. If in the 
intereRt of the prosperity of Indilt every bne is not willing to eontribute hiR own 
mite,-whether it it; capital, labour or Government,-India will not rise; and it 
'is for the rise of India. that We must all work. 

8mi M. Ananthasaya.nam Ayya.uga.r: Sir, the Honourable Uinister referred 
to me as II. consumer, otherwise I would not have stood up at almost the fag-end 
of the day und tried to encroach upon your time when I know as It COllsumer 
myself that I would be anxiolls to take not one cup but two ClipS of tea. Sir, 
both cnpital .and labour forget that there is an employer or employers and that is 
the commumty; unless he pUJ'('hafle!'l the goodR that are produced or minted out 
from the factorieR both the employer!; on t,he one side, however rich they may 
be, und labour on the other side, would huve to go stll1'ving. I have with great 
pleallure listened 'to all the criticisms that hayp been made on the Statement of 
Policy enunciated by Government. Ther!' WUR thl' prpyiOllR (tovernment which 
was avowecUy for absolute capitalism as RlICh. Even tht!y stnrted in 194!) enun. 
ciating a plan, Either following that or in anticipation of that the capitaliRtR of 
this conntry Rtarted with a plan, a 15,000 crore plat!. Many other plnnR have 
come in. After this Government took charge it was neceRsarv tostll.te what 
policy they are going to adopt. wbat plan they arc going to ~ e Rnd what pro-
gramme they are going'to ennnciate so that the plan mnv be effective the policy 
may be given due Joree and due weight. Sir. T claim for thiR Stat,ement, of 
Policy that it is a. r/i.'ldmark in the hisrory of the economio life of "this count'ry. I 
do not agree with rl.;,V socialist friends here; r am in ~ heart of hearts t\R goott 
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a socialist as any of my socialist friends here. 1 myself come from a very poor 
family and 1 "'till stand for ~ e oores~ of the poor in this country. My HonoUl-
able friend Prof. Bhah aud others are still doubting whether this does not COn-
tain the el>sential st ~ds of a sociulist economy; witb the cooptmJ.tiou of ull sec-
tions of this House it will grow into 14 huge btmyan tree a.nd cover the entire 
econolllil' structure of this l:ountry. 'rill now we starter! with private enter-
ris~ a,S the 8ummum bonum of eXistence. Ally One who ~ ou t of oooperative 

or .:ollective entelPrise wa.s pooh.poohed. 1'he a.ge of oapita.lism in "'estern 
coulltrie,s hus gone but it still contmues to eXIst in thilO country. This is the firlll 
time that we have defi'"nitdy enunciated that defence industries and key indus-
tries sha.lt be both owned and managed by the Btate. The field for private enter-
prise is llarrowed down and limited. That d~m .rc tion has been laid down; I 
prima faoie all these industries must belong to the State and be managed by the 
State. In regard to the others some field has been left for private enterprise. 
Now and then my friends are a little too impatient. Are we in a position to 
take up all these industries straightaway? I also like that they should be taken 
up now but which is the more important of the two ~  We Hre technically taking 
away those industries that are I3tate concerns and producing in those factories 
those goods which we f 1'~ Ilhort of. We cannot get t.hem from foreign countries 
find therefore We have to produoe. That is the consideration which weighed 
with Government in demarcating certain items. The field is there, both cate-
gory No.1 and category No.2 alttlOugh both belong f() category No.2. These in. 
dUJ';tries must betllken by the State and owned IlDd managed by the State; and 
out. of them three mdustries str i ~  belong to the State. Tho railways 
are a State concern, the armament factories are State COnoerns. 

So far IlS the others are concerned. it has been laid down that steel, ship-
building, iron, aeroplanes, etc., etc., must be the concern ot the State. It is 
-only the other day thtlt the Honourable t:he Prime Minister went to Vizage.-
patam lind .~nc~ ,d the rirst "hlP made :n India, ~ e 'f the ... Jala U sha" . In 
other cOllntries which have improved their industries, and which are ranking /\8 

the top-most indllstrialiserl countries in the world, it is eusy t,o switch ove!' from 
one work to another, as in the case of the United ){ingdom. Even there they 
have not done so much. So we will t·llke time. WI' do not wnnt to disturb the 
economy of this country. We Rtand for 11 socialist ceonomy in this country. 
'Gradually the field for private enterprise will be narrower Hno narrower. Isn't it 
that this statement of policy hilS made the worker, who was considered a servanl 
elsewhere, a partner with the capitalist? The Industriea Conference in Decem-
ber was well attended and all parties took part in it and evolved an agreed 
decision. I had,t.he pleasure of hearing the speech of G. D. Dirlo.. He said thai 
he had consnlted his Counsel fit Bombay with regard to a1\ the Acts relating to 
factories amI labour and he .summed up to the effect that falling short of m in~ 
the labourer claim the hand of the daughter of the capitalist, every other privi. 
lege had been conferred on him. Unfortunately I was not there. I had no 

-opportunity of replying. It is true tha.t the objeot of labour legislation is t.o ma.ke 
the labourer the son of the capitalist. He is really the Bon-in-law, if by law the 
labourer becomes the Ron of the capitalist. Hitherto, it is beoause he and hi. 
son-in·lRw have heen fighting over it that the son has gone to the wRlI Rnd the 
countrv has suffered. It is unfortunate but I have found various writings of 
these weat men who are all oaptains of industry. It was somewhat nno in~ 
and rather unplea.sant. 

On the other hand I read an article in ~ e Hindu8tllfl, Time8 by Dirla. Hp, 
sltid that profit is the only motive for industrial produotion. T £lnd from hi III 
writings about Mahatma Gandhi tha.t he is one of our good and pious men. I am 

:surprtsed at the .statement. The old adage ia II T,IiJ.gay Sambhrittlrl1uJnrlm" 
I am BUre be would have read this and learnt from it that whatever property j!! 

• 
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acquired is .\.01' th(\ pUl'p08t:l of giving to othtll'S, It is not Lor hoarding a Ulan 
$houlu acquire. A man is not couuteu us the topman in this cmUltry by the 
wealth of the possessioll,ii in IUs hands, nor by the amollnt of income-tax that 
he pays nor the land-rent that he collects. Reis put in the third rank in . thia 
country. But the man who gives is the best mun. If he makes up his mind, 
he oan ~ a captain of industry in this country. It is wrong to say that; a. 
father has some profit motive if he reurs his children or that a wife has liome 
profit motive if she looks to the welfare of the husband. 

The huge temples that were built werE! not, I.)uilt for p'l'otit. It is ~ disgrace 
to human intelligellce to say that all things are done for pronto On the oliher 
hand, I assure my friends that the greatest inventions III this country, the 
greatest contributions to knowledge have not been made for motives of profit. 
All the poets have been poor. The greatest scientists have been poor. It is 
because they were born poor that 'they contributed so much to knowledge. I do 
find that these industrialists are mere financiers in this country, But there is 
110 largtl field in indusfiry for everyone. There is no need for scrambling; It is 
not us if every opportunity has been taken awuy by the industrialists. Let us 
not fight. Our culturo, our religion is essentially one of peace. We have heard 
the statement of policy laid down by Government. Labour hRS been satisfied, 
or if not, they must be satisfied because they have been made partners of in~ 
dustry. AU that is expected is that £01' Heaven's aake for l\ short period do not 
enter into a quarrel. Let there be no bi-lateral or tri ~u r fight. So far as 
the industries are concerned, ten years have been given for most of them and 
unlike the Rconomic Committee you must fix a ceiling datc. That has not 
been done. A uniform scale for all industries will not be cOnducive to the 
growth of industry. and tbe Industry Minister has la.id down that an 4d hoc 
committ·ee will he appointed to say ""hat ought to be nonnally returned to 
ca.pital. . 

I find that" t,hiR st'lltomellt of poliey is reasollable both to the c it . is~ and 
to labour and t er~  is an invitation not to fight hereafter and t.o cnrry ont that 
truc\e, and they entered into the IlOna fides of this truce last December. Un-
fortunately. after December, Rome, of OUr own Ministers went about sa.ying that 
such and such is not intended. T am appealing to our Ministers and persons in 
charge, not to give by their words or aetions Bny kind of susplcion to labour or 
oapital, Or to Rlly that they do \lot stand by this or to wnter down the polioy 
that has been enunciated. One result is that the market gOBS down. not that. 
the market merely goes down on account of this. 

I will state one thing more and I will close. I find Sil', after making eu-
quiries, that some of these capitalists themselves are responsible for the 
'Strikes. One capitalist tries to cut tho throat of another capitalist, 'l'he strike 
in the Binny Mips in Madras were due to the activities of some merchants tn· 
Luckno'\t. Of course I do not attribute this to Sir.T. P. Srivastava. The fart 
is that one textile mill is ·.anxioIlR to bring about a strike in Imother textile mill. 
What is the use of quarrelling with labour? 

Lastly, I appenl to the members here. ,Ve have founet two eminent men 
speaking on the floor of this TIow'Ie, one a. capitalist, Sir J. p, Srivastava. Rnd 
the other a socialist, Mr. Masani, They can both put. their views before the 
public Bnd then they non live as the father-in-law and the son-in-law in the 
same family. Now Prof. Shnh can say that. there ought to be absolute socialism 
in this country. I agree with him. But Srivnstav(t may sllY that. there ollghtJ 
to be no socialism. It is all idle talk. Let u.s go baok to cn.pitalism. But. still, 
aIt of us oan live fiR members of a. family, as the rather-in-hAw and th(' !'Ion-
m-taw-SrivastavA nnn MAsoni. Thnt is the object of thiR resolution. 
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I hope in the U. K. they have done so. In the U. K. they may write books. 

but; when it comes to a question of preserving t ~n .tion  economy, labour Ilnd 
capital come together and agree with the Government that they would produce 
80 much, though they muy not ugree on the question of 1Il0re wuges. They 
come to a truce. 

So let' u.s in the name of everything ~ nd and great in this ~o ntr  try to 
put this young State on a solid economic footing. We do want democracy ill 
economics and in politics also. It is quite easy to quote the example of Uussia. 
In Russia there is diotatorship. It is people like Sir J. P. Srivastava and 
others who condemn management by the State of railways and other such en-
terprises and if they go on persisting that such managements are lIOt etlicient. 
I will .say that they are driving democracy into the background and they shall 
have another dictatorship. A dictator can be a slave-driver. 

Under these circumstances, let us accept this as a truce. It may not ~ tisf  
all views completely and entirely. All the snme this is the best solution to the 

iCluestion. Let us work together and let all sections contribute to the growth 
and prosperity of this country. I wholeheartedly recommend the statement of 
policy to the approvaJ. of the House. 

ne Honourable Dr. Slam .. PraIad Kookerjee: Sir, I do not propose to 
make Q long speech in reply. The Prime Minister had dealt with 80me of the 
5 p general questions which were raised in the course of the debate. I am 

.K. grateful for the general support which the House hus extended to the 
esolution which I had the honour to move this morning. The only member 

who wholeheartedly disapproved of the resolution and expressed his uttc!r dis-
major lists. One point that I would emph,a.sise here again iF; thlil and there 
a.ppointment with every thing was the learned Prof. K. ''1'. Shull. But I would 
remove one misapprehension from his mind nt onCe. Government. have not 
issued any whip calling upon the members of the Government party to support 
this resolution. In fact during the last ODe month this resolution has been the 
subject matter of discllssion within the Government party in a manner which 
is almost unprecedented, nnd I can say this without contrtldiction that the 
resolution which Government have brought fOrward has the willing and spon-
taneous support of the vast majority of the members constituting the Govern-
Dlent party. 

Various Honourable Members who have spoken have dealt with some ques-
tions of detail. I would classify one type of criticisms dealing with the scheme 
which it is proposed by Government to incorporate in the legislative meaSures 
wllicll will be brought forward- before this HOllse sometime later. Obviously 
this resolution could not go into detllils. All those industria" which will be 
centrally regulated and also the principles on which Government will undertake 
big industrail undertakings will have to be considered VAry carefully, The !;ugges-
tiona which have been made today will be taken into full conRideratiol1 Rnd when 
draft proposals are submitted to the House J hlYt, no (louht thnt, they will be sub-
jected to sea.rching criticism and many of til(> point" of view which have been 
expre.sl'led will be found automatically incorpornterl il1 t.he 't.~ which we shall 
Ultimately 'puss. 

Another class of criticism related to the F;pf'f'd wit,], which illdllF;trics will be 
nationalised. There may be honest differen('e of opiniQn nfe! to wbet,her a parti-
cular industry which has been included under one cntegory should bEl trn11sf6r-
red to another category. Hef'e again, as J explained and as has beElJ1 stat,ed in 
the resolution itself, the list cannot be deemed to be final or exhaustive in 
character. But.Government Bre satisfied thnt the industries which for the pre-
sent are of an essential character are included under one or other of the three--

• 
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.Prof. Shah has also misunderstooJ ,the outline o~ the scheme.;. he seemed lQ 
~ ,that the uest indus,tries have utlen ,k,ept as the dose ~reser e 01 line calll-
~ts. Those were h.u; exact words. It It> nothing of the Kllld. As 1 eX!Hu..lll-
ad tnis morlllllg, it will be opell ,to u e '1. men~ to start. l.Wy induslil'.,y WILllOUI. 
&ll.,y restr!ctlOn whatsoever and if it appears ,t ~ certlilll wuust.rles fur sowo 
reasoll,S should be startedb,r e ' n ~nt, uo ernmen~ Wlll not hesltate to go 
into t.be field but it is true that Government will have to stand in cOlllpetitlOn 
with pnvate enterprIse in J.,hoi:le par,tlcular spheres. ;1:11e spheres exclwilvel.,y 
~e~t tor UoverlUllent e.u.~er rise are alao v6r1, large ~de,ed. 

'rht! ot.her queatlon which was rUoised related to ~e position 01 labour. liere 
ll.8ain i~ is not possible for o.o er 8n~ now. W go n~ d.eiails bui ,1 dQ oWm, 
that the changes ww.ch have been recommen~ed are of & revolutlODar.,y OlJ.W'aC-
tar. A detinite programme has been la.j,d down to ensure r. ~ labour wlil not 
be allowed to be exploited and will no~ only e~ & fair deal but :will be treated 
as partners in a common endeavour. Obviously it will require the goodwill both 
o! capitiiJ. a.nd labour to give full effect to ~ i  scheme w.hi!3h we have outlined. 

We heard onQ: one 8veech on behalf of $e capitalists. 1 am sorrl my 
HOllourable friend I:)ir J wala Prasad Srivastava could not ,lind the iime W staY. 
on till the enu 01 the proceedings which inCldentally is evidence of the re ~. 
interest which htl has ill the inuustrial development of the country. In allY 
case, he rcierrtld to sevt:ro.l bottle-necks. In fact he exhall.BLed .he iist of 
bottlo-necks uud the only bottle the neck of which he did not break :was the 
capitalist hiwself. Tho 1.licture which he paillted was that ever.,y Olle else was 
a. devil and the onl,r angel was himBeli. It would have been better for him to 
have uppol'tioned Borne bliuns at least for the present impasse to the attitude 
whioh a certaill sectjon of iodustrialists hail tBken. Here the position has been 
amply made olear by the l)rime Minister. We want that the cOUlltry should 
develop indu t i ~ as speedily as possible. We want that the increased pro-
duction which will thus be made available should be equitably distributed for 
the benefit of the common man. We are prepared tb give lllduBtrialists a fair 
field. We want that labour, without whose cooperation production is impQssi-
ble, must get a square deal and must ooouPy a.n honourable position. That is 
the l:ium total of the scheme. Government will keep to itself the powers of 
regulation and direction with regard to a number of industries. 'l'hat also is a 
new approach altogether. Hitherto eve"rY. t.hing was left to free enterprise but 
llOW for the first time Governmunt direction will play its part. There, as I 
said, Government take upon themselves considerable responsibility. 'l'he suc-
cess of the scheme will dep'end as much on the cooperation of laoour and capi-
~~ s.~~.~ fficie C  with whPch Government also diBcharge their res ons~-

Maul&na ~ r t lIoh&Di: rhe whole ~ is .. iarot.l. 
The Jlol1ourable Dr. Syama Prasad llooksri": I believe t.be Ronourabl" 

Member himself represents that epithet more than Bnythini' eiBe. 

The whole position therefore is that unlesl all lectionl of people coopera1;t" 
We cannot attain the desired end. Here, as the Prime Minister emphasised, if 
it appears that later 011 labour does not play the game, after we have done 
every thing possible that any State was expected to do, naturally the Govern-
ment must see to it that labour does not become the real obstaole which aota 
against the attainment of our oherished goal. imi r~ with oapital. If after 
the announoement of this policy there is norssponle coming from the indus. 
trialists or the capitalists, if they continue to find lome excuse or other and 
lhereb;r create obstruct jon, 6S the Prime Minister 10 oateaonoaU: dec~c , 

• 
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neither t.he Goverume.ul lior the co .~r  will wHit for the o . it. 1is~ or .. the in-
duatril\lists to wake up. '!'hen another machinery will be found out. But We 
are otfermgto the peuplc and .to the interests involved a Bcheme which is a weU 
reiulated and well coordiuated oue e.n4 we are caJijug upon every sec.Uon of thi 
ptiUple, whatever m ~ be the diJference8 in respect 01 o iti~  01' ecouomic ideo-
191Pes, to come forward at thia most critical ~e in ~e hi.lltor;y of our countrY. 
and put all our shoulders to the wheel for the pUl]?ose of introduoius those im-
portant changes in the eco!lomi() s~ucture of our aooiety which will lead to the 
desired. goal. 

Of course we are ouly making a. beginning. It will ta,ke aome time. before 
final results_are achieved andever:one, including members of the ~u e, wjll 
be entitled to watch with critical eyes ~e development thaj takea place in the 
months t~ come. 

With these words, Sir, I hope the motion will be adopted by thjl liouae. 
Mr. Ohairman; The uestio~ is; 

"That for the origiu&l motion, the following be 8llbetit.uied : 
'That the industrial policy of the Government of India .. I18t !lilt. .. t,h; .l.atemellt 

of policy laid on the table on the 6th A.pril, 1948, be t.pproved· ... 

The motion was adopted. 
,. 1,' 

:Mr. OhatrDw1: Be£ore we adjourn 1 would like to mention that there it • 
p; ~os  tha.t the Question Hour be dispensed with tomorrow. 

Shrt B. V. Jtam .. ~ (C. P. and Berar: (leneral): 1 oppose Jihai. 
:Mr. OhaJrm.m: As Were is opposition .to the propoaa.l I shall make no 

announcemeut on the subject. The House is a.djourned till 10-4.6 ... ~ 
tomorrow. 

The A88e7rlbly thrn. adiourned tiU a Quarter to Eleven of the Olook on 
Thurada1li tn, 6th April, 1948, 


	001
	002
	003
	004
	005
	006
	007
	008
	009
	010
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058
	059
	060
	061
	062
	063
	064
	065
	066
	067
	068
	069
	070
	071
	072
	073
	074
	075
	076
	077
	078
	079
	080
	081
	082
	083
	084
	085
	086

